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LEGISLATIVE ASSEMBLY 
Friday, 23rd Fe bruQ,ry , 1945 

• 
The Assembly met in the Assembly Chamber of the Council House 8~ 

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
Chair. 

STARRED QUESTIONS AND ANSWEHS 
(a) ORAL ANSWERS 

SCBEXB FOR AluLGAKATION' OF RAILWAYS 

'91. *Dr. Sir ZJa 'UddlD Ahmad: (aj Will the Honourable the Railway 
Member please lay a ~temen~ on the Table of the House on the sc em~ of the 
amalgamation of Railways? 

(b) Is the Honourable M.ember contemplathlg to appoint a Committee to 
consider and recommend the amalgamation on territorial basis? 

The Honourable Sir Bdward Benthall: (a) The question of a more rational 
regrouping of railways is under the active consideration of Government, but no 
conclusions have so far been reached and no scheme can, therefore, be placed 
before the House. 

(b) The answer is in the negative. 
Dr. Sir Zia Uddin .Ahmad: Will the Honourl1ble Member la~ the scheme 

before the House and g:~e the Assembly a chance to discuss the matter before 
a decision is arrived at? If he is not prepared to appoint a committee will he 
take the other alternative? 

"l'he Honourable Sir Edward Benthall: Yes. I have said no scheme baa 
been arrived at,. We are communicating with the railways and still ascertain--
ing their technical opinion as to how best the regrouping can be eflected. 

Dr. Sir Zia Uddin .Ahmad: I think the House should have some opportunity 
to express an opinion either in the shape of the committee in which the House 
may be represented or the final opinion shollid be laid before the Assembly in 
t ~ form of a resolution. 

The Honourable Sir Bdward Benthall: I will give consideration to the ques-
tion how this should be brought before the House. 

JIr. Manu Subedar: What is the basis on which scheme of regrouping will be 
decided-an economic basis or a provincial basis? 

"l'he Honourable Sir Bdward Benthall: This is a matter for consideration by 
experts after whi'ch presumably the Post-war Policy Committee will be consulted 
on it and ultimately I ,presume it will come before the Central Advisory 
C?uncil; if in~cial consideratio~s are invol~ed it will come before the Standing 
Fmance CommIttee and then thIS House wIll be sei e~, of the matter. 

Dr. Sir Zia Uddin .Ahmad: I think you will give oppor.tunities to the House 
~~? . 

The Honourable Sir Bdward Benthall: I have aiready answered that 
question. 

. IMPORTED _ROLLING STOCK 

,t_ '93. *Dr. Sir- Zia UclcUn ".Ahmad: (a) Will the Honourable the Railway 
Member be pleased ro mention the rolling etock we have received from abroad; 
.ntioning particularly the locomotives for (i) broad gauge and"(ii) metre gauge' 

'-c',' . :~ (b) How many locomotives h3ve already:been received? .. 
"''dc) HoW-many looomotives is he expecting to get in the calendar year 19451 

The Honourable Sir BdwlrdBenthall: I lay on the table a statement giving 
the required informatiori.' - ; . 

(72l) 

• 
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8tateme~ 

[23an FEB. 1945. 

(a) and (b). Imported Rolling ~  put. into service from th& lst January 1942 to at; 
Pebruary 1945. 

Broad Gauge. -
NewOrdera. • 
Returned from overseas 

Jietre Gauge. -
New Orders . 
Returned from overseas 

Locomotive. 

277 

343 
38 

Wagons, Coac ~ Stock. 

2 

8,881 
788 

(c) The approximate number of locomotives which :Ire expected to be put into I18rvice 
i~ India if! 1945 (from the 1st February). 

Broad Gallge.-
New Orders . 550 
Returned from overseas 

Ai etre Gauge.-
New Ordel'll . 70 
Returned from overseas 50 

Dr. Sir Zia Uddin Ahmad: Have you received any metre gauge engines? 
The Honourable Sir Edward Benthall: Yes, they are included in the state-

ment. 
Dr. Sir Zia Uddin AhmAd: How many? There are only two or three figures. 
The Honourable Sir Edward Benthall: New orders 343: returned from over-

seas :18, during t·he period 1942 to the 1st of February 1945. 
Mr. Manu Subedar: Is it a. fact tha.t the bulk of these metre ga-uge and 

broad gauge locomotives are used on the Assam Bengal Railway by the 
Americans? • 

The HOJlo1l1'able Sir Edward Benthall: In the case of the metre gauge 
engines the.y are almost entirely used on the Bengal and Assam Railway in the 
-case of the broad gauge they are spread over various railways. . 

INADEQUATE DEARNESS r. O ~ c  TO POSTAL SUBOlU>IHATE STAJ'F. 

~. ·Dr. Sir Zia 'ddi .~: (a) Is the Secretary for Posts and Air aware 
'Of the great dissatisfaction among the subordinate staff of the Postal Depart-
ment on account of inadequate dearness allowance? 

(b) Is ij not a fact that a large number of them cannot provide clothee and 
the necessary minimum food for their families" 

(c) Has the attention of Government been drawn to the irregularities in the 
delivery of letters which are sometimes delayed in transit for more than a week 
between two places connected directly by train service? Are Government aware 
that this delay is due to the dissatisfaction of ill-paid, ill-fed and ill-clothed 
subordinate staff of the Postal Department? 

Sir GU1'UD&th Bewoor: (a) Government are aware of the existence of soma 
di:satisfaction in this matt-er. 

(b) Representations making allegations to this effect have been received. 
(c) The reply to the first part is in the affirmative; as regards the last pari, 

Government do not agree that the cause is as stated by the Honourable Mem-
ber. Such delays as ao occur are due to late running of trains, heavy increase 
ip. traffic and the large Dumber o ine~: 'rienced temporary clerks employed to 
cope with increased traffic. Government have no reason to attribute suc~ 
delays to any dissatisfaction on the part of the Posts and Telegraphs staff whose 
loyalty and devotion to duty are well-known and well-proved. 

Dr. Sir Zla U'ddiJI. .Ahmad: With reference to part (c), may I request the 
Honourable the Secretary to attend one of the meetings of the Federation and 
hear some of the poems which they recite and he will realize the amount of 
dissatisfactiop. and the miseries among the lower paid ataff. . 

The Honourable DeWAll Bahadut Sir.... Kun"&Dd JhcIaUIl: That III 
poetic dissatj,sfact-iol1? 

Sir CJuruD&th Bewoor: I have already said I am aware of the dissa.tisfactioD. 
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PAILUBlI TO GIVE TmBLY INTIIIU.TI&N TO COLLIERIES ABOUT COAL DBJUliDS BY 

GoVBB.NMBNT 

+4:95. *1Ir. E. O. Neogy: (a) Will the Honourable the Supply Member be 
pleased to state ~t er it is a fact that in the matter of distribution of wagons 
for coal, the collieries are not regularly informed in good time what different 
percentages ,of t ~irestimated output will be required to be delivered for Gov-
ernment, Railways and other public utility c::mceme, for which the orders a& 
to 8e 4iftMst1y placed 'by the Deputy Coal Commissioner (Distribution) during 
the ensuing month or months, and that the failure to give such timely intima-
tion makes it difficult for the collieries to adjust the execution of orders received 
from consumers other than the above parties? 

(b) Have complaints to this effect been received? If so, with what rewlt l' 
The Honourable Dewan Bahadur Sir A. Ramaswami J[udaliar: (a) This haa 

bappened in some cases mainly because of the failure of a large number of col-
lieries to produce coal up to the estimates given by them and the consequenti 
adjustments in the programme of .supplies to the Railways, ot ~r Governmenil 
consumers and public utility concerns. With the improvement that is now 
taking place in 1'8.isings, the position is beiilg stabilised and Government expeot 
to be a.ble to give collieries intimation well in advance of the approximate sup. 
plies to be made by them to the Railways, other Government consumers and 
ubl~ utility concerns. 

tb) Complaints have been received, but are ublikely in future in view of the 
pORition stated under part (8). 

HILL ALLOWANCE TO WoRXlBBS IN CoRDITE FACTORY, ARAVANXADU 

4.96. ·Sri E. •• Tmaraja Heide: Will the Honourable the Supply Member 
be pleased to state: 

(a) if it is a fact that no Hill Allowance is granted to the workers of the 
Cordite Factory. Aravankadu; and 

(b) whether Government will consider' the advisability of granting Hill 
Allowance to all workers of the Cordite Factory, Ara.vankadu? . 

'l'he Honourable Dewan Bahaclur sir A. RamalWami lIuda1iar: (a) Yes. 
(b) I pregume that wages have been fixed in consideration of t,he fact tha.t 

Aravankadu if; fL hill station, in which case, no hill allowance wou'd be admis. 
sible in addition. 

I am, however, making further enquiries. 
CASUAL LEAVE, ETC. TO SWEEPJlRS IS CORDITE FACTORY, .Alu.VANXADU. 

491. *Sri E. B • .11Darala Belde: Will the Honourable the Supply Member 
be pleased to state: 

(a) if it is a fact-
(i) that sweepers working in the Cordite Factory, Aravankadu. are po. 

entitled to casual leave or warm clothing; 
.. (ii) that the climate of Aravankadu ie extremely coB especially during the 

winter months; and 
(iii) that sweepers have to do out-door work and frequentlv fall sick owinc 

to their being ill-clad; and " 
(b) whe!her Government propose to take necessary steps for the supply of 

wa.rm clothIng to the sweepers of the said Factory and the gra.nt of casual leave 
to them for fifteen days in a year? 

The Honourable Dewan Bahad1ll' Sir A. Ram&8W&mi lIudaliar: (a) (i) Yes. 
(ii) I am aware that it is cold in winter at Aravanko.du. 
(iii) Sweepers have to do outdoor work but no information is a\'aiIable to 

show that incidence of sickness is higher in their case than in the case of other 
workers in the factory. 

(b) I shall have the question exatnined. 
+ Answer to tb.ia queation laid on the t&ble, t.he qVeiltbQIr being allMnt. • 
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SlOK LEAvE TO WORKmtS IN CoRDI'l'E FAOTORY, .AlUi.VANlUJ>17 

'98. ·Sri ][. B. liDaraja Belde: Will the Honourable the SUpply Member 
be pleased to state: 

(a) if it is a. fact that workers in the Cordite Factory, Aravankadu, are not 
entitled to any sick leave; 

(b) if he is aware that the conditions of work in the FactGry .. especially in 
\he Acid Section, are such that tell seriously on the health of the workers; and 

(c) whether he proposes to cons~ 1er the advisability at grantiDg sick lea"" 
1tith full pay for one month in a year t() the workers? 

The Honourable Dewan Babadur Sir A. Bamaswami Iludallar:' (a) Yes', 
Cordit-e Factory workmen with more than three years' stlJ'vice rae,. however;.. 
entitled to the following leave with pay: 

Length oJ .",r;iee 
3 years and over but less than 10 years 
10 years and over but leas than 20:rears . 
20 years and over 

.Amount 0/ leGt'e 
II')- days in ... year. 
15 d"ayt!'Ur II' year; 
2O-daya in 8 :rear; 

(b) No, but I am making enquiries. 
(c) No. The question of granting some siek IeaYe to tne workmen. is, how-

ever, under consideration. 
, Shrlmatl K. ltadha Bai Subbarayan: May I ask if the Government will 
inform the House of the result. of the enquiries which the HonourabTe Memoer 
p1'Omises to make? 
. '!'he onourabl~ Dewan Bahadur Sir A. Bamaswami Ilucl&liar: If Ii: u~stio lr 
IS put down, eertamly. 
GoVIIlBNMENT CoNTRIBUTION TO PRoVIDENT FUlm OF WORKERS iN CORDITE" 

FAOTORY, ABAVANKADU. '99. ·Sri E. B • .Jbla.rala Hegde: Will the Honourable the Supply Member 
be pleased to state: . . 

(a) what the Government contribution to the Provident Fund of workersill' 
the Cordite Factory, Aravankadu, is; 

(b) what the scale contributi(ln to the Provident Fund of employees 01 
State Railways is; . 

(c) the reason for this difference in the scale of contribution; and 
(d) whether Government will ~onsider the proposal that contribution to the-

Provident Flind of workers in the Cordite Factory, Aravankadu, is m-ade on the-
same scale as for State Railway workers? 

The Honourable Dewan Bahadur Sir A. Ramaswami KudaJia.r: (a) 75 per 
cent. of an individual's subscriptions. . 

(b) 100 per cent. 
(c) It is not possible to have uniform terms for all kinds of services. 
(d) No. b- representation made by the Ordnance Factories Division for the· 

grant of a contribution of 100 per cent. to members of the Indian Ordnance 
Factories Workmen's Provident Fund was considered, but Government agreed 
only to raise the amount of its contribution from 50 per cent. to 75 per ceni. 
with effect from 1st April 1941. 

REFUSAL OF CASUAL LEAVE TO WORKERS IN CORDITE FAOTORY, .ABAVANKADU 
500. ·Sri K. B • .Jinaraja Hegde: Will the Honourable the Supply Member 

be pleased to state whether he is aware: 
(a) that casual leave is refused to the workers of the Cordite Factory, Ara-

vankadu, even in case of extreme emergency so much so that many workers 
have not had any casual leave given to them for years; . 

(b) that great discontent prevails among these ~r ers on this account; and 
(c) that at the last Annual Conference of the Labour Union, a. resolution 

was unanimously pa.ssed protesting against' such refusal of casual leave? 
fte HOJlouable Dewan Babadur Sir A. Ramaswaml Kuda1iu: (a) No. 

, Whenever possible casual leave due is granted subject to . the eXigencies of 
service. 
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(b) I am 'nota~:areo  this. • 
(c) r understand th&t :& resolution was passed but as only about a hundred 

-out of the B,DOO ':workers eIDflloyed in the :Factory attended this conference, the 
-resolution cannot be taken as an indicat:km of the prevalence of general disQon-
i.ent among thewerkers :inquestion. 

'TOLL TAX AND PROKIBITION ON VEHICULAR TluFFIc AT LANSDOWNE' RAILWAY BRIDal: 
SUKKUB • 

tOOl. "lIr. Lalchaad ... v.a.lrai: (a) Will the Honourable the Railway Memher 
,be pleased to say whether the pedestrian traffic alone is allowed to go on the 
Lausdowne Railway Bridge at Sukkur (Sind) and not the vehicular traffic? 
(b) If so, since when is this syste·m in force? 
(c) lsn:a ,fact. lihat :prior -te 1939 no toll tax was being levied from the public? 
(d) Is.it a fact ,that this Railway -bridge is near the gate of Rohri town and 

ls, therefore,oonvenient to the public? 
(e) Is it also a fact that besides ills bridge the other barrage bridge is at a 

,distance of -about three mil-es from the town of Rohri and to reach Sukkur they 
-have to go round about a distance of five miles which is a great hardship? 
(f) Is .ita foot that poor -people of Rohri and Sukkur have made various 

ftpresentationstothe Bind 'Government and to the Railway to remove the 
:.toll t.ax and the prohibition on vehicular traffic, in view of the fact that they 
,have to cross the bridge for their business several times a day? 
(g) Will the Honourable Member be pleased. to state what the view of the 

-Government of Sind is in this matter? 
(h) Do Government propose to give that convenience to the pubEc? If not, 

"why not? ' 
The Honourable Sir Edward Benthall: (a) No. Vehicular traffic IS also 

.allowed ever the Sukkur 'Channel of the Lansdowne Bridge. 
(b) From 1st April 1939. 
(c) ~o. • 
(d) Yes, the bridge is near Robri town. 
(e) The Barrage 'Bridge is about 3 miles from Rohri and the distance between 

ltohri and Sukkur 'Via the 'barrage Bridge is about 5 miles. 
(f) Norepresentiation has been received by the Railway Administration; but 

<Government have no information 'if any representation has been made to the 
~ind Government. ' 
(g) The Government of Sind accepted the proposal to cl.ose the rc,adway for 

-vehicular traffic on the Ronri Channel of the Lansdowne Bndge and to the l~vy 
<of tolls. 
(h) The 'replacementcjf t~~ ~ Sdo~e Bridge girders as a ost.~ai  measure 

is under investigation, snd if It IS deCided to .~ lace them, the Smd ~vern-
1llent \\\;ill bE' cOJUntlted'in regard 'to the proVIslon of a roadway for vehicular 
i;rafficover :both tne Jtohri and Sukkur Channels. 

HANcox MA.LROTBA. COMMISSION 

509 •• Dr. Sir Zia tTctain Ahmad: (a) Will the Honourable the Railway 
ldembfll be rpleasea ·to stste -tb& -:terms of reference of the ,Hancox Malhotn. 
-Commission? . 
(bl Has the Commission written any interim report? If so, Will the 

'Honourable Member lay toe Teport 'ontihe. table of · .. he :aous~? . 
(c) Is the Honourable Me~ber e ectm~ that the mvestlgatl~ns of the 

-Commission will 'increase the 1Ife of the bOIlers? Has any experiment been 
.performed in 'any other country in. this direction? _ 
(d) Are Government conterntflatmg to carry on the re~ar '  on the depoSits 

,of different 'kinds o'f water? . 
The Honourable SIr Edward lIenthaU: (11) A copy of the terms of reference 

'hand{'d to thisComniittee isbe'ing placed on the table of the House. These 
!two officers do not constitute 1l. Commission. They are on special duty. 
(b) No interim t'eport has been receiived by the Railway, Board to date. 

-tAnaw.er tD thi8 gueation'laid on the table, the t;,ueetionbl' being ab8ent. '. 
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(c) The answer to both part-s of the question is in the affirma.tive. 
(d) Yes, .an extension of existing research. 

Tt-rm, of refereftce for Alellr,. Hancoelt.· anti Moll£ol:ra.. 
The Board desire that Mr. Hancock and alllOciated witlJ lJim Dr. Malhotra .. ar eensider : 
(a) the .tepe which railways haye already ·taken to iutroduc.. water soft1ming plante anel 

the relulte obtained· therefrom j • 
(b) the proposals submitted by railways for the introduction of acfditio!l&l water softening 

p'-ilt atld the financial aspecte of these proposals; and 
(c) tne desirability of proviGing for other waHl' softeuing achRl8B not Be' fait _iaaged' by 

iIldividual administrations j . 
ad report under the following heads: 

(i) The extent to which water softening scqemes proposed by- indhiduM adiDinistratioll&' 
are recommended for adoption either as proposed or suitably modifiH'. 

(ii) Any other Ichemeswhich it is recommended should be taken up; tlOo gin.·' improved! 
lltibution of locomotives. .. 

(iii) The period oyer which the work covered by (i) an (ii) is recommended for distri-
lIution. . 

Dr. Sir Zia 'Uddin Ahmad: Are the terms of reference a long one or are they 
one or two? . 

'!'be 1I01l0llrabie Sir Bdward Bentllall: They co-.er two-thirds ~t a page of 
foolscap. These officers are enquiring into the question of water softenilng. 
That is all. 

Dr. Sir Zla Uddin Ahmad: Are you expecting !tny interim report?· ThiiJ 
question has never been investi'gated in this country. . . 

'!'he Honourable Sir Edward BenthaU: That is not eOll'ect. Investigation 
bas,been going on for a long time and a great deal of water· o~tening has beeIlt 
in operR tion. 

Dr. Sir Zia 'Uddin Ahmad: Whllt is this cOllllIlission for? 
'!'be 1I0nourabie Sir Edward Benthall: It is a question of extending existing-

rese8l'ch. 
JIr. President (The Honourable Sir Abdul' Rahim):-Next quest.ion. 

EXPA.NSION OF GOVERNMBNT TELEGRAPH WORKSH(,)PS 
50S •• JIr. Kanu Subedar: (a) Will the Secretary for Posts and Air please-

.tate whether any expansion has taken place in the Government Telegraph-
workshops since the outbreak of the war? If so, of what nature and to what 
exient? 

(b) How many men are now engaged and how many men were engaged 
before the war? 

(c) What items or articles are DOW produced, which were not producect 
before the war? 

(d) Have Government made arrangements for the contihuance of this: 
increased activity? 

(e) Can an entire telephone instrument be now made ih India? 
(f) Which items in the requirements of the Posts' and Telegraplis Depart;-

ment have still to be imported from abroad? 
Sir Gurunath Bewoor: (a) Yes. As regard·s the extent of expansion, the-

manufacturing capacity of the telegraph workshops at Alipore has' been more-
than doubled. A new telegrafjh workshop nas been established at Jubbulpore. 
The telephone workshop attached to the late Bombay Telephone Company has-
been taken over and considerably expanded·. In rega1'd' to the nature of expan-
sion, generally speaking the same items are manufActured as before the war 
but in much larger quantities. 

(b) The nnmber of men fluctuates somewhat but the total in tIle three worl.-· 
shops taken tO ret~er is over 10,000 which is about foul' tiines the }1re-war figure. 

(c) Afl stated m renlv to pa.rt (a), manufacture is mainlv o~ art.ides siinilar 
to those mall11factured before the· al'~ An important exception is telephone-
cord, the manufacture of whicb bas been developed' in the teTephone workshop 
at Bombay. 

(d) If the Honourable Memher refers t-o t.he Dosition of the telegraph work-
MOpS in the post war period·, tlie matter is under consideration in ·connectioDt 

• with the post war plans of the Department. 
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(e) No. Certain parts are still \mported from abroad. 
7S'1 

(I) Generally speaking, the following are t.he main items which have still tct 
be imported: 

(i) Automatic telephone exchange equipment and certain parts of telephone 
instruments. (ii) Long distance transmission equipment. 

(iii) Most types of high speed telegraph equipment. 
(iv} Power Plant, Motor Generators, etc. 
In addition, many items such as manual telep1tone equipment, cables, etc.: 

which can be produced in India have still to be imported as the present manu-
facturing capacity is insufficient to IDeet the greatly increased requirements due 
to the war. • 

Mr. llanu Subedar: May I know what ways and means Government have 
adopted in order to produce in India. t,he items which have still to be imported 
and which are not manufactured in this country? 

. Sir Gurunatb: Bewbor: :Ouring the war our policy has mainly to be deter-. 
mmed by expediency. It IS evidently or the greatest value to the war effort 
to concentrate the available capacity on items which we already know how to 
manufacture. As regardl' the post-war l'cherne, 1 mav tell the Honourable 
Member. t~~~ we are inve~tigating in consultation with certain private interests 
the possibilIties of developmg the manufacture in India of certain telegraph and 
telephone equipment not previou!lly manufactured bere. 

lIr. Kanu Subedar: May I know whetber Government want. to be in the 
same helpless position, should there be another war after ten years, as they 
had been during the last and this war? 

Sir Gurunath Bewoor: No, Sir. 
JI1. llAnu Subedar: In that case, what active steps Government are taking 

and if they are unable to take any steps, will they invite private enterprise to 
t.ake liIuch steps? 

Sir Gurunath 'BewOOf: I have already mentioned Sir, that we are investi-
gating in consultation. with .certain private interests the possibilities of develop-
ing the manufacture m India. 

lIr. T. T. XrishDamacbari: What portion of the 16 crores expansion pro-
gramme undertaken by the Honourable Secretary's Department is being spent 
on the purchase of goods manufactured in this country? 

Sir Gurunat.b Bewoor: T nm sorry I am unable to give an answer without 
notice. 

PROGRESS IN MANUFACTURE OF FLEXIBLE WIRE, INSULATED CABLE, ETC. 

504. *Itr. Manu Subedar: (a) Will the Honourable the Suppiy Member 
please state what has been the progress in India since the outbreak of the war, 
with regard to the manufacture of flexible wire and insulated cable for trans-
mitting power? 

(b) What is the progress in India with regard to the manufacture of-
(i) small electrical motors from 1 to 20 H.P.; 
(ii) large electrical motors from 20 to 400 H.P.; and 
(iii) dynamos and generat<>rs? 
(c) Are there any factories already working in this direction? 
(d) Are there any schemes under consideration fJr the production of these 

items? ' h . d' . (e) Is it Government's considered policy to eneourage t elr pro uctlOn ill 

India? 
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar~ (a) Produc-

tion of :flexible and insulated cable has ll1creased since the outbreak of the war 
from 8 million yards u:> 21 million yards per tnlnum on account of Govern-
ment orders. This increase in rodu~tion has been ':.btained by working extra 
shifts. 

(b) (i). The pre-war production of F'moll electrical motors from 1 to 25 H.P. 
was 200 mot<>rs a year, aggr('gating 1,000 H.P., made by one finn. The pre- • 
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sent rate of production i.s 12,000 motors a fiear of the same sizes, aggregating 
80,000 H.P., made by eIght firms. 
(ii) IWld (iii). No electric motors above 25 H.P. and no dynamos and gene-

rators are made in India. 
(c) Yes, one factory making cables and eight factories milking small elec-

trical motors. ' 

(d) One cable factory, encouraged by Government, is coming into produc-
tion during 1945. About three or four private enterprises are known to be plan-
ning production of small electrical motors. 
(e) Yes. _A panel is being constitute(d Lo report on the question of dev~lo 

ing the manufacture of items of electrical machinery and equipment. 

JIr. )[anu Subeda.r: In view of the fact that India experienced great diffi-
culty on account of the lack of motors of higher horse power than 25, will Gov-
ernment immediately undertake to set up in this country a factory for the 
manufacture of these motors of higher horse power than 25? 
The Honourable Dewan Bahadur Sir A. Ramaswami lIudaUar: The panel 

~nstituted is examining that question. 
Mr. llanu SUbedar: H!l've Government got any proposals themselves on this 

subject? 

The Honourable Dewan Bahadur Sir A. Ramaswami lIudati&r: Not for Gov-
ernment-owned and Government-managed factories. 

Dr. Sir Zia Uddin Ahmad: In reply to part (c) of the question the Ho~
ourable Member has said that there is one factor which manufactures thls 
thing. May I know what is the llame of the factory? 

The Honourable Dewan Bahadur Sir A. Ramaswami lIudaliar: The firm that 
was referred to which was res on~ible for cable production is the Indian Cable 
Co. The assisted firm rf>ferred to is the Natiollal Insulated Cable Co. 

Prof. N. G. Banga: Al'e these InditlIl-owued and Indian-managed factories? 

The Honourable Dewan Bahadur Sir A. Ramaswami lIudaliar: I know that 
the second one (the assisted firm) ic IndialJ-owned and Indian-mllDaged. 

1Ir. )(anu Subedar: Are there any factOries already working in this direc-
tion? Are there any factories which are producing or propose to produce motors 
of higher horse power than 25? 

The Honourable Dewan Bahadur Sir A. Ramaswami Kuda.lia.r: I cannot 
say anything about factories which propose to produce motors of higher horse 
power than 25? 

1Ir. llanu Subedar: Have they approached Government with any proposals 
for assistance? 

The Honourable Dewan Bahadur Sir .A. Ramaswami lIudaliar: I should like 
to have notice of that question. 

MISSING OFFICE FILES OF THE CONTROLLER GENERAL OF CIVIL SUPPLIES. 

505. *1Ir. T. Ohapman-llortimer: Will the Honourable the Supply Member 
be pleased to state: 

(a) whether there is any truth in the report published in the Dawn, dated 
Tuesday, the 6th February, that some office files were recently stolen from the 
room of the Controller General of Civil Supplies; and 

(b) if the, answer to part (a) of the question is in the affirmative, what the 
subject matter was of the missing files? 

The Honourable Dewan Bahadur Sir A. llamaswami lIud&liar: (a) Some 
files were founn to be misRing from a section in the Leather Manu actur~8 
Directorate of the Directorate General of Supply. 

. (b) They consisted of office copies of some indents and a Progress Register, 
all of which were of II routine nature. Duplicate copies have since been 
• obtained, 
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Dr. Sir Zia 'UdiD. Ahmad: May J know whether Government took any action 

to find out the causes of this theft. Have they handed over the matter to the 
C.I. D. or the Anti-Corruption Officer? . . -

fte Boaourable Dewan Babadur Sir A.. Bamanlami Jludaliar: The Police 
are investigating the matter but if a guess Clill be made as to the causes of this 
theft, I am told that the cause miry well take the fonn of the high prices which 
used paper fetches in the bla;}k market. . 

1Ir. T. Chapman Mortimer: Is it a fact that other kin.ds of waste paper a~ 
being stolen? 

The Bonourable Dewan Ba.hadur Sir A. Ramaswami Jllldaliar: Not to my 
knowledge. • 

Dr. Sir Zia 'Uddin Ahmad: Certain files have been missing from a certain 
office. Is it not the duty of the Government to report the matter to the Police? 

The Bonourable Dewan Bahadur Sir A. Jl.a.maswami ][udaliar: They have 
made enquiries and have handed the case over to the Police for further investiga-
tion and this investigation 16 now going on. 

+506.* 
NOTICE SERVED ON A CERTAIN COLLIERY PROPRIETOR UNDER DEFENCE OF INDIA 

RULES 

t501. *JIr. X. O. Neogy: (a) With reference to the reply given by the Hon-
ourablt: the Supply Member to part (f) of starsed question No. 27 on the ath 
February, 1945, will he please lay on the table a copy of the notice served on 
the c~lliery proprietor concerned under the Defence of India Rules? 

(h) Was the said llotice initilrlly decided upon for the purpose merely of 
obtaining the address of the proprietor concerned? If not, what was toe 
originai object? 

(c) What procedure was followed on the a ~arance of the colliery proprietor 
in response to the notice under the Defence of India Rules? 

(d) Will the Honourable Member please lay on the table copies of such 
representations as may have been made to any authority by the said party 
in this ('onnection? 

'!'he OIlo~ra.ble Dewan Bahadur Sir A. Jl.a.maswami Kudaliar: (a) A copy of. 
the Order is laid on the tabk 

(b) The Honourable Member's attention is invited to the answer given to 
:starred question No. 27 on the 8th February, 1945. I would amplify that 
answer by saying that Government c'Jnsidered neoessary in view of its suitabi-
lity to utilise the Jambad Colliery for the purpose of open cut coal mining. Bu. 
the owner could not be contacted for Df:gotiatiom; and as it was feared thall 
he would prove intractable aotion was taken as in the Order issued. 

(0) The Order was withdrawn and negotiations started. Agreement has 
since been reached with the nwner. 

(d) No representation ;a8 reoeived by Government. from tDe owner. 

GOVJIlBNKZNT OF INDIA 

DEPARTMENT OF SUPPLY 
Branch Secretariat (Coal). 

No. O.C.M./12. 
Order 

Calwtta, 'he 14t". Dectmber, 1944 

Whereas it appears to the Central Government that in the interests of the efficient prosecu-
tion of the war and for maintaining supplies and services essential to the life of the commu.it,. 
it is necessary to exercise control over the whole of the I~nderta inlt known as the Jambad 
Selected Colliery (Proprietors: Devji Ghelabhai & Bros., P. O. & T. O. Kajoragram, Ditt. 
Burdwan) : 

Now therefore the Central Government in exercise of the powers conferred by sub-rule 
(3) of rule 81 of the Defence of India Rulas, is pleased to make the following order ia 
nepect of control of the aforellBid undertaking : ., 

-tThis queation hal been postponed to be anawered on the 2nd March, 1945. 
::Answer to this questioD. laid on the table, the questioner being abient. • 



730 LB018!-ATIYB ASSBIIBLY {23JtD FEB. 1945-. 
The Deputy Coal Commissioner (Production) is hereby a o~ted with effect. ~m 1st. 

January, 1945, as the authorised controller of the rabove undertaking and s1mB exereae the 
fonowing functiona :- .' .. . . 

(1\ He shall take an inventory of all plant, machinery, bwldmgs, SidIngS, atores,etc., '" 
or appertaining to the undertaking; . 

(2) He shall enter the property of the undertaking aJ?-d work such property In accordance' 
with the existing mining lease or leases of that undertaking; - . • 

(3) He shall uw,) all plant, machinery, buildings, aidings, storM, etc., on 01: a erta~ 
to the undertaking; . ' . . 
• (4) He shall use all surface. lands m poaBe8810n of the undertakmg; . 

(5) He shall employ such of the e is~ing .taff of the undert-aking as he maJl require and; 
appoint such other staff as he may requIre; . . . . . 

(6) He .hall take over and maintain all eXlstlUg ~unts mamtamed by the undertaking 
and open any such additional accounts as he mllty requIre; 

(7) He shall take oYer and maintain all, existing plans and records belonging to the 
undertaking. A. A. WAUGH, 

Secretary to the Government of 17 lia~ 
14th December, 1944. 

GoVERNMENT REQlJISITIONING A CERTAIN PIECE OF LAND LET TO MESSRS. FO.I) 
MOTOR Co. OF INDIA IN KIDDEBPORE 

1508. *J[r. X. C •• eogy: (a) Will the Honourable the Supply Member hit 
pleased to state if it is a fact that Messrs. Dorman Long and Companyp 
Limited, of Calcutta wl>o had let by mutual agreement a piece of land in Kid-
derpore area to Messrs. :E'ord Motor Company of India, Limited, a.nd wanted 
W re-occupy it, were in onn~d in January, 1943, by the Deputy Secretary to 
the Government of India in tlie Supply Department that "It has been decideo 
by thE Government of India chat the Ford Motor Company shall not be requir-
ed to vacate the premises"? If so, will the Honourable Member please indi-
cate the legal authority under whIch thIS intimation was given? 

(b) Is it a fact that formal requisitioning is the usual procedure followed 
for the purpose of occupation of immoveable property on behalf of Government 
in such cases ( If so, was this procedure followed in this instance? H not, 
why not? 

(c) Is it a fact that,wheu in the absence of any formal requisition, Messrs_ 
Dorman Long and Company, Limited, subsequently asked Messrs. Ford Com-
pany to vacattl the premises, an Order under the Defence of India Rules gave 
protect jon to the said Messrs .. Ford Motor Company against eviction? In what 
circumstances was this Order is!>ued? 

(d) Is it a fact that the purpose of Messrs. Dorman Long and Company, 
Limited in asking for the restoration of the laud to their possession, was to 
store Indian steel there so IlS to euft'ble them to distribute it under instructiON 
from the Steel Commissioner, and that, due to its non-restoration. Messrs. 
Donnan Long and Company, Limited, had to procure on lease and equip 
another yard for storing steel at considerable cost? 

(e) Is it a fact that Messrs. Dorman Long and Company, Limited, claimed 
rupees 44 thousaud aud odd as compensation from Government on this account, 
,nd that the said claim has been re ~cted? Is it a fact that the real reason 
for the said rejection is that no formal requisition was made in respect of the 
land and no claim for compensation, therefore, arose in the opinion of Govern.-
ment? -

(f) Do the Government of India propose to take advantage of the technical 
gJ'ound that no formal requisition was made for the purpose of refusing com-
pensation to the party concerned? 

(g) Will the Honourable Member be pleased to state the policy of the Gov· 
emment of India in all such matters and indicate how far that policy has been 
followed in this particular instance? 

The Honourable Dewan Bahadur Sir A. Bamaswami Jladaliar: (a) and (b). 
The facts aTe that in 1941 Messrs. Donnan Long &; Co., had leased this mnd 
to the Ford Motor Co. subject to three months notice to vacate it. and in Jan· 
uary 1943 the Controller of Supplies, Bengal had discussions with Me_. 
Dorman Long about using the land as 9. stcckyard for imported steel. The Co. 

t Answer to this question laid on the table, the qU8lltioner being abSent. 
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was willing to do so, but gave :Fords no notk.e of termination of the lease: 
Government, however, t1ecided thaUin view of the" important war work being 
done by Fords on the laud, the Controller should not appoint Dorma.n Long a8, 
steel stockists if they could only act aE such by terminating the lease which 
they had given to Fords. It was in these circumstances thlrt the letter of 
the Deputy, Secretary was '\\Titten and it went on to request the Co. to give· 
Fords the same facilities as they had done in the past. The ietter ·was not, 
therefore, a legal order and as Cessrs. Dorman Long had given no notice tQt 
terminate the lease, there was in the circumstances of the case at that time, 
no reason for issuing a requisition order or any other legal order. 

(c) In May 1944 ,ID order was issued ullder the Defence of India rules pre-
venting Messrs. Dorman' Leng from evwting Messrs. Fords from the premises. 
This was done because Messrs. or~ lan Long had served a 3 months notice on, 
Messrs . .Fords on April ]2, 1944 terminatmg the lease. 

(d) Yes, but Messrs. 'Dorman Long were under no compulsion to agree ro 
act as steel stockists and to create another storage yard. 

(e) The answer to the first part irs, 'yes'. The claim for compensation was 
not admitted both because the premises had nM been requisitioned and becau8& 
Messrs. Dorman Long had not /Jpen under IIny compulsion to agree to act as. 
steel stockists and erect ano!her storage yard. services which are covered by' 
the remuneration which thev obtain as stockists. 

(f) Does not arise. . 
(g) The policy of the Government vf India is not to pay compensation where 

no compensation is due. That policy has been followed in the present case. 
FIxING PRICES OF COAL IN DIFFERENT MINING AREAS 

t509. *.r. X. O. Jfeogy: (a) With reference to the statement made by the 
Honourable the Supply Member in reply to m;)' starred question Xo. 18 of the 
1st November, 1944, relating to prices fixed by Government for different grad. 
of coal in different mining areas, will the Honourable Member be pleased to 
explain 'why different principles have been followed in fixing the prices in 
different areas, indicating, particularly, the reasons for fixing the price£; of the 
Central Provinces. coal on the basis of -grade II coal from the Jharia field and' 
for basing the prices of Assam coal "on the recommendation of tbE: local autho-
rities' '? 

(b) What are the ash and moisture content of the Central Provinces coal' 
and Assam cod, respectively, of different grades? Is it a fact that in the case 
of the Central Provinces coal, representations have been made urging the revi-
sion of the pnces? If so, what is the purport of these representations 3Ild' 
what action has been or is proposed to be taken thereon '! 

(c) As regards Assam coal, what are the names of the local authorities on 
whose r ~commendation their prices were fixed, and what tllCtors were taken 
into account for fixing the prices? Were any gf these authoritiel' connected-, 
at any time, directly or indirectly, with any of the OOaL concern!:; in Assam?' 
Whit·h superior and independent authorities made or checked any 'lllalysis of: 
the elements that went to meke up the recommended prices? Will the Hon-
ourable Member please give detailed figures 'If thEl sait'o analysis in the ca~e of 
each colliery of Assam? 

The Honourable Dewan Bahadur Sir A. Rall18BWami )[udaUar: (a) Prices 
for Bengal and Bihar were based on quality because. of the wide .di erence~ in. 
the ash and moisture' CQutents of the coals produced III thee:e Pro'Vlllces, PrIces· 
in other areas were based mainly on factors such 38 difficulties in operation, 
trRnf..port costs from pit-head. t{) deli~ery o~nt, geographiclll ~osition and' 
prices prevailing prior to the mtroducbon of pnce co~trol by the Central Gov-
ernment. The prices of Assam coal were fixed havlllg regard to these con-
siderations. The prices for C.' P. coal were based on those fixed for Grade Il 
Jharia coal as the two resemble closp.Jy in quality and had also common 

t Answer to this question laid on t~e table, the qUellticper bei~ absent. • 
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in8.rkets. Provision was, however, made for a rEvision in those cases in which 
oollieries could not get a fair margin of ro~t under the prices fixed. 

(b) The average ash and moisture contents of C. P. coal and Assam coal 8l'e 
.as follows: 

C. P. Coal: • AIIh 18'5 per cent., Moisture 4 percent . 
.A8aam COal Ash 6 per cent. Moisture 5 per cent. 

No separate grades, based on ash a,nd moisture content, have been fixed for 
these coals. 

Representations asking for iI revision of prices based on the higher cost of 
working in the C. P. as compared with the Bengal and Bihar coal fields were 
.received. After careful conl!ideration •. the prices originally fixed for C. P. coal 
were in some cases increa'iled by Rs. 2 per ton in the case of Pench Valley 
coal a'nd Rs. 3 per ton in the case of Kanhan Valley coal. 

(c) The prices were fixed on the recommE>ndation of the Coal Commissioner 
who had consulted, among others, the Provincial Coal Controller, Assam. The 
factors generally taken into account in fixing the prices of Assam coal hIJ'Ve 
been ment·ioned in the reply to part (8). The Provincial Coal Controller was 
-connected with the Assam Railways and Trading Company. Information regllTd-
-ing the elements that went to make up the prices decided upon is not, available. 

FIXING PRICES OF COAL IN DIFFERENT .MiNING ABEAS 

t510. *1Ir. X. C. Neogy: \a) Will the Honourable the oupply Member be 
.pleased to refer to the Department of Supply Notification No. ~. dated the 
~lst May. 19:44. giving prices of coal under the sub-head "v. Collieries in 
.Assam ", and state whether ill the orIginal notification wlder the entry "Cherra-
·Chattack Ropeway Company's Cherapunji Colliery" there was a furl·her er,try of 
"Ballygunje" (Bholagunj), and the price indicated against the entry was 
Rs. 33-8-0? 

(b) Is it a fact that the difference between the price of the Cherapunji coal 
.and that shown against Bholagunj, being Rs. 11-8-0, represents the cost ot 
carriage- of coal over a ropeway seven miles "in length connecting the colliery 
with Bholagunj? If so, was any enquiry made into the legitimacy or other-
wise of a charge of Rs. 11-8-0 per ton for the carriage of coa~ over a rope way 
length of seven miles before it was approved? What detailed scrutiny was 
.made into .the elements of cost beforA prices of AssQJll coal were fixed? What 
·was tb.., average price paid for Cherapunji coal delivered at Bholagunj in the 
years 1941, H)42, aud 1943, respectively? What, wus the price which Cherapunli 
'coal delivered at Bholagunj actually fetched during the period immediately 
Jlreceding the aforesaid notification fixing its price, and what are the elements 
~at are responsible for the diffet:ence, if any, between the said price and the 
.price that was offiCially fixed of the coal delivered at Bholngunj? What pro-
.portion of the tootal despatch. of CherApunji coal approximately, is generally 
·delivered at Bholagunj in any year? 

(c) Waf' the east of Bengal or Bihar coal delivered in Assam, among t·he 
Dcton: dAt.ermining the price of Assam coal? Did any similar consideration 
influence the fixation of price of the Central Provinces coal? If not, why not? 

(d) Will the Honourabla Member be plc8'Sed to explain the reasOns that led 
~ a revision of the prices of coal produced in the Bengal and Bihar coal.fields 
ad announced in a notification published in the Gazette of India, E;x;traordtnary, 
-dated the 30th J anuat'y last' 

'!'he Honourable Dewan Bahadar Sir A. Bamawami Kudaliar: (8) Yes_ 
(ll) Yes. The ropeway is 8t m~les lo?g and the legitimacy of the transport 

"Charge of Rr;. 11·8-0 per ton Wll'R mveshgated by the Coal Commissioner. As 
·regards the other elements of cost, t..he Honourable Member's attention is in-
·vited to parts (8) and (c) of my reply to· starred question No. 509 earlier today. 

t Answer to this question laid OD the- table. the qU8IItioner beiDg absent. 
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The average prices for Cherrapunji coal delivered at Bholagunj during the yee,n; 
1941, 1942 and 1943 are believed to'have been as follows: 

lQ41-RIS. 10'17. 
1942.-Rs. 11·35. 
1943-Rd. 18·35.-

The price in May, 1944, is reported to have been Rs. 3.~S.O. er ton. This 
is also the price fixed by Government with effeot from the 1st June, 1944. As 
far as is known all despatches of Chen'apunji coal have been delivered at Bhola--
gunj except during the last few months when some coal has gone' by road to. 
Shillvng. 

(c) No. I have already explained in" my reply to the Honourable Member's 
question No. 509 the factors taken into consideration.in fixing prices. . 

(d) The reason for ~ e recent revision of the prices of coal produced in the 
Bengal and Bihar coal field!> was the need for checking the tendency amoll8 
certain colliery owners to del:lpatch unscreened run-of-mine coal as slack, which 
result-ed in the losl! of good steam coal. To encourage colliery owners to screen 
their coal, the prices have been revistd so as to provide a difference of rupee 
one per ton between the' prices of run-of-mine, dust coal and slack coal anel 
those of steam coal, rubble and smlthy nuts. 
PRoPAGANDA ABOUT INDIA CABBIED ON IN AMERICA BY BRITISH AND INDIAN 

GOVERNlIUNTS. • 

511. *1Ir. It. S. Gupta: (1:1.) Will the :F'oreign Secretary please state whether 
it is not a fact that copies of "Mother India" are still distributed free in 
AlJlelica by the British Information Service which is under the direct Supervi-
sion of Lord Halifax, ex-Vieeroy of India? 

(b) Is it not II fact that the office of the Agent General in America became 
the centre of guidance on anti-Indian propaganda to the various British pub-
licity agents? 

(C) Is it not a fact that such guidance notes and data are usually supplied 
by the Secretary of State for India, the Home Secretary of the Government 
of India and the Information officer in the India office ~n London? 

(d) Is it not a fact that eOuktail parties and tea parties are speciallyal'l'Rnged 
in honour of ullti-Indian propagandists of the British Information Se!'vice at the 
British Embassy in America? 

(e) Is it not a fact that an .anti-In.dian editorial .in t. ~ well-known ? .~r 
The Nation was reprinted and wldely CIrculated by SIr Gll'}& ~ an ar BaJp81 8 
cffiee in Washington? Does he require a sanction from the Government of 
India to do so? If so, has he obtained it in this special ease? 

Sir Ol~ Oaroe: With your pennissioll, Sir, I will deai with Qnestions 511. 
512 and 513 together. 

These three questions will be answered by my Honoura.ble friend the Leader 
ot' the House on the appropriate day. 

:Mr. Jla.D.u Subedar: Is it a fact that Government. propose to get a new edi-
tion of "Mother IndiR" printed in this country and wnl':'ther the rumour . . . •• 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member 
has. said that these questions will be answered by the Lea.der of the House 
on the appropriate day. Next question. 
PROPAGANDA ABOUT INDIA OABBIED ON IN AMERICA BY BRITISH AND INDIAN GOVEBN-

. KENTS 

t512. *JIr. It. S. Gupta: (a) Will the Foreign Secretury please state if it is 
not a fact that there were about 10,000 British propagandists in the United 
States who were devoting their time exclusively to India? If so, bow many of 
'them Bre (i) ofticials and (ii) non-officials? 

. tFor answer to this question,· lee answer to question No. 511. • 
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(b) Are the Government of India a ar~. of a ~ ous lld or more of "Beaver· 
..brooks rig ~ Boys" who actively carry on anti·lndian propaganda. 
(c) lla~ is _ the suusidy or remuneration paid from the lndian exchequer 

to ithis particular ~ 8 men~ioned in part lb)1 
Cd) !tow many American missionarIes receIved in India KtUsar-i-Hind medals 

and such ot ~ favours during the period ranging from 1930 to 194O? 
, ~  .How many of those favoured have become the paid agents of ~e o~  

erllment of India and His Majesty's Government to carryon an anti· Indian 
..Propaganda since 1930 up-to-date? 

PuBLICATION " INDIA, AGAINST THE STOBJI .. 

t513. *Kr. It. S. Gupta: (a) Is the . Foreign Secretary aware of the publica. 
-~icn 'India, against the -Storm' in America? -
(b) Who is the authot? 
i.e} Was he honoured by any Indian University with a "doctorate"? What 

.is the name of the Indian University which conferred the "doctorate" on him? 
_ (d) Are the Government of India 8,ware of the fact that prepared reviews of 
*e book were sent by the British IDformation Service to various ne s- ~ ers 
. and the book was also distributed free all over America? Is it at the cost of 
Indian excheqaer? If so, what is the amount contributed in this direction? 

SALARIES OF SIR GIBJA SHANKAR BAJPAI AND MR. HENNESSY 

514. *Mr. It. S. Gupta: ta) Will the Foreign Secretary please stat.e how 
.much Sir Girja Shankar Bajpaj gets from the Indian Government? Is his salary 
freb from Tneome-tax? 
-(b) Whllt is the salary of Mr. Hennessy, the Information .Officer from th:l 

,Government of India? 
Sir 01&1 "&roe: (a) £5,500 per annl:lm divid~d into salary £2,500 and frai, de 

representntio1i .£3,000. This is free of income-tax. 
(b). Rs. 2,500plu8 £30 overseas pay per mensem. 
Prof ••• G. lta.Dga: Is it more than what Sir Girja Shankar Bajplli used to 

~-,et as an ;Executive Couu<,dlor? 
SIr Olaf CJaIoe: Yes. it is a HUle more. 
Kr. Mea. Subedar: What iti the meaning of the French word used by the 

IHonourable Member in his reply? 
Kr. Pl'esideD:t (The Honourable Sir Abdur Rahim): Next question. 
PBBPONDEBANCE OF MUSLIMS IN MEcHANICAL BRANCH OF LAHORE TELEPHONE 

EXCHANGE 

p15. ~IIr, AnaDp Kohan Dam: (a) Will the Secretery for Posts and Air be 
{·leased to state whether it is a fact that the communal representation in the 
-mechanical branch of Lahore Telephone Exchange is as follows:-

lrIu.slim mistriee 23 
Non-muslims. •  •  • 7 
Assistant mistriee-Mu.slims . 9 

..  .. Non-Muslims 2 
Cleaners (Muslims) •  • /) 

.. (Non-MWIlims) 3 

(b) If it also a fact that in the new recruitment of mistries, cleane~and 

wiremf'n, the non-Muslims have got no place at all and if so, is it not against die 
-Goverumf'nt, of India orders regarding communal representation? 
(c) III it a fact that sometime ago, the Head of the Punjab Postal Circle 

~sued orders that in future only Muslims should be promoted as Supervisol'S 
Rnd Telephone Inspectors? Was this order taken back, and all the-appoint-
'mf'nts and promotions made under that order cancelled? . 
(d) Is it a fact that three Muslim gentlemen were appohited as a result of 

,thc above order and are still holding those posts? 
_ (e) Is it a fact t11at the Divisional Engineer, Telegraphs, ~a ore, held ~n 
sxaminntion _ fo!, 'relep11one Inspectors in October, 1944. but invited only ~i,  

'Mu'sliins for the written examination, debarring all non.Muslims'from their nghc 
--to ~ve an opportuIiity to prove their ability? . 
-tFor &D8W8r·to'tbia lJuefiilon, see aDawer to question No. 511. 
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. Sir Gunmatb. Bewoor: (a) The /aots. are not as stated by the Honourable 

Member. 
The correct position is as follows: 

Musl;m Mistries-pe.1Dlanent 
Muslim Mistries-temporary 
Non-Muslim Mistries-permanent 
Non-MlJ8lim Mistries t"mporary 
Assistant Mistries-Muslim 
.Assistant Mistri( s-Non-Muslim 
.cleaners-Muslim-temporary 
·Cleauers-Non-Muslim,.-temporary 

· IS} 
· 9 

81 
2] 

· 2} · Nil· 

:} 

Total 10 

• Total 2 

Total 9 

(b) As regards the first part, thtl 
<does not arise. 

leply is in the negative; thelatt-er pari 
• 

(c) and (d). No . 
. (e) The Divisional Engineer, Telegraphs, called nine candidates for the 

examination Ilond out of them three were non-Muslim . 
.AJuLGAMATION OF SELECTIONS MADE FOR POST OF ELECTRICIAN (GRADE I) ON . 

NORTH WESTERN RAILWAY 

:s16 •• ..IIr. Anang. JlolaaD Dam: wm the Honourable Member for Railways 
:please state; 
. ,(Ii) whether it is a fact that on the North Western Railway thp. J,'esults of 
"two selec.tions held to consider the suitability· of candidates for the post of 
'Electrician, Grade I, one in March, 1941, and the other in October, 1941. wel'8 
amalgamated and seniority fixed on the basis of marks obtained by each canro-
<tate of the two selections; 

(b) whether it is a fact t ~t' some of the unsu?cessful ca~didai1es of the. i~t 
1'£.lection who weTe successful m the second selection were given better semonty 
·than thE' successful candidates of t.he first selection by reason of the amalgama-
-tion indicated in (a' above; . 

'(c) whether it IS a fact that the written paper and the practical1iest for ea~b 
'Of 'the two selectioll1' were different from each other; and ' 

(d) if the replies to (a) to (c) above are in ~ e affirmative, i~l t.he Honour-
'able Member please state the reasons for ordermg the amalgamatIOn referre.d to 
iIt part (a) above? 

"fte lIonourable Sir Edward Benthall: (a) and (b). The reply is in the aSr-
mative. 

(c) Government understand that the writt.ell papers snd practical t.ests refer-
ted to were of the same standard. 

(d) A second technical examination ,vas held, as some of the men who were 
.eligible to be considered for the post of Electrician, ~de I, had not been 
anowed to sit for t·he first examination through an oversight, and the amalga-
ma.tion of the results of the two eXlmlinations was, therefore, considered to be 
the best means of rectifying the omission. Government do not consider iu 
desirable or necessary at this distant date to make any aJteration in the order 
~  seniority, which would in faot entail still further examinations. 

RESTRICTIONS ON USB OF BUILDING MA.TBRIALS BY Crvn.uN POPULA.TION 

_ 11'1. *Kr. Jlanu Subedar: (a) Will the Honourable ~e Supply Member 
-please state how much building material, generally, and specifically how muoh 
'(!1 cement, (ii) timber, (iii) bricks, and (iv) B8Dd, have ,been taken by the Army 
in India since the commencement of the war? 

(b) How much hal been made available to, or permitted to be used by t ~ 
eivii population? 
, . (a) Are Government aware that restrictions on the Ule of building maJeri.I 
~ the oivil population is causing muoh trouble, particularly in Bombay where 
the> ~entralServices and Military perionnel have increased and wherti ,vailabta 
housing space has been destroyed by the explO8ion? • 
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(d) Is it a fact t a~ no buildings have actually come into existence since the 

14th of April last, when the e>;plosion took ptace, for the use of the civil popula-
tion and the trade, whereas since April last, numerous buildings have been put 
up for the use of military personnel in Bombay and the surrounding districts? 

(e) Are Government aware of their promise given during the last Session 
that more building material will be released ~ the public? 

(f) To whomf haye these directions been given? 
, (g) Have they considered whether some modification cannot be made?' 

''I'lle Honourable DewlIl Babaclur Sir A.. Bamaswami Kudaliar: (a) Figures are 
not available. , 

(b) The Government ?f India ~ave placed no res~iction~ on the purchase by 
the Civil population of timber, brIcks ana sand avaIlable m the market. Con-
trol of cement was imposed in August 1942 and up to I)ecember 1944 on the 
average 51,660 tons per month. were ~es atc ed from the Ceme~t ~orb 
against the civil quota from which supplies we_re made to the essential mdus-
tries, Provincial Services, C. P. W. D., public, etc., Separate figures of actual 
despatches against eael! group are not available. From June 194.'3 to Decem-
ber 1944, on the average 15,523 tons were despatched for repairs, etc., 'to 
private buildings. 

'(c) I would re/Por the Honourable Member to my answer to part (d) of his 
question No. 355 in the last Session. , 

(d) Government have no informatioH in respect of buildings for the use of 
civil population and trade. TLp main military work carried out in Bombay 
since the explosion is the reconstruction of the Docks. 

(e) No such promise was made nor was it possible to do so. 
(f) Does not arise. 
(g) The Honourable Member is referred to tht' answer at (b) above in respect 

of timber, bricks and sand. As for cement, Ibe amount of material svailable 
is limited and priority for construction ~1 st be given to works required for the 
war effort. There is no prospect in the immediate future of reduction in 
requirements for essential war purposes. 

JIr. Kanu Subedar: Are Government aware of the restrictions imposed by 
Provincial Governments over the use of huilding materials by civil population, 
or are they not aware of it? 

The Honourable Dewan Bahadur Sir A. Bamaswa.mi Kudali&r: I am not 
aware of the nature and extent of those controls, but I am aware that some 
general control has been imposed by some Provincial Governments. 

JIr. Jla.nu Subedar: Since the civil population has to suffer, whether the con-
trol is imposed by one or the other authority, will the Honourable Member see 
that the position is made ea;;ier. He: promiRed IIlJ;t timc to look into the 

, matter. 
The Honourable DeWIIl Bahadur Sir A. Ramaswami JludWa.r: I do not 

remember to have promised that i would look into the orders of Provincial Gov-
ernments and try to intervene in those orders. 

JIr. Kanu Subedar: The promise was made by the Defence Department t a~ 
they would see that some relief was given to the civil population. 

The HonOUJable Dewan Bahadur Sir A. Bamaswaml Jludaliar: Then the' 
question may be addressed t.:> the Defence Department. 

Prof. ... G. ltanga: Are Government aware that. within the quotas allotted 
for the civil population there is It great l ~cessity forworking out priorities as 
between rural and urban areas? 

The Hono1l1'&ble DeWID Babaclur Sir A. Bamasw&mi Ku4allar: That has 10 
be done by Provincial Governments. ' 

Prof .... G. ltanga: Will l vemm~nt be plcasea {o consider advising Pr0-
vincial GovernnlCnts to see that rural areas are not starved? 

The Honourable DewlIl Bahadur lirA. Bamaswaml 1Iuda&r: I do noi 
t.bmk, Sir, that it is necessary for Ull to point out to Provmeial Govemment.8 
what they obviously would know regarding the relative iilerits.of rural ancl 
prban needs. ' 
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HIGH PB.I(;lES OF FRUITS, Err.' SOLD AT DELHI RAILWAY STATION. . 

1518. *Kr. Kuh&mmad Alhar Ali: ~ll the Honourable the Railway Member 
please state: 

(a) if it is a fact that fruits and other articles are sold at the Delhi Railway 
Stution on prices which are cent per cent higher than those prevalent in the 
market of Delhi city; if not 81.>, what the fact is; and • 

(b) if the reply to part (a) be in the affirmatIve, the reasons for not taking. 
fldion aguinst the vendors under die Hoarding and Profiteering Ordinance? 

The JlODourable Sir Edward Ben.thall (a) No. 
(b) This does not arise. 

• 
POSTPONED STARRED QUESTIONS AND ANSWERS 

. . 
+280* and 281* 

UNSTAHHED QUESTlON AND ANSWER 
l"IRST AXD SECOXD CLA!;!S BERTHS RESERVED FOR DEFENCE SERVICES AND OTHER 

I~u lC FROM DELHI AXD Hor~  RAILWAY ST TIO~S 
23. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways 

please state: 
(a) the average number of berths per day per train of the average total num-

her of berths provided in the tram for Firstan4 Second Class, which were 
reserved for the personnel of the Defence Services and for the other public, 
separately, from Delhi and Lahore Railway Stations, respectively, during the 
preceding two years or as far as availabl&; 

(b) the average number of the personnel of Defence Services. for whom 
berths were reserved but who could. not avail themselve!'; of them' and which 
therefore remained unoccupied in those train!'; on those days during those periods; 
and 

(c) the' percentage of such reservation amongst the Defence Services and the 
(lther public? . 

The Honourable Sir Edward BenthaJ.l: (3) and' (c). I regret I am only able 
to give an estimate of the accommodation in terms of coaches or compartments 
reserved exclusively for Defence Services on trains starting flOm Lahore and 
Delhi Stations, and the proportion of such . reservation to the total normal 
accommodation available for the public. 

(b) As no I"('cord is maintained of reservations not utilised hy personnel of 
Defence Services, I regret the information is not available. 

Statement sIlo wing tlte 11Iunber of coaches or c~m artmcnt8 Te8~rved e~:clu8i ety for Defelice 
Services on trains ex-Delhi, and Laltore. 

E:I!-Delki. 
. Frontier Mail!! 

G. I. P. Mails 
Howr .. h Delhi Mails 
Delhi Kalka Mails 
Grant Trunk Express 
Peshawar Express 
CoaChing Express 
Debra Dun Express 

Upper class coaches 
in normal composition 

of the train. 

6 
4 
4 
6 
4 
3 

Exelusively 
reserved for 

Defence services. 

I 
I 
I 
2 
I 
I 
I Compartment. 
2 Compartments. 

Ex·La]wTe.-As no record of the normal composition of the trains concerned is maintained 
in the Board's Office the information asked for is being obtained from the N. W. Railway 
and will be laid on the table of the House when received. 

NOTE.-The .accommodation exclusiv:ely reserved for Defence Services has varied from 
time to time and the normal compositi<\fl of trains is not always cOllstant. 

t Answer to this question laid on the table, the ql1estioner being absent. 
!These qnestions were further postponed to be answered on the 2nd March, 1945. 

B 
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STATEMENTS LAID ON THE TABLa 743 
InjOf'1n(J/,101f, pr&n&iaed in reply 10 pam (a) and (6)'0/ 6tarretI gtUBtion No. 10'1 uW bf 

SMdar Sam Singh, qn II&e 6tIa November 1944. 
SIKl[ REPRESENTATION IN HIGmiR POSTS OF TIDI SUPPLY DEPARTMENT. 

If"jorma.ticm compiled upro lBt November 1944 (inclwive) 
Part (a). Number oC posta held by various communities 

CODlDlunity to which 
iaCUJllbellts belong 

Re. 500 to Re. 750 to Rs. 1,000 to Rs. 1,500 to N. 2,000 Remarks 

uro ~s . 
ADglo·Indi81ls 
Christi81ls 0 

MUslims 
Hindus 
Sikhs 

Total 

Rs. 750 Rs. 1,000 Rs. 1,500 Rs. 2,000 and above _ 

416 170 238 119 68 
45 9 • 8 1 
25 4 1 3 
91 16 11 • 6 3 

346 72 43 16 11 
17 5 3 

----- - ---------------------.---- --"._-
940 276 304 144 83 

Part (b). Number of posts oreat9Cl and filled in the fJlhwing manner from 4th August, 1943 
to 18t Novemb#Jr, 1944 inclu8ive ~ 

Rs. 500 to Rs. 750 to Rs. 1,000 to Rs. 1,500 to Rs. 2,000 Remarks 
Rs.750 Rs.l,OOO Rs.1,500 Rs.2,000 and above 

• --------_._-----_. __ ._--------_. -----------

1. Created . • 
2. Filled by promotions . 
S. Filled by promotion of 

Sikhs in the Depart-
ment. 

4. Filled by recruiting 
Sikhs Crom • outside. 

180 
83 

3 

5 

80 
16 

78 
16 

38 
6 

28 
5 

Information promi8ed in reply to part (e) of 8tarred que8tion No 285, asked by 
Mr. Manu Subedar on the 13th November, 1944 

RADIO LICENCES AND RADIOS IMPORTED UNDER ~ S  

Statement 8110 .niag the 1H'f'Untage8 oj. the total programme time devoted to War relJie 11"8 t~ wa, relay. 
m., at A.I. R. Stations for the period Apnl to Sept 3mber, 1944 

War rewews and 
-News (which includes topics (which include Relays and uiscour-

Name of A. I. R. Stations both local news and talks, plays and fea· ses relating to war 
B. B. C. news, relay) tures, etc. connected from other count..ries 

with war). 

I 2 3 4 

Delhi 16'6 4'2 '3 
Bombay 20'9 4'2 '8 
Calcutta 13'4 9 0 a '7 
lrfadras 17'5 5'9 ·3 
Lahore 21'0 5·9 ·5 
Lucknow 20'9 ,,'2 '5 
Trichinopoly . 20'6 8'4 1'0 
Dacca 17'1 8'2 '9 

Peshawar 27'0 7'6 03 
AdditionalS(Jllth Indian 14'2 4'9 '1 

Service. 

-)iCl)1'III.-Column 2 gives the ercent~ of the .total ro~amme time devoted to News-
War and Don.war. The time and labour mvolved m separatmg War and Don·war news would 
Aot b!l eemmensurat9 with the resal t achieved, Broadly speaking, however, in the preset 
..mergem.cy, it .ia 81l1y natural that news relating to war should prdoeminate in all news broad· 
"aat.. • 



LEGISLATIVE S~ M Y 

'nformation '[YI'Mllilletl ;n ?,;ply to lItarTed question No. 303, al 1~tll 
Ghllznavi, on ti,e 13th ;Vol'ember, 1944. 

LEND LEASE AGBUJIEJIT WITH CANADA 
7 GEORGE VI 
CHAPTER 17 

[23&D Fa. 1945. 
by Si? A.btlwl Halim 

An Act forg1'&nt.ing to Hill Majesty aid for the purpose of making available Canadian War 
Supplies to the United Nations. 

{Assented to 20th May, 1943} 
Preamble.-Whereall Canada, in association with other nations, is at war with Germany, 

Italy, Japan and their associates· and whereas it is essential to the defence and seculity of 
Canada and to the cause of world freedom that Canada should make the utmost contribution 
to the victory of the United Nations; and whereas it· is necessary that the products of 
Canadian war industry be made available not only for use by Canadian forces. b.ut also tOo 
other United Nations, in aCC('rdance with Bt1'&tegic needs, in such manner as to contribut~ 
most effectively to the winning of the war; and whereas it is expedient that the conditions 
upon which Canadian war supplies are made available to other Unitt'd Nations should not 
be such as to burden postwar commerce or lead to the imposition of trade restrictions or ot ~r . 

. wise prejudice a just and enduring peace: Therefore His Majesty, by and with the adVice 
and consent of the Senate and House of Commons of Canada, enacts as follows: 

L SIlOrt Title.-This Act may be cited as The War Appropriation (United Nations Mutual 
Aid) Act, 1943. . 

2. DefinitiofllJ.-In this Act 'and in any regulation made thereunder, unless the. context 
otherwise requires : 

(a) "Board".-"Board" means the Canadiau Mutual Aid B(lard constituted by section 
t.hree of this act; . 

(b) "Regulation".-"Regulation" means a regulation made under the authority of section 
.ix of thill act; 

(c) "United' Natiom".-United Nations" means the signatories to the De<:laration by 
United Nations, done at Washington on the first day of .January'. one t ousan~ mne hundred 
and forty two, and includes any other nation or au1ltorlty which ~ay be deSignated by the 
Governor in Council as being aSSOoCiated with Canada in the proscCtltIon of the present war; 

(d) "War SuP'fi,ies".-"War Supplies" means :-
(i) any weapon, munition, aircraft or ship; 
{iiI any machinery, facility, tool, material or supply necessary for the manufacture, pro-

duction and processing repair, servjcing or operation of any article described in ~t ill 
paragraph; . 

(iii) any component material or part of or equipment for a~y article dellCrillei in this 
paragraph; . 

(i\") any agricultural product; and . 
(v) such other commodities, articles or services as may from time to time be designated by 

the Governor in Council 8S eBSential to the conduct of the war or to the Telief and maintenance 
of any United Nation. • 

(3) (1) Calladian A/utual Aid Board.-There shall be a Board to be caned the Cllnadial! 
Mutual Aid Board consisting of the Minister of Munitions and Supply, the Minister of 
National Defence, the Minister of Finance, the Minister of Agriculture and the Minister of 
Justice, acting as a committee of the King's Privy Council for Canada, which shall be 
charged with the administratIon of this Act. . 

(2) Ol/Qirman.-The Minister of Munitions and Supply sh!'oll be the chairman of tbe Board. 
{3) Officer" Olerl-B and P-lII.'!i0llees.-The Board, with' the approva.l of the Governor in 

Council, ma,y appoint and fix the l't'muneration of such officers, clerks and other employees as arlt 
necessary for the proper conduct of its business and for that purpose may require the services 
of any dt'partment or agency, or of any officer or employee of any department or agency, of 
t.he Government of Canada. 

4. (1) Boarfl may mIlke war .upplieB m,ailable to tire United NatioftlJ.-The Board may OD 
behalf of His Majesty, in accordance. wit.h the strategic needs of the war, contnDute, e c ' ng~~ 
deliv.er, transfer title to or possession of or otherwise make available war supplies io any of 
t.he United Nations other than Canada and for that purpose or as incidental thereto may 
cause to he purchased or otherwise acquired or procured war supplies in Canada thr01Igh the 
agency of the Mi.uster of Munitions and Supply or any other agency of His Majesty and, 
8ubjpct to the provisions of section five of this Act, may provide or ma.ke available the funds 
required to pay expenditures incurred in carrying out the purposes described herein. 

(2) Oonsideration term. ~ntl conditions 'to be approtJed by' the Governor in Council.-It 
8hall be good and sufficient consideration for making war supplies available to any of the 
United Nations hereunder that the said war supplies are to be used in the joint and effective 
prosecution of the war, but no war suppli81 shall be so made· ave,ilable to any of the United 
Nations except upon terms and conditions approved by the Governor in Ceuneil. QI' by 
regulations, and the Governor in Council may reqnire, in respect of specific ClallleS of I!UpplieiJ 
or any specific transfer of supplies under sub·section one of this section, such payment or 
repayment in kind or property or such reciprocal action or pro"f;ision of lIuppbes or such 
~:Ier direct or indirect benllfit &I the Governor in Council deems' appropriate. 
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5. ($1,000 000,(00) ma!l be paid oul of ti,e r. R. F.-There may be paid out of tht> 
Consolidated Revenue Fund, for the purpd!es of this Act, a sum or sums not exceeding one 
thous'and million dollars ($1,000,000,000) exclusive of any sums paid for :war suppbes ~or 
which payment shall be made ill cash by allY of the Uuited Natiolls .to which such supphes. 
shall be made available hereunder. 

6. ReYlllation8.--The Governor ill Council, may 011 t ~ 'recomme!ldation of t1~e oa~d,. 
making regulations for the purposes of carrying ou~ the O~l~t:S of thiS Act, ~,'cor: ng to ItS· 
true intent and purpose: and, in particular, but Without limiting' the gene~lIty of the fore-· 
goinl/:; may make regulations: . . ' • 

(a) prescribing the tennl! and conditions under which war iupplles may be m~dc available' 
to any of the United Nations; 

(b) prescribing the procedure to be followed by tIle Board in carrying out its duties under' 
this Act· , . 

(c) prescribing rules to determine the "alue of war supplies. 
7. (1) ];oan A u~ ori8ed 1931, C. 27.-The Governor in Cm¥lcil may, in addition t,o the 

sums now remaining uI1borrowed and negotiable of the loans authorised by Paliament by any' 
Act, heretofore paslied, I'aiee by way of ball, undt'r the pl'ovisions of the COll80illlated' 
Ret'tTlUe and Audit Act 1931, by the issue and Kale 01' pledge of securities of Canada in-. 
such form for lIuch separate ,urns, at such rate of interest and upon such other terms and 
conditions 3S the Governor in Council may approve, such sum 01' sums of mont'y, not I3 cee ~ing. 
in the aggregate the sum of one thoullllnd million dollers ($1,000,000,000) as may be reqUired .. 
for the purposes of this Act. . 

(2) (!ha-rye 1~ 11 Cflnl<fllitlated Revenlle Pllltd.-The pl'incipal rsised by way of loan under' 
this Act and the interest thereon shall be charged upon and payable out of the Consolidated. 
Revenue Fund. 

8. Annual reporf to Parliament ruvi~u.- 8 800n as 'p1'llcticable after the clo~  of each" 
. fiscal year, the Board shall prepare and lay before ·Parlillment a report of opAI'ations under 
this Act: Provided that such report shall not contain any information the disclosure of 
which would, in the opinion of the Govel'nOl' in Council, he prejudical to the Security of' 
Canada or of any other United Nation. 

Agreement bet'ween ti,e GOi)emmentB 01 Illdia alld Call ada on ti,e prinr.iples appl!/ill!/ to till'. 
prol'UI/On by Callada 01 Canadian War !Supplies to Iudia ullder tile lcar appropriation· 
~-nit.ed Nati01ls Mutual Aid) actB 01 Callada 1943 ami 1944. 

"'hereas India and Canada are associated in. the present war, and 
Whereas it is desirable that war supplies should lJe distributed among the Unikd.! 

Nations ill accordance with strategic needs of tht' war and in such manner as t{) contribute--
most effectiv;ely to the winning of the war and the establishment of peace, and 

\\Thereas it is expedient that the conditions upon which such war supplies'" are msdt:· 
available by one United Nation to another should not he such as to burden post·war 
commerce, or lead to the imposition of trade l'estrictions 01' otherwise prejudice a Just ann. 
enduring. peace, and 

Whereas the Governments of India and Canada are mutually desirous of concluding an.' 
agreement in· regard to the conditions upon which Canadian War slipplies will he rnade-· 
available to India, '. 

The Undersigned, being duly authorized by their l'espective GoVel'Dmellts fOl' th" purp03e" 
have agreed as follows :-
.• Article I 

The Government of Canada will make available under the Wa'r Appropriation (United' 
Nations Mutual Aid) Acts of Cavada, 1943 and 1944, to the Government of India snch war' 
supplies as the Government of Ca nada shall authorize from time to time to be provided. 

Article II 
T ~ Government of India will continue to contribute to the dt'fence of Canada and ·the • 

. strengthening thereof and will provide such articles, services, facilities, or information as it 
may be in a position to supply and '!oS may from time to tin:e be determined by common I 
agl'C'ement in the light of the development of the wal· . 

• 4 rticle III 
The Governmt'nt of India will, in support of any applications to the Government.· 

of Canada for the provision of war supplies under this agreement, furnish the GO\'e':11' 
ment of Canada with such relevant infQrmation as the Government of Canada may requITe' 
for the purpose. of deciding upon the applications and for executing the purposes of this, 
agreement. 

Article IV 
The Government of India. agrees to use any war supplies 

me!lt in the joint and effective ;prosecution of the war. 
delivered to it under t i~ agree-

Article V 
The Government of India will not without tbe bonsent of the 

still to. any other o~er l~~t. (II' to perscins in other coQJltries war 
and "I' tltis apeement, . 

Go,-ernment of Canada 
suppliell deli .. crc.d to it;. 

• 
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Article VI 
[23&D FEB. '1945. 

The Government of Canada will not require thE(! Government of India to re·deliver to· the 
'Government of Canada any war supplies delivered under this agreement except a~ specifically 
lProvided in Articles VII and VIII and subject to any special agreement whICh may ·be 
·concluded in the circumsbmces contemplated ill Article IX. 

Article VII 
Title to any cargo ships delivered under this agreement will r~in with the o~e~ment 

·()f Canada and the' ships shall be chartered to the Government of India on terms provldmg for 
,'teir re·delivery. 

Article VIII 
Upon the cessation of hostilities in any major theatre of war, any war supplies ~ ic  

~ve been transferrl'd to the Government of India under this agreement and are still lD 
<:anada :>r in ocean transit shall revert to Canadian ownership, except those su lie~ destined 
for a theatre of war in which hostilities have not ceased or supplies made. available for 
filief purposes or such other PoIlppIies as the Government of Canada may specify. 

Artide IX 
The Government of Canada reserves the right to request: . 
(a) the delivery, after the cessation of hostilities in any t ~atre of. war, for ~e ~  aud 

Tebabilit.ation pllrposes, to another United Nation or to an mternatlunal orgaJllsabon of 
.automotive equil,ment supplied under this agreement; 

(b) the transfer to Canadian forces serving outside Canadl!' after the c,:ssation .Jf hostilities 
()f v:ehicles, aircraft, ordnance {lr military equipment supphed under thIS agreem~ It to :he 
-Government of India if such war supplies are required !,?r the use ~  such Canaolan fmces 
.and are not required by the Government of India for Mlhtary operatIOns; and 

(c) the return to Canada after the war, if required in Canada for Canadian purposes, of 
aircraft and a;utomotive equipment sllpplied unde.r this. agreement which may still. be ser-.:ice· 
able, due regard being had to the degree of wastage likely to have been suffered by these 
..articles provided that when the identity of such Canadian equipment has been lost. as a 
result of pooling arrangements or for other reasons, the Government of India may substitute 

·equipment of a similar type. 
The Government of India agrees to use its hest endeavours to meet any such requests on 

.stich reasonable terms and conditions as shall be settled in consultation with the Government 
o()f Canada. 

Article X 
The Governments. of Ind~a and Canada re-affirm their desire to promote mutually 

.advantageous economIc relations betweeJl their countries and throughout tbe world. They 
-declare that their guiding purposes include the adoption of measures designed to promote 
-employment, t ~ r~duction and consumption of goods, and the expansion of commerce 
t r~ug  appropr18te mternational agreements on commercial policy, with the object of contri· 

. butlDg to tbe attainment of all the economic objectives bet forth in the Declaration of August 
14th, 1941, known as the Atlantic Charter . 

• 4rtirle Xl 
T.his agreement will take effect ~rom this day's date. It shall apply to war ~u lies 

turUlshed to the ~ov~rnment. of India by the .Government of Canada undel' the' authority of 
"!the ~ar r I t'latlo~ lllte~ Nations Mutual Aid) Acta of Canada 1943 and 1944, or 
substItuted Act, tncludmg supphes furnished under the said Acts before the conclus:on of this 
agreement. It shall continoe in force until a date to be agreed upon by _t.he two Gove. rn. 
m~ • . 

Dated at Ottawa, this day of August, nineteen hundred and forty four. 
;Signed for and on behalf of the Governml'nt of India 
;Signed for and on behalf of the Government of Canada. 

PRESS NOTE 
Indo·Oano.dian Mutual Aid Agreemenf 

New Delhi, November 'Zl, 1944. 
'.It is announced that a Mutual Aid Agreement has been concluded between Canada aJld 

India. The Agreement was signed in Ottawa by Sir Girja Shankar Bajpai, Agent General 
for India in the U. S. A. on behalf of the Government of India, and by the Prime Minister 
lIr. Mackenzi(> King and the Hon'ble Mr. G. D. Howe on behalf of the Government of 
Canada. 

The Agreement is i<ientical in its contents with previous Mutuilol Aid Agreements concluded 
(,y Canada with the Governments of the United Kingdom, Australia and N.ew Zeeland, the 
:Provisional Government of the French Republic, and the Soviet.and Chinese Governments. 

A large part of the supplies of motor transport required for the! Indian Army is being 
,furniahed by Canada and it is expected that the war supplios to be furnished to the Govern· 
,ment of India in accordance with this Mutual Aid Agreement will consist of automotiv:e 
.equipment (i.e., motor vehicles and material connected therewith), for the military forcN 

• :iIi- India. 
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lnformation promised in 1'eply to UlIRtarred, Question No. 63, as.1.ed by Mr. G. 

Rallgiah Xaidu, on the 14th November, 1944 
CHECKING AND AUDI'l'ING OF ACCOUNTS OF SHAHDARA (DELHI) SAHARANPUR LIGHT 

RAILWAY 
(a), (b) and (d). The accounts of the Shahdara (Delhi)" Saharanpul' Light Railway for 

.the years 1938 and 1943, were audited by a private firm of Registered Accountants and 
Auditors, Melsrs. Lovelock &; Lewes, Chartered Accountants. A cheek oyer accounts 
conn(;cted with local 3.nd foreign traffie was also being conducted by the Financial Advise,. 
and Chief Accounts Officer. East Indian Railway on an agreed payment up till 1st July 1943, 
in accordance with an old agreement, dated 1908, between. the Shahdal'a Saharanpur Light 
Railway Company and the East Indian Raiiway Company. The Central Government al'e 
entitled to a 50 percent share in the surplus profits in excess of 4 percent after setting aside 
fiuch reasonable sum as the Directors may detlm proper to carry forward, The Financial 
Adviser and Chief Accounts Officel', is responsible for a limited test-audit of the accounts of 
this Railway. The staff of the Auditor General of India e e~se a general scrutiny of the 
test-audit conducted by Financial Adviser and Chief Accounts Officer, East Indiau Railway. 
'This scrutiny did not reveal any irregula1'ities for the year ending March, 1943. 

(c) The station accounts were audited in 1943 by two Travelling Inspectors of Accounts 
.of the East Indian Railway-one junior and the other senior. The former is a qualified 
Accouutant having passed departmental examinatious while the latter is an ex-company 
.employee with 7 years' service as Senior Inspector. 

Jlnformation promised in reply to parts (a) alld (b) of " Starred Question No. 478, 
asked by K. C. Neogy, on the 16th November, 1944 

UTILIZATION FOR INDUSTRIAl, PURPOSES Ol" SALT MANUFACTURED IN BENGAL 
COASTAl. AREAS BY CERTAIN CALtUTTA I<'IRMS 

(a) Yes_ The reply to the latter·part is also in the affirmativ:e but whatever difficultie8 
were experienced at the time when the rationing of salt was first introduced in Bengal, have 
mnce been overcome. 

(b) Yes, but the prosecution in question was subsequently withdrawn under Ol'ders of the 
provincial authorities concerned. 

In/ormation promised in reply to Stm'red Question No. 641, asked by Mr. Santi 
Venca.tachelam Chetty, on the 21st November 1944 

DISMISSALS OF VICF,ROY'S COMMISSIONED OFFICERS, ETC., ON ACTIVE SERVICE 

The Commander-in-Chief, in exercise of the powers conferred on him Ulider Section 13 of 
the Indian Army Act, has dismissed 11 ".C.Os. from service since the commencement of 
the present hostilities. 

Information promised in· repl1l to paTts (e) and (/) of Starred Questirm No. 692, 
asked by Mr. Sri Prakasa, on the 21st November, 1944 

SECURITY AI'<"D CIVIL DISOBEDIENCE PRISONERS 

Of the persoDS und~r~oing detenti~n an. 21st ov~mber 1~4, under ~ e ord~l'~ of 9.hief 
Commissioners, the famlhes of 2 securlty prlsoners both belongmg to Deihl, were ~n recelpt of 
a maintenace allowance. The amounts were Rs. 30 p.m. and Rs. 50 ~.m. respectIvely. 

THE RAILWAY BUDGET-LIST OF DEMANDS-Conc1d. 

Demand No. I-Railway Board-Ooncld. 
Mr. President (The Honourable Sir Abdur a ~ : 

notice of by unattached Members will be taken up. 
corne. 

HOUTS of work for Railway Staff· 

The cut motion~ gh'en 
Mr. Anthony has not 

Kr. If ••• Joshi (Nominated Non-Official): I shall move my cut motion. 
That cut is tq discuss the question of hours of work for railway staff: 

"That the demand under the head 'Railway Board' be reduced by Rs. 100." 
Sir, aS,stated in the notice of the cut motion, r wa.nt the question of hour:s 

of work of the railwaymen in India to be discussed, and suggest to the GoverJl-
ment of India that the hours of work o£ the railwaymen be now reduced. I 
have several times stated during the discussion of this year's budget that at 
present there is great physical strain on the energies of the railway men. Their 
work has increased. and on ~ e whole they have to put in greater eXElrtion. It 
:is not only so during the war period. but has been so even in Ol'dinary timE-i' 



748 LEGISLATIVB ASSEMBLY [23RD FBB. 1945. 

pIr. N. M. Joshi.] _ 
whell they have had to' work very hard, inC any case much harder than railway 
men in other countries. In India the hours of work for all classes of railway 
employees are nDt regulated by legislation. The hours of work of those Railway 
employees who work in 'factories are regulated by the .Factories e~. As-
regards other railway employees ~ e hours of or~ of certlrin. class. of rallway-
men only, i.e., 'those whose work IS concerned contmuous by the Railway Board 
"'re regulated. Even in the case of people who do continuous work, such as the 
running staff, and although their work is continuous their hours are not yet 
regulated, the hours of work of those people whom the Railway Board considers 
to be working intermitteIitly are not regulated. So in the first places. large 
llulllber of railwaymen are excluded from regulation of their hours of work .. 
Moreover, what regulation exists now is out of date. Those railwaymen in 
India whose hours of work are :egulated by State have to put in 60 hours. of 
work in a week, i.e., ten hours a day. Now, that is longer than even the hour;; 
of work done in factories. I therefore think that the Government of India; 
should review this question of hours of duty of railwaymen and reduce the 
hours to not. mort; than.8 hours a day. My proposal today to the Railway Board 
is that no railwavman should be asked to do more than 8 hours of work in a 
day. Sir, for a :ri:umber of 'years railwaymen in Great Britain have not to' work 
more than 8 hours a day, and in America the hours of work are still less. I 
therefore feel th3lt the Government of India should immediately take. up this. 
question of hours of work. T ~ hours of work which some railwaymen have t() 
do are too.long. I have stated that In the case of some railwaymen the hours 
of work are 60 a week, but there are a large number of milwaymen who have 
still to work .12 hours a day. There are people who constantly from year to 
year work at night for -twelve hours, Take for instance the class of Assistant 
Station Maste.rs in a small station. Both the Station Master and Assistant Sta-
tion Master have to do twelve hours duty, hut, the Senior Station Master or the 
main Station Master does duty hy the day, so t,hat he at least sleeps by night, 
but the Assistant Station .Masters from year end to year end, for ten or fiftef,l1 
years have to work every night; the whole of the night. The man does not get 
undisturbed sleep at night even for 15" years until he becomes the Station 
Master. When he becomes the Station M 1st~r, then he can sleep at night, 
although during the day he is not free te do any other work. The Railway 
Board's argument is that they do intermittent work. The Assistant Station 
1\Iaster, I think, according to the view of the Railway Board, can sleep at nro-ht. 
Bu! if the Assistant Start·ion Master sleeps at. n.ight, he does so at the cost of 
aCCidents to the public. Therefore it is wrong, in my judgment, for an Assist-
~nt. Stat,i?n Master to sleep at night. As a mat,ter of. fact, very few can sTep-p' 
111 that dIsturbed atmosphere of a ra;~ av station, I therefore feel that the 
time  has come when the Government of 'India should act us ~ civilised govern-
ment should d? and reduce the hours of work for all railwaymen to eight hours 
a. day, No r~il ayman should be asked to work for more than eight hours Ii: 
day. Thel:e IS no doubt that the Government. of India, if they take up this 
reforms WIll Lave to employ more stuff, tba~ means it will cost more to the • 

ln~rnment of India. 

The Honourable Sir Edward Benthall (::\Iember for Railways and War 
Tmn~ ort : ~ncl ease the fares. 

Kr. N. II. Joshi: Whether that eo~t shoulcl eome by incr(!tlsing the fares or· 
by :mv other method, I do not propose to discuss today. That question, I am 
reTlH~ed to discuss with the Government of India on some other occasion. But 
today, I C:l1l say this that thf\ Government of India have got a larg~' surplus. 
Th(' questioll of increa!'.ing the fares does not arise. If proper allocation Is 
mad!:', tl1en certainly they h(l,ve enongh money, The Govp.rnment of India are 
also putting money into the railway reserve, But what is the lise of railway 
reserye fund, if it is not intended to introduce reforms of this kind. Is the 
railwa.y reserve fund only intended for some other cause and noti for the purpose 
of doing justice t() your ~Iil loye :'s. I sny that one of the obiects of t ~ ··:Iilwny 
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reserve fund is that if the Government of India want to u~derta e certa~ 
reforms, they t;hould be· able .£0 do !fl .. I have n~ doubt that the reforms will 
.cost the Government of IndIa somethmg. - But If that reform can ever ~e 
effected this is the best time when Railway finances are prosperous. There IS 
surplus 'und.ij the Government of India have to s ~l1d more money, t~ey have 
enough money now. I therefore suggest that the Gove.rnrnent of ~ndla, ~s an 
act of justice to their employees, as an act of humalllty,sho.ld l~me~Iat~I  
undertake this reform. I.hope, Sir, that the Government of IndlU w:ll gl\"4it 
-their sympathetic consideration to the question ~c  I a~e placed before thelll 
;and I hope, Sir, that the Legislative Assembly wIll also gIve me. the necessary 
:support because t.he question :1' of great importance and if it ~s going to cost the 
Railways something then .the be!'.t t in~ is that when the RaIlways ar.e prosper-
ous they should under~al e this reform. ] hope that t~e House also "nll support 
:lIle . 

. • r. President (The Honourable Sir Abdul' Rahim): Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced by Its. 100." 
Prof. N. G. Ranga i.(hmtur (·IUI/. Xellore: on-~Iu ummadall Huml): 

J\1r. r~sident, I fiil to understand the attitude of the Honourablt:! Member for 
'War Transport when he snys that. if he were to reduce suitably hours of labour 
Jor railway staff, he may have to inc~'ease the fares.- This is a ,-ery queer atti-
-tude 011 the part o£ the Government of India. I should like to remind him of 
the fact that while his working expenses have gone up only by 100 per eent. 
his ineOlne has gone up by 200 per cent. He is get.ting three times what he W<lS 

getting in pre-war years, wlwreaf; his worldng expenses have gone up only by 
100 per cent. 

The Honourable Sir Edward Benthall: The Honourable Member's facts. are 
·not correct. 

Prof. N. G. Banga: I w!ll refer the Honourable Member to the Explanatory 
Memorandum. As my Honourable friend :\1r .. Toshi already pointed out. the 
l"Ililways have earned a surplus and they can certainly afford to spare a portion 
'of this surplus in order to reduce the number of hours. of work for railway staff 
~nd thus increase the staff and thus assure for themselves a more satif;ned alld 
satisfactory raiI~ay staff than the," have today. At present the railway staff 
:are expected to work continuously. The Assistant Station Masters are special-
ly obl:ged to invoke the aid of their booking clerb because they are 1I0t ahle 
t.o cope with tbe work, and especially dllr:n~ wllr time their responsibility has 
grown much greater. 'Vhat happens in It :factory when any accident tal{es 
place? 'fhe worker is not liable to be IJlinished. If he loses any of hig Iil/lbs, 
he is entitled to workmen's compensAtion. But on the other hand if a railway 
accident takes place, the railway staff is liable to be produced before a court of 
law and liable to be punished and sent to jail, not to mention even "'orse 
punishments. Railway accidents do take place and they are very serious 
matters. The public is concerned in it. The public do not want thegeaC'ci-
dents to take place. How can anybody assure himself that railway accidents 
do not takE> place HR a reRult of oyer-work of the railway employees so long as 
these railway empl6yees' are expected to worl{ contim:ously for twelve hours 
and that too at nights. It always happens that a large number of railway Rtaff 
are expected to work only during nights for months ftlld months and therefore 
it is not possible for them to cope with the work and to discharge their respon-
tlibilitJes satisfactorily. It is therefore necessary to reduce the hours of laoour 
and even eight hours a day for certain sectiong of :oailway labour is reany too 
long a period and eight hours of lahour ;s about the maximum that the railway 
authorities can 'e e~t from rail.way employees. Jf Government are not l'~  
are~ to accede ~ thiS .request, l.t only shm;'s that the qovernment are not ye.ry 

partIcular :i?out the r .l~ ay aCCidents .that ta~e place m different parts of the 
country. SIr, the workmg expenses wlll certalI)ly go lip if hours of labour are 
to be reduced. but that is no ~eason why the hours of labo,ul' should be ma:b-
tained nt t·he high level a.t which they prevail in this country. As my Honour-
able friend Mr. Joshi has put it, in various other countries: the honn of wo!'k' 
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for railway la~our ai'e much loweI'. I therefore think there is Ii very s·trrmg; 
<:use indeed for the Govel'llment to take imrned:ilte action in reducing the hours-
of labour. They' cannot plead the excuse of war time and therefore they can-
not get the necessary staff." 1 can assure the Govel'l1ment that there is plenty 
of skilled labour available in this country to take up this responsibility if only 
Government were to make up their mind to reduce the hours of labvlI1" R-'!d 
i-tlVite applications lor these various posts. Sir, I 'support the motion. 

JIr. K1Ihammad :R&1IID&Il .(Patna and Chota Nagpur cum Orissa: l\Iuham-_ 
madan): Sir, while supporting the principle which has been enunciated by 
the Honourable the Mover of this motioI'l, I should like to impress on the . House-
that particulo.rly the Muslim employees have a. very di l~rent tale to tell to() this 
House. In the difterent' workshops on the railways at Jamalpur, Lillooahr 
Lucknow and other places, the Muslims are not allowed to offer their J umma. 
Prayers because they are n~t allowed t~e usual time of Ii hours to 2 hours. 
ne.~essary for the same. When I say, they are not allowed, I mean to convey 
that this period, if availed of ·by a Muslim employee, is deducted against his 
leave hours. Therefore, if they' are permitted to go for prayers, that parti-
cular hour is written do ~ against their leave hours. It is nothing less than 
a tragedy that people should not be allowed even leave to pray at the proptSl" 
time. We put. questions on that year before last and also last year, bub-
nothing h8'l been done so far. In Jamalpur I was told recently that Muslim 
apprentices are not given leave even for J lima prayers; not only that, but leave-
is not gh-en P'Vt;:Il for ld and Bak,-ld prayers, untess a special application is 
put in, and the leave may be granted to a few and refused to others. It is. 
s peculiar position in Jamalpur; in other places .also it may be the samer 
r.lthough I have no personal knowledge. 

. As regards the hours of work for railwaymen I must say that the categories. 
cf railwaymen have to be described. Those whose work involves strenuous~ 

physical labour should not work for more than eight hours, and that is th", 
case in other parts of the world. When you are making a general rule 
you should define the different categories ·because the hours of work for a 
clerk in the office cannot be the same as those of a guard, or station master-
or the checking staff, who have to do strenuous duties and have to be \)D 

the alert all the time. If you do not do that there are sure to be accidents 
becGuse of sheer physical inability on their part to do their duty properly. I 
do not think a huge amount of money will be required if this suggestion is' 
earried out because inquiry will show that people who have to do these strenu-
ous duties  are not in a big majority. That is the point of view that I want· 
to stress. I have placed, the viewpoint of the Muslims, that there is no leave-
fot' Juma prayers and for Muslim festivais which are few in number as com-
pared to the religious festivals of other communities, for which leave is sanc-
Honed. Not only that, but there are also vacations which are perhaps t.en 
titTles more than the Muslims can claim. Sir, I support the motion. 

JIr. I'r&Dk Jr.. ADtIhOIly (Nominated Non-Official): Sir, in rising to support-
this motion I fully endorse the views that have been expressed by my Honour-
able friend Mr. Joshi. As I have repeatedly explained, I appreciate th& 
tremendous and unprecedented strain under which the railways have had to 
work and are continuing to work. I appreciate that they have carried and 
are carrying an unprecedented load of passenger and goods traffic. But it is 
your railwaymen and more specially the running staff on the railways who 
huvt' enabled you to meet this unprecedented strain. Their response in enabl-
ing you to meet the unusual situation created by the war has imposed a duty 
on the Railway Administration. on the General Managers and on the officers 
lInder them to treaiithe running staff particularly with added con8ide~

tion. But what do .we find in actual practice? As I have emphasised s:qd 
itt-rated and reiterated, jour railwayman is prepared to work aDd is re a~ 

t,o give you willingly extra hours of work, is prepnl'ed to. 8.oflSwer· your-neeqs 
. {or over-work; but he is not prepared to be t,errorised as he is being terrorised 
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into working extra hours today. TheJ'e is burning resentment, particularly 
1l1IlOilg the running staff of some oflthe railways-in the G. 1. P. and E. 1. It. 

• fn instance-against this tendenc~' of driving llIen beyond the limits of 
hUJllan endurance. I should like to' know whether there is any reGognised 

-policy or any rule prescribing the limits to whieh these men may be compelled 
to work. As far as I am aware, theJ'e is some vague rule requiring that a 
man should. work up to 12 hours per day; but I may state efnphatically that: 
this rule is honoured much more in the breach than in the observance. It tsc 
behg bitterly resented. I brought a case to the notice of the 'Var .Transport 
Member and Col. Wagstaff of a man who had worked for 12 or 13 hours and! 
had reached the limits of physical exhaustion. He sent II memo. to the 
Coutroller saying, "I am in such a physical condition that I cannot guarantee· 
to take this train through safely .. Will you give me.an indemnity chit?" '1'he' 
Controller said, "I cannot give you an indemnity chit". He signed off rest. 
altel' working for 1nore than 12 hours. What do you do? You c arge-s ee~: 
bim, and you remove him by a dishonest and cowardly device~ 
You remoye him for repeated minor offences, because he signed rest 
after having worked for more than 12 hours. The railway knew 
that they did not have a leg to stand upon in respect of the 
nlleged offence of signing rest. They raked up· his past record and allegeil 
repeated minor offences and removed him summarily from service. This is 
what! is happening. You compel men to work for more than 12 hOUTS; if they 
sign rest you do not charge-sheet them for hawng refused to work more than 
12 hours; you charge-sheet them for alleged minor offences.-one of the most 
monstrous provisions in the Indian State Railways Establishment Code. If a 
man refuses to work beyond the limits of human endurance you will not 
charge-sheet him for refusing to work extremely long hours; you get hold of. 
him and say, "Here you are, 10 years ago you were fined ten rupees, 1~ 
yelll'l1 ago you were fined 15 rupees", etc. If a railwayman's record is:. 
examined you are sure to find minor offences, for there is a tendency on ·the-
!'ailways to fine for the most paltry matters. Under this provision you gpt 
hold of him and you remove . him-not dismiss him-for alleged rejleated' 

. minor offences. I have got a letter with me here written to me bv a railway-
man. I feel very strongly in this matter because I am inundated with cases· 
of overwork. Men are complaining repeatedly that they are being driven to. 
work for more than 10 to 20, 00 hours at a stretch. Here is a Jetter from· 
a raiIwayman which speaks for itself and speaks eloquently: 

"A driYer'B working hOllrB on the East Indian Railway is never Ie. than a minimum of· 
14 hOlln. HiB average working houn are never lees than 20-24 hours. This can easily 
be proved by Bending for any dozen Joint Train Journals. I know men who have worked' 
3G-36 hours at a stretch, had 12 houn' rest and were booked outapin. Can you expect· 
theBe men to be eternally vigilant, sleepless and untired! They are worked to the border-
line of exhaustion and then if lead plugs are dropped they are to be dismissed Bummarily ... · 

In reply to my remarks on the railway Budget speeeh t.he Honourable. 
Member s(l.id that my reference to summary dismissal in respect of dropping· 
lead plugs was perhaps wrong. I have brought that circular with me. These· 
things are not being done by the War Transport Member; I feel that he is 

· perhaps the most sympathetic of all railway officials. It is not even done by· 
the General }\fanagers, but by the lower cadre of officials, your Divisional· 
Superintendents and your Divisional Engineers. It if? these people who fancy· 
themselves in the I-ole of little Hitlers and believe· they can drive tlieir men. 
Here is that circular to which I referred and which the Honourable MembElr· 
said did no~ perhaps exist. It is under the signature of the Chief Mechani" 
cal Engineer-B. Bonar: 

"It is with great reluctance therefore that the following orders are issued:-
(1) The Driver of .any engine which drops its lead-'pmg8 will' be ·removed from the servi~e 

· immediately, 'and no appeal will be considered." - - ,. . -. . -., 
That was my point. 
The ~urabl, . Sir Edward. BenthaU: I so.id in answer to the Honourable· 

· Member that if thai) circular existed. of which J was not aware, it was wrong". 
and I would see that it was withdrawn. In fact, it has been withdrawn, 

. . 
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'ill fact it did not exist. I am sorry thft I have had to speak it~ ;,;u~~ 
feeliug on the subject, but when men come to me ~lld there are no ~~gn:  01 
· anv redress, I am obliged to do 1:>0. .As I have sUld, they llre prep:U'cd to· 
l l~ e sacrifices, hut I wO\,tld appeal to the Honourable the Wur' Transport 

:Member tolay' down some uniform llolicy-say, even 12 hoUl's work a day. 
My Honourablf. friend Mr. Joshi suggested un ~ hour day;. my Honourable 
[riend Mr. ~a lan said that these people are d?l11g the 1Il0st strenuous type 
.of work and they should not be asked to work fur more t l~ 8 hours a d~y. 
I do not even make that plea. I say, have sOJlle uniform O~lCy and prescrIbe 

J.hat a man cannot be compelled to work for UlOl't:) thlln ~ 'elve h.ours, u?d 
-that he has au absolute right to sign off and if he signs off he WIll .not oe 
yictimized for it. Dont <:harge him for signing off nnd don'f remove hun from 
:service for alleged tepeatlld minor offences. . 

I would also ask you to accord some recogllition to the men who have 
;unifonnly undertaken to work long and extra hOHrl'l ofwol'k. Take your driver,:; 
oQIl the goods trains of the G. I. P. 'l'hrough no fault of their own it takes 
"then! probably three times as long as it took them ill pre-war days to cover 
the same journey not through a!lY fault of their own but uwing to the condi-
tions created by the war. • For instance, where t e~' took 8 hours to perform a 
juunley ola 100 miles, they now take 24 o ll'~. The G. 1. 1>. Railway .in. 
-spite of representations from me, has refused overtime on the basiR of the 
bours worked. I have asked tuat so long as these emergent- conditions continue 
that you should give them overtinle not on the bafiis of the mileage they cover 

· but on the basis of the number of hours they work. If they are required to 
,,'ol'k 24 hours and can only through no fault· of their OWII take' their trains 
-a hundred miles, sureh- it is not asking too much to fisk you to give them 
.. ver time for ~4 our~~ i.e .. three times the OYP1,time that they 'were eurning 
-before the war. . 

I will conclude 1~1y remarks b)' asking the Honourable the War Transport 
.Mem~er to consider what I have said. Believe me when I tell you that T,his 
.questIOn of overwork and under-rest is a very bm'ningquestioll on everv Rail-
·Y.l?,Y in India today. If you treat it-with the sympathy that it deserv~s, ycu 
WIll attract, as I have said, the increasing co-operation and. work of vour men, 
-s'l.lre!y that is your intention,---but if yOU allow ,vour suboi'dinate ~cials to 
Tun amuck and to attempt to drive these men into working beyond, as I have 
·1W.id, the possibilities of human endurance, then you will only'be ulldennining 
· th" efficiency of the Railways. -

Col. -E. W. Wagatalf -(Government of India: Nominated Official): Sir, fluring 
war conditions practically every Government servant has had to work longer 
bOUl·S. At any rate, on the Raih'iays that has been the case and it ic; not 
-collfinedto subordinate and lo ~ aid men atstatiorisand on the line,but it. 
-extends throughout to the very top. We know what an enormous,increase in 
traffic there has been and although a large number of additional employees have. 
been engaged. yet with the best will in the world it is imposs_ible t.o nyoid • 
long hours and in f,ome cases definite overwork in the case of the officers fiS 

- in the c·ase of the men. 
I agree with my Honourable friend, Mr. Anthony, in his 'concern over 0. 

palt,icular type of staff and that is running staff. It is true that they .have 
TIt)t so far been brought within the scope of the hours of employment l'egula-
i\OlHl. Even in. peacetime the precise regulation of the hours of ·running 8taff lire 
difficult. This difficulty was found in the highly organised countries of the 
West in implementing the Washington and Geneva Conventions. It is not ~ 
conditi~n which is peculiar to India. Not only this: as running staff nre paid 
partly 111 the form of basic wages and' part.ly either on l\ mileage or a time 
l>asie, sudden restriction on hours would affect their emolumentS. Before the 
'Wllr perhaps the need for protection was not felt and it is admitted that running 
... tp.ff. above all other railway staff, have had to work longer hours durillfJ ihe 
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~ar. We have discu~sed this question with the All-India Railwaymen's Federa-
;tlOn ~n several occaSIons and they have the definite undertaking that this 
. ue8t~on ?f. the running staff will, be. .taken up after the war. In fact ~ e 
..qup,stlOn IS m hand now. Such restrlCtI~ns ,must uatur.ally be mixed up with 
·the method of payment, because, I1S I saId, If you restrIcted the hours sudden-
J;r, a lot of .the men would lose in total emolu~nts and therefore the ques-
.tion of runnmg allowances both from the point of view of work and from the 
'point of view of men ~s 8ctu~lly ~in~ investigated at this mement, as part of 
a general post-war reVIew ~ lC  ~Ill Include running staff within the scope .,f 
,the hours of employment regulatIOns. Other types of staff which so far have 
had less than the maximum benefits under the regulations in regard to period 
()f rest are the permanent way staff. This again was discussed with the All-
~II,dia . ail~aymen 's Fed~ration and Qrders are now issuing bringing this stt\ff 
mto lme WIth other contmuous workers in regard to the weekly rest. It ',vas 
not an easy matter in regard to permanent way ~ta  who are spread along 
·.the line. Very often they were given two or three consecutive days in the 
month in order to aro\\' them to go to their homes and the co-ordinat:on of 
:that system with the ordinary system of the weekly rest was not easy. How-
-t.',·p.r, they are now being brought into lille with the other continuous workers. 
'Thf'refore the running staff are going to be provided for. Orders giving perma-
nent way staff more protection in regard to the ~e ly rest are about to issue 
.'Snd the question of the running allowances, which I know is exercising thll 
mind of my Honourable friend, Mr. Anthony, will also be looked into. 

As regards t.he very long hours which he quoted, the Railway Board. have 
U N for at least 2, years been impressing upon Administrations, arid we 

OON know that Administrations have done their very best, to recruit; 
;and train additional men and of course provide the additional quarters, be('aus8 
('huuges in the density of traffic has necessitated an entire change in the loca-
tion of running staR. On most of the larger railways they have organised 
training centres which were not necessllory before the war in order to hasten 
-t!-e training of running staff, and I can assure the House that everything 
possible has been done in regard to this particular type of staff which we know 
'hn,e had to work abnormally long hours during the war. However, Sir, 0.1 
I have told the Hou!-;e, questi.:ms relating to not only the running staff but the 
'P-wc.y staff and the running allowances are bp.ing actively considered and in 
'viflw of this, I hope, the Honourable t,he Mover of this motion will withdraw it. 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions. Muham-
":nlillan Rural): Sir, I have great sympathy for the motion just moved by my 
friend, Mr. Joshi, and I also appreciate the arguments of Colonel Wagstaff 
aUl)ut the war conditions and I agree that during war time one has to work 
little harder than he would do in peace time. But if you a"k people to work 
harder, you should also realise thai the war has produced a speciai ec~ nomic 
('oudition and the r.urchasing power of the rupee has gone down. So If you 
wnnt the men to work longer hours, you should pay them higher 'Yages for 
.c.vertime work. If the staff is paid by mileage and they do longer hours of 
.wl)rk, you pay them more. If you deal with staff whose income is fixed and 
whoSe travelling allowance is fixed and you ask them to do longer hours of 
work then you ought to pay them overtimt' allowance. From your point of 
'View I apprecilJf:e that they ought to do hiA"her, !'ervices and from the point of 
vie,,· of the workmen they ought t,o be bfltter paid bec-Ilu£;e that would be an 
indirect way of deameRR allowance and they could have more income to make 

·two ends meet. 
We have got the Railway workmen's WeHare Officer iust now under th<! 

Labour Depaltment. I think it is his duty to see that if labour is required to 
·do work more than the minimum prescribed then those people ought to be 
paid the overtime allowance and this really ought to be addressed not So mucn. 
to the Railwav Member but to the Labour Member. I1l was his business to 
eee to the weHare of labour employed bv rai~ ays. It is a general matter. 

As regards the one point raised by Mr. Anthony on the question of appeal, 
1 have been pressing it for many years that the Railway Board and tho 

Q 
• 
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Gl'1!eral . Managers' o~ce ought t{) employ ~ ecial ;)fficers with a judicial mind' 
~ look mto the questiOn of appeal. The system is very weak. It came OU.ti 
lD & particular instance mentioned by Mr. Anthony. I have put a numOi~r

of questions repeatedly in this regard on the floor of this House and it i~ 
desirable now that the Railway Board ought to consider the appointment of s: 
f>pecial officer iI,l the Railway Board and one at the office of the General 
~1anager to look into the question of appeal. 

I regret that I do not agree with my friend, Mr. Joshi, when he &ays 
thut we ought to pay all these things from the reserve fund. 

Mr. N. K. J06hi: It is not my duty to say how the funds are to be pll)-
vided. I am pressing my cut motion. How the hours can be reduced and how 
the money is to be raise!l, those are not my concern. 

Dr. Sir Zia Uddin .Munad: If you are not pressing then it is all right. But 
the reserve fund is intended to meet the extra expense during the time of 
depression. During the time of a boom you accumulate in a reserve fund. 
The only expenditure permissible is the need to pay for dismantled lines. Th'lt 
is t.he only thing which ought k> come within the purview of the reserve fund 
. .ilid nothing else. 

The Honourable Sir Edward Benthall.: I do not think I have much to add 
to the debate after the assurance which Colonel Wagstaff has given. We do 
look into the points which a~e been raised by Honourable Members in these 
de~ates and look into them very carefully but we are at the present time lip 
ag-llinst the difficulty of the war and we cannot control the tempo of the 
. war or the congestion of traffic or the number of passengers who travel. In 
otler words we cannot affect war conditions as they impinge upon the workers 
on the railways. 

I think C'jlollel Wagstaff effectively answered the points raised by the 
earlier speakers. With regard to Dr. Sir Zia Uddin's remarks, I agree with 
him that any extra cost caused by alterat:'Ons to the condit:ons of workers to-
day should be met out of revenue expenses and not out of the reserve fund-
ant! that the reserve fund should be kept as a reserve. As regardg his remarks 
about overtime being paid for extra hours, I think Colonel Wagstaff  did ade-
quately explain that that is paid, sometimes on a time basis and sometimes 
on mileage, alld. of course, the fact that the mileage which a man  may earn 
in wartime is affected by the speed with which the traffic runs is a factor which 
we cannot regulate and a man's earnings may be accordingly affected. But 
we are constantly looking into these problems and seeing what we can do to 
alleviate the difficult conditions under which workers are serving and we cannot 
do more. 

The Honourable the Mover has said that he wil1 not withdraw his motion. 
But I hope the House will recognise t·hat we are doing whirl; we can to meet this 
difficulty and will not give him their support. 

_r. Kubammad 1I&um&n: May I know whether "Friday Prayers" is alsO' 
ccnsidered as leave as a war expediency? 

The Honoura.ble Sir Edwvd Benthall: That is a condition which exists in 
war or peace. This is a very delicate subject and what the Honourable Member 
i~ really ~s ing for is discrimination in favour of a certain community. I do 
not wish to debate this on the floor of the House but if there are any serious 
difficulties which the Honourable Member would like to discuss with me, I 
should be glad to talk them over with him. 

JIr. Preal.dent (The Honourable Sir Abdur Rahim): The question ill: 
"That t.he demand under the head 'R,;lway Board' bereduced by Re. 100." , 
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The Assembly divided: 
Abdul Basith Choudhury, Dewan. • 
Abdul Ghani, Maulvi Muhammad. 
·Abdul Qaiynm, Mr. 
Abdullah, Mr. H. M. 
Anthony, Mr. Frank R. 
Ayyangar, Mr. M. Ananthasayanam. 
Azhar Ali, Mr. Muhammad. 
Chattopadhyaya, Mr. Amarendra Nath. 
DaB, Pandit Nilakantha. 
Desai, Mr. Bhulabhai J. 
Essak Saito Mr. H. A. Sathal' H. 
Gauri Shankar Singh, Mr. 
Gupta, Mr. K. S. 
Begde, Sri K. B. Jinaraja. 
Hosmani, Mr. S. K. 
Joshi, Mr. N. M. 
Kailash Bihari Lall, Mr. 
Kriahnamachari, Mr. T. T. 
Lahiri Chaudhury, Mr. D. K. 
Lakhichanu, Mr. Raimal. 
L&1ljee, Mr. Hooseinlihoy A. 
Maitra, Panuit Lakshmi Kanta. 

Mangal Singh, Sardar. 
Manu Subedar, Mr. 
Misra, Pandit Shambhudayal. 
Munuza SalW-b Bahadur, Maulvi Syed. 
Nairang, Syed Ghulam Bhik. 
Nauman, Mr. Muhammad. 
Pan de, Mr. Badri Dutt. 
Panna Nand, Bhai. 
Ram Narayan Singh. Mr. 
Ranga, Prof. N. G. 
Reddiar, Mr. K. Sitarama. 
Sant Singh, Sardat. 

• Ratyanarayana Moorty, Mr. A. 
Sham Lal. Lala. 
Siddique :O\li Irhan, Nawab. 
Sinha, Mr. Satya Narayan. 
Srivastava, Mr. Hari Sharan PrallAd. 
Subba.rayan, Shrimati K. Radha Bai. 
Yamin Khan, Sir Muhammad. 
YUBuf Abdoula Haroon, Seth. 
Zafar Ali Khan, Maulana. 

NOEg....,..38 

• 

Ahmad Xawaz Khan, Major Nawab Sir. 
Ambedkar. The Honourable Dr. B. R. 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 

1\1 udaliar, The Honourable Dewan Bahaillr 

Bhagchand Soni, Rai Bahadur, Sir Seth. 
Chapman·Mortimer, Mr. T. 
Chatterjee, Lt.-Col. Dr. J. C. 
Daga, Seth Sunder LaU. 
Dalal, Dr. Sir Ratanji D'inshaw. 
Dalal, The Honourable Sir Ardeshir. 
Dalpat. Singh, Sardar Bahadur Captain. 
Baidar, Khan Bahadur Shamsuddin. 
Imam, Mr. Saiyid Haidar. 
Inakip. Mr. A. C. 
Ismaiel Alikhan, Kunwer Hajee. 
Jawahar Singh, Sardar Bahadur Sardar Sir. 
KamaluJdin Ahmad, Shams-ul-Dlema. 
Krishnamoorthy, Mr. E. S. A. 
Kushal Pal Singh, Raja Bahadur. 
Lawson, Mr. C. P. 
Muazzam Sahib Bahadur, Mr. Muhammad. 

The motion was adopted. 

Sir A. Ramaswami. 
Mudie, ~e Honourable Sir Francis. 
Piare Lall Kureel. Mr. 
Raisman, The Honourable Sir Jeremy. 
Richarlbon, Sir Benry. 
Roy; The Honourable Sir Asoka. 
Shahban, Khan Bahadur Mian Ghulam Kadir 

Muhammad. 
Spence, Sir George 
Srivastava, The Honourable Sir Jwala Pruad. 
Stokes, Mr. H. G. 
Sultan Ahmed, The Honourable Sir. 
Thakur Singh, Capt. 
Trivedi. Mr. C. M. 
Tyson, Mr. G. W. 
Tyson, Mr. J. D. 
Wagstaff Col. H. W. 
Zahid Husain, Mr. 

NOli-employment of Oriya.~ on Bellgal Nagp1lr Railwa.y. 
Pandit. liilak.aD.t.ba DBa (Orissa Division: on~Mu ammadan : I move: 
"That the demand under the head 'Railway Board' be reduced by Ra. 100. ,. 
My subject is employment of Oriyas in B. N. Railway, or, rather, I should 

sa:,', want of employment of Oriyas in B. N. Ry. Evidently my proposition is 
not ,a communal one. The Railway Board Imd Railway authorities have got 
their rules fur communal proportions in the services, but Oriyas are not a 
communal community, they are a territorial community. So I may say my 
Tequest or demand, whatever you may call it, is a part of our national demand. 
O\;r administrative units are and should. be territorial Imd linguistic. 

The history which is behind this neglect of Oriyas by the Government of 
India is a very painful and long one. I need not narrate that history here on 
this occasion. It might be well-known at least to Tr.y friends on Government 
Bt'Dches. B. N. Ry. is the only railway in the Oriya land and Orissa Province. 
I deliberately use the word Oriya land for the whole land of the Oriyas is !lot 
yet entirely under one Provincial Government. So this is the only railway, I 
was going to say, in that Oriya land and the present Orissa Province. About 
three-fourths of the main line or perhaps more than half of the railway is _ in 
Oriya land. But, if you travel by B. N. Ry., even -from catering to tickel 
checking, . pot to speak of Engineering and Traffic, you practically find no· Oriya 
in· the employment of the Railway. 

c 2 • 
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I wish to tell you a story. When my 'old friend Mr. Duncan was the Age11t 
there I had to fight on many occasions for (this -Oriya cause. Even in cat-ering 
I had to put up a fight, for the caterer, a non-Oriya, who is traditionally & 
vegetarian, wanted to make all our cat.ering rooms vegetarian, and we were 11,,)-
where. It was very incon~anient, and I had to put up a fight and give eU· 
dence before the Agent that Oriyas are a non-vegetarian people, Brahmi1l8 
_and all. • -
~- Then once in Cuttack st.ation people came to blows over whether a particular 

'iiweatmea1 shol!ld be called Balllshai or Pa:ntua, and I reported the case in the 
Advisory Committee. Balushai is the name used by non-Oriyas who are in 
-service. Oriyas are nowhere. If you 170 -to ticket checking the same is the 
·case. There is not a single A. T. S. We pressed for Oriyas being taken &8 
.A. T. S. Simply to makt- II show one was taken and after a time be resigned, 
for he did not like to be in the job as he was a Raja's son or brother. Then 
1 w"s tolJ that Oriyas do not want to join the Railway. I requested them to 
keel' some Oriya Engineers on the list which was tbp.n being prepared. Mr. Hill 
who was the tben Chief Engineer-be has now rdired-was very sympathetie 
and be did everything to enlist one or two Oriyas, but just before the day ')f 
int.erview he retired and he wrote to me. "Your case is quite safe in the 
hands of the B. N. ail a ~. T bave recommetlded". But no na.me came to be 
accepted. Not that Oriyas are lUlfit for t e~e things, but for other reasons. I 
should not tell how things were managed a.nd manipulated on Company railways, 
but now B. N •. R. is a Govet<nment Railway, and our Honourable friend Sir 

-Edward Benthall is at the head of it. I believe he was a commoner yester-
. day, he was travelling with us, of course a. eommoner not in the sense in 
which man:, Indians use it.. He may be a rich man, but that does not matter. 
We have got Oolf rich men too. Our Birlas also fiqht for the common man. He 
~annot now say, "I cannot speak for company-managed railways," as B. N. R. 

__ IS now a state-managed railway. 
T can tell you here the history from 1924-Mr_ B. Das and myself were 

--members and we are here. We were trying that Oriyas should be employed 
in B. N. By. A circular was issued on the subject in 1926. That circular was 
issued at the instance of the Cent.re, and it said that in Kurdha Road, 75 per 
cent. will be Oriyas among the new recruits in Chakradarpur, Kharagpur and 
,"Valtair, there should be 50 per cent. That circular was there. When I cam~ 
-to the House in 1935, J found to my surprise that that circular was not being 
'~iven effect to. Then T enauired int.o the matter and the circular could nol 
me traced anywhere in the files of the Bengal Nagpur Railway or even of the 
TIai.lwav Board. It will be seen how the whole thing was manipulated. 'fhen 
in j938 it came to 7 per cent. Some more concession was again made in 1939 
.1)11 account of our rontinued demand. Then the recruitment promised was ten 
"Per cent, but that was not actually given. All this is only for the ministerial 
litaff. . . 

There is again another rule which says iJPat relatIves of raIlway employees 
1ihould be given preference. This rule is sprung on our face to support the 
-plea that no more Oriyas could be employed, and there are so many other 
please. I appeal to the Honourable Member for War Transport :to look im.o 
the matter sympathetically. If he cares to make a caref';!l enqUiry, be 'N11I 
find that the grievances of the Oriyas ought to be remedIed '!ery soon. Re· 
ClOllstruction is coming, Orissa is a Province, and should the mterest of the 
-Province go bv default? It is only a consuming Province, it has no indusP-y 
'W(\rlh the na~e. If all the services in the Province are denied to th? sons 
of the sC'il, then it will be very hard for ~ em. I bope my a ea~ WIll b& 
listened to and at this stage I do not thmk I should say anythmg more. 
"Sir. I move. ..' Itr President (The Honourable SIr Abdur Rahim): Cut- motIon moved: 

T ~t the demand under the head 'Railway Board' be redu(".ed b.:r RII. 100." 
][r. Kailash Biharl LaD (Bhagalpur. um~a an~ the Sonthal Parganas: 

"N'On-Muhammadan): Sir, I beg to support thIS mot :~n and the reason for rp-y 
,supporting this motion is more or less the -same which was for my OPPOBU1, 
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~e other day the motion of a comJunal nature. My Honourable friend Pandit 
NJlakantha Das has already said that it is not a demand on communal grounds 
but that it is a demand on provincial grounds. • • 
Pandit .na ran~ Daa: Territorial and linguistic grounds. 
JIl". KaUaah ~ Lan: It is for this reason that I take this opportunity 

of lacm~ before thiS House my point of view which I always intend to plade 
before thiS House as well as outside in the country. I have already said that 
the Government have gone on the wrong track and has given a wrong lead to 
the country. . Allover the world nationalism is recognised on territorial 
~rounds and If at all we are to achiElftTe our object in political domain and 
If we are to come to our own. .  .  .  . # 

1Ir. re~dent (The Honourable Sir Abdur Rahim): The Honourable Member 
CaIJDot go mto all that. He must confine himself to this Motion, this parti-
cular question of employment of Oriyas in B. N. Railways. He cannot move 
into all sorts of general questions. 
JIr. Xailaah Bihari Lall: It is pl'8cticaJfy e. question of communal basis 

veT8U8 provincial or linguistic basis. The particular question which my 
Honourable friend Pandit Nilakantha Das put befoM the House may be true 
with regard to other Provinces as well. The scope is limited so far as this cut 
m.)tion is concerned (Interruption ) and as my Honourable friend reminds me 
B. N. R runs through Bihar also. So, in poinying out that: Oriyas should be 
employed in B. N. R, I hope my Honourable friend means to say that it 
should be in proportion to the population of Oriyas in the province through 
which B. N. R. runs or in justice to the claims of Oriyas to which they are 
entitled. So, similarly to the extent ~ which B. N. R. runs through Bihar, 
the people of Bihar are also entitled to a share in the services. The same 
thing applies to other Railways also. This principle should be adopted in 
otbc;r railways also. 
An llonour&ble Kember: B. N. R. runs through C. P. also? 
IIl.X.Uasb Bihari LaU.: Yes, whatever province through which a railway 

runs, then the people of that province are entitled to a share in the services 
according to thei!' proportion of population which they represent in those areas. 
n i~ from that point of view that this thing should be taken into considers-
ti.)n by the authorities. Sir, it is well that my Honourable friend Pandit 
Nilakantha Das brought forward this motion and that I have thus got an 
opportunity to set forth my ideas with regard to this question. As I already 
said the railways have gone on the wrong principle till now and I submit that in 
the interest. of all, this vexed question should be settled by the authorities in 
th . ..) light of the considerations placed before them through this cut motion. 
With these words, I support the motion. 
The Jlonourable Sir Edward Benthall: Sir, I have the honour of knowing 

the Province of Orissa quite well, parHcularly before it be('.ame 9· Province on 
its own. In fact, on one occasion, I went in search of a man-eater there; it 
was not Pandit Nilakantha Das. Sir this question which the cut motion 
raises is really a very big question, it is a question whirh has been considered 
many times in the past, it is really a question whether we sh?uld recruit on 
11 provincial or territorial baRis in addition t.o our alread:1 comphcated rules for 
recruiting on a communal basis. 
Prof ••• G. Ranga: Linguistic basis. 
The Bonour&ble Sir Edward Benthall: We have from time to time recei~ed 

rcpl'esentations from various Governments,. the ove~ments. of .Assam, Smd 
and Bihar and also from various AssociatIons of Onyas, Smdhis and so on 
urging us to recruit on a territorial basis.. But we hl\ve always set· our face 
against this princip1e and in this Hous~ In 1940, the Hono~rable Mem?er of 
that day observed that he felt alarmed at t~e prospect of a~dmg to the dl~Clll
ties of communal recruitment the further dIfficulty of recrUItment by ' r~vm?es 
or divisions. Obviously it is going to inti' ?llc~ ~not er very grent complIcatIon 
to our already complicated rules. But, Sll, I~ IS not correct to say ~ at lih!) 
adminisfration of the B. N R. in its Company day~ was UDsympat?etlc. F~~'  
from it. I think it is quite true that in the earlier days of that rntlway 8S It 
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spread down into Orissa, recruitment was largely from Bengalis . rather than 
from Oriyas and in the sou~  from Madrasis; and that to a certain extent that 
connection having been ~Ct formed was dif1icult to break because it . was a 
natural tenden~ to take the relations of existing servants of the railway who 
ll:<ld ser~ed the railway faithfully rather than to recruit Oriyas. In other 
words Oriyas did . not in the early days of the railway take to railway work 
autI so they were rather left behind at the start. But that was recognised bi 
thE: railway and from the nineteen-twenties. steps were taken by the railway 10 
try and rectify that position in favour .. of the Oriyas, and by 1929-30 the 
number of Oriyas employed WliS 9 per cent. of the total staff of the railway-
not 9 per cent. of the staff in theOriya district of the railway but of the 
tota.l.staff-the total number being 7867. So that the Honourable Member's 
'3uggestion that practically no Oriyas are employed on the railway is not correct. 

His real trouble, I think, is that· they are not employed in the higher 
grades. The Bengal Nagpur Railway took steps to try to see that that \vRS 
rectified and they (lonsulted for many years thc Oriya Employees' Association 
and kept a register to malte sure that the Oriyas' interests were looked after; 
and the Railway Board itself raised the matter more than once with the ,·a.il-
wr.y and even in my time there have been reprsentations. In the last year 
or two I myself have been in t-ouch with Ministers of Government in this con-
nection and the trouble of the Oriyas is that they w.ant. more places in the 
officers' grade. All that they require to achieve that is the necessary qualific.'s-
tions and the will to get into the railway service. They will have, I am afraid, 
under Stete management to compete in the Federlll Public Service Commis-
sion examinations just like anybody else; but we haye tried to help them and 
we will go on trying to help them, bllt untler StAte r!lles they must really 
help themselves. I have personally dis~ 1s ed the case with a prominent Oriya. 
and have tried to !i>how him the wav in whieh he can g£'t boys into the service 
of the railways. I should like t.o mention that if OUr plans for developing ra.i1-
ways in Orissa. develop, as I mentioned in answer tc. Mr. N{'ogv yesterday, there 
ahould be considerablv more railwlIV employment available iu the Oriya distriets; 
and therefore if my Honourable friend will see that hiR people qualify for the 
os~s and make their applications, they will get employment. 

Pandit Bilakantha Das: My information is that in Orissa the developm£<nt 
of l'ailway lines wiB not be adequate or proportionate. 

The Honourable Sir Edward Benthall: I shall be pleased to show tho 
Honourable Member a map which shows that the plans at any rate include very 
considerable development in that area; and it is up to him and his people to see 
that when these lines are constructed sometime in the future his people get 
theil' due share of employmellt on them. J do not think Jean add anything 
more to that. 'Ve cannot admit the principle of territorial recruitment but ... 

Pandit Bila.kantba Daa: I do not want that 'lS a principle but as a special 
case. 

The Bonourabl8 Sir Edward Benthall: It seems to me to be the same 
thing. I am afraid we l'annot admit special claims, but we shall be very glad 
to see a number of Onyas recruited and we will do all that we can to help 
thf'm to get into railway service. 

Mr. Kailaah Bihari LalJ.: Has the Honourable Member considered the 1}3118 
of Biharis on the Bengal Nagpur Railway? 

The Jlonoaiallle Sir Edward BeDtball: The Honourable Member should 
move a cut motion for Biharis. . 

Sir, in the circumstances I hope the Honourable Member will accept !;be 
assurance and withdraw the motion. 

Pandit BUakaDtba Du: Sir, in view of the assurance given I should like 
• pennission to withdraw the cut motion. 

The motion was, by leave of the Assembly. withdrawn. 
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Paucity of Silth. i~ Railwdy Service. 

.~aldar Jfanpl Singh (East Punjab: Sikh): Sir, I beg to move: 
That the demand under the head 'Railway Board' be r,duced by lW. 100." 

.By this cut mot~o~l I ~is  to discuss the absence of Sikh officers in i.he 
~d ay B.oard adm~lstratlOn and paucity of Sikhs in the raihvay services. I 
w1l1 not take ~uc  time of t~e H~use .but will claim its indulgence only fir 
a very short tIme. My case IS qUIte simple. The community which I have 
the honour to represe.nt ~n this House did not raise the question of separa.te 
1 ll~~.1l1al representation m this country first. .It was after the two major com-
mUnIties had come to a .settlement at mcknow .1l1 1916 when separate communal 
elector?~ were recogmsed and· after His Majesty's .Government had accepted 
-~e prlllClple that my community raised this question of separate re resent~
bon. Even at present though we are weak in numbers and are backward in 
·education my eonununity is still prepared to see the administration of th" 
conntr~ ~onducte~ OI~ the ~ole criteri0I?-of ~e~t alone. But when the princi-
-pal politIcal. parties lllcludmg the IndIan NatIOnal Congress and the Muslim 
League agreed to set up a separate share of seats in the Legislature and in 
-the services, it -is only fair and reasonable that .other communities should 
~ ome forward and claim theiT due share. It is on this ground that I put before 
this House tr:e point of view of the Sikh community. In t.he Harne Deptut-
ment ResolutIOn of the 4th -.'Tuly 1934 the ov~rnment of India divided the 
shate of the !ilervices among different communities. In paragraph 7(1) they i ~y 
:tha:t 25 per cent. of all vacancies to be fi!led by direct recruitment of Indians 
",iH be reserved for Muslims and a,l/ard per cent. for other minority communi:. 
ties. Among these other minority communities there are Sikhs, Indian Chris-
'lian;;, I->arsee<;, Anglo-Indians and domiciled Europeans. 

Before 1 go further I wish to point out that in accepting the principle of 
.separate representation, the Government of India has also accepted anothr.r 
principle of giving weightage to important minority communities. They have 
.giv.en weIghtage in different provinces to Muslim!l, other minority communi. 
tips -and to m;\' community in my province. So when the Government of India 
Jure accept-ed two points-first, separate communal representation in services, 
alld second, dlle weightage to i.mportant minorities-it was from thll,t point of 
.new that a1 per cent. \Val; given to the sma!lel' minorities although t~~ir p.optl-
laaon il. the countrv was much less than that, only 2.a per cent. ThiS weIght-
:nge given to the sriIalIer minorities should be shared -by all !'maller minorities 
-on -a fair basis. My whole case rests on this point that 8l pel' cent_ share 
should be divided "into different communities according to their population. If 
""e see the figul'es, the Sikhs are the largest third community in British India. 
-Lt.-Ool. Dr. 1. C. Chatterjee (Nominated Non-Official): Question. 
'8&rd&r KaDgal Singh: I am talking about British India. In British Indi" 

.christians are !l2 lakhs, Sikhs are 41 lakhs .... ' 
Lt.-COl. Dr. 1. C. Oh&tterje8': 1 question that. .  . 
'!'ardar Manga! Singh: You r;'ay, but the report of thf' Censns Comm s llone~ 

-is there. and ;\"ou ~'annot questIOn that Report. I o.gree that t~  number o. 
Christians is greater if Stat.es are al!ilo included, but I am talkmg only about 
'Brit,ish India. 
JIr. Pl&r8 La1l Kurea! (Nominated Non-Official): !\o, members of the sche-

.auled enstes from the third largest community in India. 

Sudar lI&ng&l Singh: We are 41 lakhs and all other smaller communities 
'Put together are less than 35 lakhs, . so . we ~re more t a~ t in the smaller 
minoritv communities. Mv whole pomt IS thIS: Out of thiS a1 per cent. we 
1ihould he given a 8eparate representation according to our number and aecord-
itt" to onr importance. That comes up to 4.5 per cent. ~y case has alrea~., 
be;n support:ed bv the Hindu!l and Muslims. At a Umty Conference m 
Allahabad in 1932: the leaders of the different (",ommunities a~~ed to set '\pari 
5 per cent. share for the Sikhs in different ?ve1' '-~ent of In~la departments. 
So T have got a. very stron~ support lind It Wilt be very difficult for ~ 
Govemment; of India to say 'no' to me. 
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AB regards the Railway Department, my grievance is· that we have suflered' 
all alon~ in this recruitment campaign. In para. 8(i) of the Home e artmen~'s 
ResolutIon No. F.14/17-B./33, dated 4th July, 1934, it is stated: 
., (1) the total ~se~ation. for India .88 a whole. of 25 per cent. for Muslims ",ad of Ell. per 

cent. for. other ~morltles will be obtame~ by fixmg a percentage for each Railway or local 
.. or circle haVing regard to the population ratio of Muslims and, other minority communities 
in the area and the rules for recruitment adopted by the local Government of the area. 
concerned." 
Here also I have got a grievance. In the NOl'th Western l'tailway area t ~ 

population of the smaller minorities is bver 10 per cent., but they have fixed 
only 9 per cent. share for them, I took the trouble to see some of thefr recent 
advertisements for recruitment in the N. W. R. services. From 1st to 15tTl 
February, I have gathered that in all they have advertised for 454 appoint.-
ments out of which only 26 were reserved for sma.ller minorities. This comes 
UI' to only 6 per cent.; 9 per cent., which has been fixed for them, is already 
inadequate, and even that proportion is not being made up. In the case of 
Bombay Circle-G.I.P.-the population of smaller minorities is very much less. 
b'lt there they have fixed .12 per cent. I would request the Honourbale die-
War Transport Member to look into these facts and amend the rules in such 
a way that Sikhs get their due share. 

As regards recruitment, 1. have seen the figures in these annuar rep()rts:. 
l.lDd I find that during the last two years our position has greatly deteriorated. 
In 1941-42, recruitment from our community was 2._2, in 1942-43 it was 2:1 
and in 1943-44 it was "l.6. As regards the number of appointments in the A.d-
ministration Department, there are 71 posts and there is not a single Sikh._ 
Three more appointments were made to this Department and no Sikh was-
taken. In the Engineering Department there are 509 posts, 22 new appoint-
m£onts were made during the year under report and not a single Sikh was-
taken. In the Transportation Department there are 400 posts, 31 appoint-
ments were made during the year, only one Sikh was tJaken. In Commercial 
Department there are 52 posts and there is not a; single Sikh. In Mechanical 
Engineering Department there are 287 posts, 24 new appointments were made, 
net a single Sikh was taken. In the Electrical Department there are 78 posts 1_ 
four new appointments were made during the :vear, not a single Sikh \vas 
taken. So that during this year 108 new appointments were made by the 
Railway Departments and only one Sikh was ta.1i:en. That is one reason why 
our percentage of recruitment figures has gone down. This is the position with· 
regRrd to gazetted posts. The tale is similar about the subordinate service9. 
Experience has shown that after the famous Home Department resolution: 

in 1934, the position of the Sikhs has deteriorated. The reasons are that we 
are a backward community, concentrated in a single province. We are bracket-
ed with highly educated complUnities like the Anglo-Indians, Indian Christians 
and Parsees which are cent. per cent. literate and which are spread all over 
India and what is more important, the Indian Christians, Parsees and Anglo-
Indians have got much more influence on and access to the recruiting aut o~ 
rities whereas SikhS have no access' to these authorities. I wish t-o point out 
'to the Honourable the War Transport Member that up to this time not R 

single Sikh was taken on any Board or Service Commission of all-India c ara~
ter. That is whv our number has deteriorated during the last years and so m 
view of these difficulties my community has decided that we should approoch 
the Government of India with a request t.hat our seflarate share should be 
reserved and this Home Department's Resolution should be suitably amende(l. 
With these words I commend this motion to the House. 
JIr. President (The Honoura.ble Sir Abdul' Rahim): Gut motion moved: 
"That. t.he demand under the head 'Railway Board' be reduced by Re. 100." 
'Sa.rdar Sat Singh (West Punjab: Sikh): Sir, I rise to support this clA" 
motion. I take the opportunity of welcom;.ug Sardar Mangal· Singh . as an 

independent unattached Member having been forced by hls. condi-
.. 1 1'.11. tuencv to defend the Sikh interests in this House which he CouI'& 
not do when he 'had been on the Congrf.'BIf Benches. 
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His divided loyalty between na.ionalism and communalism as exhibited 

in his .speech of .today can be loo ~d at. with excusable feelings for he is new-
for ~ lS sort of Job. lIowever unlike him I am not ashamed of representins 
the mterests o.f my community wholeheartedly on eommunal grounds. 

Mr. B00881J1bhoy A. LaUjee (Bombay Central Division: Muhammadan 
Rural): B.ut; not Indian? 

Sald&r 8aD.\ Singh: Questions relating to India stand on different grounds,-
I have never failed in my duty as a nationalist when All-India questions were -
under discussion in this House. But I want to make it quite clear from the 
st:rrt that I do not find myself in agre~tlnt with him when he calls the Sikh 
community a backward community whether in education or in any other'-
sphere of Hie. In the educational sphere we can cla:!D more educational insti· 
tutions, well equipped, well financed by the Sikh community than any other' 
in the Punjab. Some of the members of my community possess the highest 
degree. So my claim is not on the ground of being backward. 1 fear that-
there are some sections 'in th:s :House who consider backwardness as a quali-
fication for service. I am not one of them. I know that one community has· 
entered the field of politics by always saying that they were backward in 
educataon. I am not one of those who claim my nght on the ground that I 
am backward. I claim my rights ·,)n merits alone. 

Mr. J'amnadas II. lIah\a (Bombay Central Divis:on: Non-Muhalnmadan. 
Rural): Then you will always get it! .• 

S&rdar Sant Singh: The present position is this. In the railway roports 
a column is ass;,gned for the Sikh community showing the number employed. 
in the various posts in the different department,s. This was started in 1932: 
011 my motion in this House that a separate column should be assigned. I am 
thankful to the Railway Department for having acceded to my request. I 
am going to make another request at the end of my speech, which I do hope 
the Railway Board will take into consideration. For the present I propose· 
to examine the figures as given in the latest report on the employment s:de. 

The personnel employed in Class I ra]ways throughout India, as given at 
page 236 of the latest report, shows that in the administrative department 
there is not a single Sikh in the higher posts. The column is iull of dofB· 
without any figure and unless a figure is added to ~ dot, a dot means nothing. 

In the Accounts Department in the h:,gher posts there are four Sikhs: in' 
the Engineering Department, fourteen: ill Transportation, they have been· 
reduced from ten to nine in 1944: in the Mechanical, two: in the Stores depart-
ment, two: in other departments, thirty-seven: In all 39 posts out of a -total' 
of 1,769. 

In the senior subordinate service in the adm:n'strat:vr, department, while 
there were two posts for the Sikhs in 1943, there is now only one. In the 
Aceounts Department the posts ha.ve been raised from seven to eight: in the 
Engineering Department the number thirty-e'ght remains the same. In the 
Transportation Department there is a rise from twenty-eight t;o forty: in the 
Mechanical Engineering, fifty-seven: in the Stores Department, one: and the 
Railway Board, one: In all, 186 posts out of a total of 18,652, i.e., one per cent. 

In this connecfon I want to draw the attention of the Honourable Member 
for Railways that in the Transportation section where there is a rise of twelve 
posts for the Sikhs, these posts are on the Great Indian Peninsula Railway, 
I must ask him to examine into these figures, whether the word "Singh" after 
a man's name really refers to a S:kh? Because most of the Rajputs have 
the word "Singh" after thea- names. So I will ask the Honourable Member' 
t.J make himself sure so that no fraud is comm:tted on the Sikh community 
by including Hindu "Singh's" and showing them in the statistics as Sikhs. 

S!milarly in the Engineering e a~ent of the Senior Subordinate ServiCe 
. there is a rise of two on the Bombay Baroda and Central India ;Railway and 
o~  in the Great Indian Peninsula Railway. I"rankly speaking, I doubt these 
figures a good dea]. I will ask him to examine these names am)" l'rave enquiri\ ... 
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J;D.ade to find out whether they really belong to t.he Sikh or the Rajput 
community. 
i'here is one point mqt"e in th:s connection which I want to bring to hi. 

Ilotice .. Actually on the North Western Railway there is a s orta~e by three. 
Why? I sho\lld have found an increase in the recruiltment of S!khs on· the 
N. W. Railway. 
•  I now deal with the new Recruitment. In the recruitment for 1943·44 in 
the Accounts Branch, three were recruited but no Sikh taken: in the Eng:neer-
ing Branch thirty·two were recruited but no Sikh taken: in the Transportation, 
Traffic and Commercial sections twentj.two recruits were taken of whom one 
"was a Sikh. In the Tr.ansportation Power and Mechan;cal Engineering, ten 
e~ recrlli~d but no Sikh. In other Departments four were recruited but .not 
a Smgle S:kh. In other words, out of seventy-one new appo:ntments only 
,one Sikh was taken. Similarly in the permanent staff, taldng  account of the 
·percentages given in t ~s report. .  .  .  . 

'.l"h.e Honourable Sir Bdward Benthall: Which railway? 
Sarda.r Sant Singh: All the railways. Out of 1,999 d'rcct appo:ntments to 

1:,he suhordinate railway s('l'vice, permanent staff, the Sikhs got 22, about one 
per cent. In the N"orth Western Railway the Sikhs got 6·1 per cent. where 
·their popu:ation is about 14 per cent. but the Muslims with nhe:r populatf.on 
··.of 53 per cent. obtain 66·7 p\3r cent. 
L\.-Ool. Dr. 3. O. Chatterjee: Dou you claim recruitment on un All-India 

~basis or do you claim it on a provincial basis? 

Sa.rdar San\ Singh: On h;th-provincial as well as All-IndiA. basis. 
Lt..-Ool. Dr. 1. O. Chatterjee: Why do you say t:hat there is none appointed 

on the Bombay Baroda & Central India Railway and none on the Great Indian 
. .Peninsula Railway" 
Slldar Sant Singh: I did not say that. 

~ lc1it Bilak&D.tha D&8: Whichever is higher-provincial or All-India! 

Sardar Sant Singh: I am glad that my friend Pandit. Nilakantha Das has 
:.at. last found his tongue. 

Anyway, these figures speak for themselves. In the Punjab on the North 
\Vestel'll Railway system, where our populat.ion il> fourteen to fifteen per cent. 
·we are not gettirig our due share. Is it due to u policy enunciated by t.he 
Railway Board or has it to do ~t  local prejudices? 1 am glad that the 
.Honourable the Railway Member, while replying to the debate on the motion 
-of my fr:end, Pandit Nilakantha Dus, unconsciouI>1y made a very great admis-
sion and that admis;;ion was that in the case of recruitment there is a relation-
ship to be considered and fa:thful service to be rewarded. It seems that. on 
the Railwavs. . 
'The Honourable Sir Bdw&rd Benthall: That refers to compa.ny ma.nagement. 
·SlIIdar Sant. Singh: I hope that the same princ:ple which he just now gave 

·expression to :n his speech would not be followed on the state-managed ra.il-
ways, now that· the whole of the railway system has come under st.ate-
·,management. .  . 

In the end in supporting this cut motion I would like the Honourable the 
.. Railwav Member to find out some way of satiafing an the communities in 
regard "to their snare of the recruitment. One princiT!le has . been 8C?ept.eci 
-under the JUly 1934 Circula.r of the Government of India. I Wish that CIrcular 
. were modified. My present object is not to at:tack it on the ~und .of numbers. 
'But I wish to offer another criter:on to be taken into conSIderatIOn as well. 
After all ~umber does nol constitute the only criterion. One other crit:erion 
which I suggest would be that the Honourable Member should pub1!sh in th. 
Bailway Report along with these statistics the actual amount drawn by each 

. ~mmunity throughout the service as a. whole. because that will give us .. 
more correct idea. It is no good at all saying, "Your pointsmen are greaw, 
.. your guards are greater", when in the Railway Board amonlf the higher oSlcen 
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we do not find any member of our commlmity representing us there.· .The 
best course would be not to goc deparhnent by department or service by service 
but "by the criterion how much share each commu,ity gets in the money thab 
is being spent on employment in the various services. That is a safer and! 
more intelligent way of satiJiying the communities ~ an the one followed at 
present. 

You say that the European representat:on is 7··2 per cent. • That may be 
so but t ~y swallow away 55 per cent of our revenue from the ~ail ays: . SGIt 
7.2 per cent. does not represent anything. What I ·mea':l.to say IS that d t~e 
distribution is to be equitable between all the communitIes, let the share lD 
rupees, annas and pies be fixed rather-than in numbers. 

With these words, Sir, I support this moti-on. _ 
001. B. W. Wagsta.fI: Sir, I think the rea.l question is: is the Sikh 

oommunity getting the proportion of employment on Railways which it might 
expect on a populat:on basis and further is reprei'entation of the Sikhs in ~ e 
railway services on the increase or decline. The figures must be viewed wIth 
these "two questions in. mind. As far as the population ratio is concerned I 
must treat ·the quest,ion as an .All-India ·question, because railways are run on 
an All-India basis and not as Provincial lint!s. In the country as 
a whole the population rat.io of the Si ~ IS 1 ;5B per cent. 
Now thl' number of gazetted officers ten yeart-; ago was 
21 and that percentage to the whole was 1·2. -That is less than 1·fiB. In 
March 1944 there were 39 Sikh gazetted officers in service, a percentage of 2'2 
in relation t<> all officers. That means that the percentage hIlS increased 
almost by one hundred per cent. and is now in fact higher than the All-India 
population rat,lo for Sikhs. When we look at the figures for senior subordi= 
nates we find that even ten y~ars ago the percentage was over 2 per cent,. and 
since then it has gone up sl:ghtly. Here again it is above the population ratio. As 
fur as members of the commun:ty in the Railway Board's Office are concerned, 
3t the moment there are two permanent officers and one officiating and it mu~~ 
be remembered that on the North Western Railwav Commiss:on which 
handles recruitment to the subordinate serv:·ces on that ~ail ay there is among 
the three members u Sikh member. .So that as far as representation in the 
gazetted ranks is concerned, the Silill community is increasing its represents.; 
tion and has by its merits a larger representation than is arr nt~d for t e~ 
on the population ratio. 

Now it is true that as far as regulat.:lQns for communal reservatic)n in the 
Elervices ilre concerned the Sikh eommunity has not It separate reservat'on. 
But we do know, year by year, wha.t percentage of recruit!'. are s'khs. Here 
-again in the last four years the proportion has been 2·1, 2:2, 2'2 aud 2;1 per 
'cent. It is true that, in the last year the figures has dropped and I think that. 
that is due, to a great extent, to the difficulty that railways are having in pro-
.curing qualified members of all m:nority commun:ties at this particular time 
,and t;hat again,· as I explained the other day, will right it:>elf, when the absorp-
tion of ex-serecemen is taken in hand. . 

One word more about the ga.zetted ranks nnd that is i~ reO'ard to recrui.t-
ment, Rais'ng the percentage from 1·2 to 2:2 naturally mean~ that a larger 
erce~tage than 2;2. must have been taken in in order to raise the compos:tion, 

an.d SlDce 19~ the figures for both s~te-manag~d and company-managed 
railways combmed shc;>w that of the total direct recr~ts to t.he superior serv.ces 
:3·7 per cent. were. S ~s. There again, by ~ e'r merit, they are achiev:ng & 
·gr?ater representatIOn m the gazetted servICes than the!r populat.ion rat:o 
might lead one to expect. Therefore there is no question of the Sikh oom-' 
munity being at a disadvantage. . 

Sardar K&DgIl Singh: If I may interrupt the Honourable Member out' 
complaint ~ fih.at we ·are n~t. gett~ng our due share out of the weightage given 
to other mmonty co~munl:Ies .. You are misleading the House by saying 
.that our percentage In sery.ces IS more than our percentaae of the population 
III All· IndIa. "'. • 
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001. B. W. Wagstaf!: 1 do not think that the questioll can be judged in 

relat:on to other minorities, it must be 160ked at as a whole, and it must be-
looked at in relati()n to the population ratio. There is surely no other yardstick 
by which it can be judged. If any community by merit can get· a larger-
proportion, well and goocf, and the Sikh community is getting that larger 
proportion. If this is the case there seems to'be no justmcation fol' considering 
a specific reservation for the Sikh community. Sir, I oppose. 

•. 1Ir. X&Uaah Bihari Lall: Sir, I stand to oppose this motion of my friend. 
Even ~ ~ug  I wa.s ~ i ~i S:kh I o~ld oppose it. I have already stated 
my prmc;ple, and It IS a pIty that my friend Sardar Mangal S:ngh having just 
left the Congress Benches has taken t::, this communal game so soon. I am 
also described as a renegade, but I was never welcomed like my r~end Sardar 
Mangal Singh. 

I find that Sardar Sant Singh has said that a fraud has been played against 
his community inasmuch as some • Singh' of some other community has 
been brought in to make up the number of Sikhs. I do not know, but the 
time may come when he may take to task Government for taking a bearded 

mall and say, ·You· have brought a bearded man here, a fraud has been played· 
against us'. • 

Sa.rd&r Set Singh: May I ask the Honourable Member what he means 
by this expression? Sir, he insults us when he talks like that. That is non-
sense and is not permissible in th:s House. 

Kr. President (The Honou'i-able Sir Abdur Rahim): What is the objection?' 
Sard&r Set Singh: He said, 'some bearded men have been brought in', 

what does he mean thereby? There is absolutely no sense in what he said. 
• lIr. Kailub Bihlli LaU: I do not think the wrat.h of my friend can make 
anv argument . 

. Sa.rdar Sant Singh: You do not give any argument except to abuse us. 
Some JIoDourable )(embers: Order, order 
Sardar Sant Singh: I take strong exception to such expressions. . 
lIr. Kailash Biha.ri Lall: I do not th:nk it will serve any purpose to show 

wrath. It will be good if my friend will take a lesson and not show wrath. It 
was in humour that I said that there is no fraud at all in this that a man with 

the name of Singh has been brought th.ere to increase the number of Sikhs. 
Sarcia.r Sant Singh: He must understand what humour is. He canno\ 

abuse other communities. 
Some Honour-able Members: Order, order. 

1Ir. K&i1&sh Bihari LaD: All right, wrath will not make any argument 
for the e~g tage which be wants. The point of weigbtage bas been raised 

on the ground that the other community has been enjoying it and so we should 
have it. Your proportion to the populat:on is 1 per cent. and you are enjoying 
2 per cent. and thet is considered less than the weightage other communities 
are enjoying, and if in this way the weightage of cent. per cent. is to be 
extended to other s:milar communities, then where will that community go 
that is said tQ be the ma or~ty community, God alone knows. There is no 
sense of proportion, or justice with my friend. A study of the ngures should 
have made my friends wiser and not bring these feelings up in this House. 
I do not understand my friend's feeling. Government. should take a lesson 
from this and cry a halt to all this so that there may not be any kind of 
clamour like this in this House as well as outs:de o\'er population basis and 

communal basis. We have seen one friend getting up IlDd saying, 'We are 
t.he second largest amongst the minority Communitie,;' and then some friend 
getting up and saving. 'No, no, we are the second largest'. Is this good? 

. Of course, those, who are sitting on the Treasury Benches to guide 
the destinies of the nation, may say, 'I am not in a position to deliver a 
sermon to t.hem. On such things th .. y should use their own sense of 
reeponsibility and scrutinise their own action '. Is it good for a Sikh to stand 
and say we are the third in numher, and then for a member of another com. 
munity ~ to say we are· the third. There should be no more of this cry for 
j®s on 8 comm'mal or denominational basis. So far as Sikhs are conceIT!:':!., 
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~' 8l1 they have got more than cent. per cent. weightage 10 the Railway 
Department. . . . . 

Sardar Sant Singh: We question ,these figures: they are not correct. 
111'. Xaillllh Biha.ri Lall: You must ask Government. The Honourable 

Member should have taken ,8 lesson from these figures and not call upon 
·Government to rev:se these figures. I find that Sikhs are really more in 
number. In Bihar all the t:cket checkers are mostly from the Punjab and 
they are Sikhs. I do not know how the proportion :s made up there, I do not; 
know if it is from the po:nt of view of tickling the Sikh's des;re to have morl' 

-zepresentation in the services that all of them have been brought from the 
Punjab to Bihar. Anybody travelling in Bihar will find that S:khs are very large 
in number there. I now conclude. I oppose the motton . • . Sardar Mmgal Singh: Sir, I beg leave to withdraw the cut motion. 

The motion was, by leave of the Assembly, with!rawn. 
'The Assemhly then adjourned for Lunch till Three of the Clock. 

The Assembly re-assembled after Lunch at Three of the Clock, Mr. Deput1 
l>resident (Mr. Akhil Chandra Datta) in the Chair. . 
,Pod-War Policy reo Owner8hip and Management of Steam VeBBel. plying i,.. 

Inland Water •. 
111'. X. C. lf80gJ (Dacca Division: Non-Muh8!nmadan Rural): Sir, I beg 

:'00 move: 
"That the demand under the head 'Railway Board' be reduced by Rs. 100." 
The object with which 1 seek to raise this debate is as indicated in the notic') 

paper.....,to discuss the post-war policy regarding the ownership and management 
.-of steam vessels plying in inland waters that either link up railway systems or 
-compete with them. On Tuesday last, my HOllourable friend Sir F. E. JRtnes 
made a reference to the great importance which the waterways in India as in 
other countries possess in the system of national transport-. He pleaded on that 
'Occasion for greater attention being given to the development of the wat.erways, 
,so that along with 'the railways they may play an important part in the all round 
development of this country. I want to make it quite clear that I am not going 
to deal with that wide subject; I have deliberately restricted myself to the 
narrow issue thltt is pel'tinent with reference to the Railway Budge1i. I have 
raised an issue which is entirely germane to the future policy of railway deve-
10pment in this country, and I should like to take a verdict of this House oil' the 
proposition that I am going to place before it. 

Sir, the riverways in Northern India have always played a very great a ~ 
in providing means of communication, but due to irrigation works the navigabi-
lity of some of them has been seriously- affected. Not so in the case of the 
Brahmaputra in the east or the Ganges up to a point; nor is there any serious 
difficulty about the navigab:Iity of the numerous tributaries and canals that 
flow out of or flow into these two rivers. If one examineB the railway map 01 
India, he is struck by the fact that, so far as the easter:n .portion of Innia is 
eoncerned, although we have railway systems working there in Assam. in 
Eastern Bengal, the system is broken up in places by the large waterways that 
traverse that area; and now that we have natiomilised the entire railway system 
of India, I want to place this proposition before the House that there is no justi-
fication for allowing the services in these intennediate stretches of water heing 
run by private companies. I maintain that it is essential in the interests of 
national economy, in the interests of the financial prosperity of the railwaY!' 
themselves that these essential links that are now furnished by private com-
panies should be worked bv the State railways themselves as an integral part cf 
their own system. The Eastern Bengal Railway was taken over by the E\tate 
about the year 1884. At. that time there was a steamer service carried on by 
the railway itself to provide some of the services that are at present run by 
private eompanies. But these private oompanies which were al80 in the AeJd • 
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star~d such a late cutting competition that near about the year 1885 the Gov-
ernment decided to close down their own(st!rvices and hand over their fleets to 
·the private companies. What I want now is to revert to the position that obtain-
ed in the year 1884. 

The Assam Bengal Rt.ilway came to be established near about the years 
1892·1893, and ever since that railway has faced COllllletition from the steamer 
services that 'are run in· certain places exactly parallel to this line; and this 

'-House knows it very well that the Assam Bengal Railway bas never been a 
paying concern. The Eastern Bengal. R!ilway has also not consistently paid its 
way; as a matter of fact the proportion of its working expenses to its revenue 
has been very, very high indeed. These two systems have now been amalga-
.mated under the name of the Bengal a'nd Assam Railway; but then mere Itomal-
ganlation will not cure this evil. The loss sustained on the Assam Hengal Rail-
way may, to a certain extent, be clmlou1iaged by reason of the comparatively 
larger earpings of the Eastern Bengal Railway; but the two systems as a whole, 
whether you call it the Bengal and Assam Railway, Or you call it b~, two differen\ 
·p.ames, will prove a source of loss, or at least they are not going to yield you 
that return which we are entitled to expect, having regard to the capital expen-
diture on these two systems. 

Now, Sir, the records of this House of the years 1928, 1929 And 1930 contain 
references to the subject in one shape or another, and in the brief time at my 
disposal it will not be possible for me to deal exhaustively. with the points that; 
arise in this connection. But'I would refer briefly to the financial position that 
exists at the present moment. . 

Some of the most lucrative trade is being carried on by the river systt!mR, 
and some of the railwav officials had the candour to admit that the steamers 
have on occasions filched away traffic from them. 'Filched away' was the ex-
pression used On one occasion by a railwal: official, and that will be fonnd in the-
records of this House. Then again the railway officials themselves-when I talk 
of the railway officials, I talk not of the Railway Board but of the officials direclt-
ly connected with the administration of the two railways that I have mentioned. 
Actually on one occasion they put forward the proposal that both the Assam 
Bengal Railway and th,e Eastern Bengal Railway should some time or other be 
permitted to run their own steamer services. That suggestion did not find favour 
with the higher authorities, with the result that those two systems have not 
proved remul\erative in the past. Now, Sir, the point that arises is this. Why 
leave an essential link in the system in the hands of a private concern and why 
allow such private concerns to compete with your own system so as to be able 
to affect very prejudicially your own revenues. This- is the limited issue which 
I raise in this debate. 

Sir, the point was very categorically and very specifically raised by me and 
other Honourable Members of this House in the past, as I have mentioned. On 
one occasion, that was in 1929, when Sir George Rainy was in charge of the Rail-
way and Commerce Portfolios, he made this observation. It will be found in the 
~sembly Debates, Vol. I~ age 748 of the year 1929. He said: 

"If the desire of the Bouse is that steamship services should be entirely Indianised, there 
ia really ODe honest itraightforward way of tackling the questiOD aDd that ia buyout the 
exiatiDg companies at a fair valuation." 

I want to place this proposition, in the words of Sir George Rainy i~ , 
buyout the existing companies at 8 fair valuation·. Sir George Rainy added (.u 
that occasion that due to financial difficulties, a proposition of that characl.er 
might not be feasiable at that particular moment. But we are not troubled b! 
that kind of difficulty at the present moment. As a matter of fact, we can easily 
utilise a -portion of the sterling balances that stand to our credit for the purpose 
of purchasing these companies which are domiciled in Great Britain and have 
sterling capital. Then, Sir, on a subsequent; occasion also, that is in 1930, Sir 
George Rainy again raised this issue. He said, is that what you wan'ti to be 
Clone-and it does not seem to me that on that occasion he contested the logic 
of the proposition-he said that here again there is a financial diffiGulty aboot 
• 
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finding the necessary capital, and then he added ~ at he o~ld rather constr~ci the Dacca-Aricha railway than urc as~ the st.erling compames. He was ~ te positive at the moment that Dacca-t\-ncha raIlway would be an accomphshcd fact. Indeed the Railway Department had already spent a few lakhs on the survey of that particular railway, and it is to be stated w.ith regret that. although: the Government of Bengal insisted upon the constr~tlOn of that raIlway for forts odd years consecutively, these powerful steamer combines found it o~sible to influence Sir John Anderson, the then Governor of Bengal, and get the raIlway to drop that particular project. So, ~ir,. the alternative which ~ir Gc?rgc Rainy-put forward in 1930 not having materIahsed, the other alte~natIve ~ IC  ~e was considerina on that occasion should now be taken up for serIOus consIderatIOn. Sir thi; is in brief the issue that I have raised in this House. I want this Hou~e to express its opinion emphaticalty that these services which link ur Assam, Bengal and Bihar up to a point should be takEl,ll over by the State ami' worked as an integral part of the railway system. 

The Honourable Sir Edwa.rd Bentrall: On a po:nt of information, Sir. When the Honourable Member said, 'taken ·over by the State', does he mean by the-Centre or by the Provinces? 
Kr. K. C. Neogy: By the Railways themselves and t)1e services should be run as an integral part of the Railways. I am not ~e erring to any provincial . aspect of the matter, and as I said the question of co-ordination, or by whatever elusive name you try to characterise it, that issue does not arise here, and should 'not be raised for the purpose of confusing ·the issue. I want the Railways to declare their policy, whether they are or they are· not going to purchase these companies outright:md run the services, which have been left by the railways themselves till now to be done by private concerns in conjunction with railway systems or in competition with railway systems? 
Mr. Sri Prakasa (Allahabad and .Thansi Divisions: Non-Muhammadan Rural): When the Honourable Member for War Transport got up by rising to a point of information, I thought the Honourable Member himself was going to give some information, ingtead he asked for some information. Is that right, Sir? 
The Honourable Sir Edwa.rd Benthall: Parliamentary inexperience! • 
Kr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced by &. 100." 
lIr. D. K. L&biri Ohaudhury (Bengal: Landholders): Sir, my Honourable friend Mr. Neogy has brought this matter before the House at a stage when the whole world is in conflagration and I think the whole world is moving towarda nationalisation of public institutions including industry 'and commerce. We also-know that these Indian railways are practically run today on nationalist bae.is by State oontrol and the time is ripe at this stage to make a clear cut policy as regards internal administration so far as inland waterways are concerned. In this connection, I may add that I am one of those who have practical experience in travel by steamers which link up trains and that is the only means of commu-nication to link up with trains. Now, Sir, it is high time that the Honourable Me,nber for War Transport should make a definite declaratilin 'as to his future policy. I know there has been bungling in the administration of these inland steamer companies and when I came to Delhi on the last occasion to attend lOme conference I drew the attention of the Honourable Member for War Trans-port. to the difficulties in finding accommodation in both steamers. What we' want is this, though there may be Advisory Committees, thoge Committees have no control over the internal administration of the steamer oompanies. That is the main difficulty. We want to have control over the internal administration also. I entirely agree with my Honourable friend M:r. Neogy that. these steamer ~m anies should be bought up by the Railways and should be run by them. Another difficulty with regard to these steamer companies is in the case of 'Workers. They have no meana ,of ;ventilatinz their ~evances. I can mention about pne workshop which is called Fenchuganj in Syl e~, where I am told there-
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are 145 workers working in that particular workshop. Those poor workers have 
. not got the privilege of getting wages on a monthly basis. This House will be 
surprised that when we are talking of dearneas allowance and war allowance, 

. these workers in that workshop are getting no more than Rs. O-~-6 a day. It is 
very lamentable that they; should get this small pittance. Out of 145 workers in 
that workshop 82 ot them get less than one rupee a day. There is no means by 

.which they Q9.n ventilate .their grievances. I am told, and I also know from 
,!,.personal experience that there have been occasions when no drinking water was 
. .available, not to speak of a~y food. The workers are suffering very much be-
cause they have no place where they can ventilate their grievances. The time 
.has come when t.he Governmt'llt of India should declare a definite policy of pui-
..chasing these steamer companies which link up communications with the railway . 
. The matter should be ~en up also in a broader sense. I was looking up the 
map of India and I found that there are navigable water connections from Sadiya 
right up j;o Karachi. Even at present there are navigable rivers and waterways 

. from Sadiya up to Cawnpore. If some arrangement can be made, by the irriga-
lion and navigation systems being combined together, it might be possible to 
link up with the Indus and extend communications right up to Karachi. At any 
~rate it is worth while exploring the possibility of this. Then from Cape ComQrin 
'up to Mangalore there are navigable communications. What I suggest is thai; 
·'there should be a committee to deal with this matter of eetablishing inland 
-waterways communications in this country. trhat is a concrete suggestion which 
"I make and I appeal to the Hon.ourable Railway M.ember to consider it seriously. 

The matter is very important. It cannot be denied that a considerable 
amount of cargo is diverted from the railways to these inland waterways; and 
-if the railways are to be run on commercial lines, as was said by my Honourable 
friend Mr. Neogy, the B.& A. Railway which is an amalgamation of the E. B. 
and A. B. Railways cannot be made a commercial concern unless they. take up 
·'this question seriously and effect a purchase of steamers which ply between the 
"13ra,hmaputra ~nd Calcutta. If you look to the proceedings of 1928 you will find 
that Mr. Chalmers gave figures of t1w tonnuge which was carried by the st€;amE'r 
companies. If these railways are to be run as real commercial concerns, Govern-
ment should declare their definite policy .of buying up these concerns which 
link up with the railways. S:r, I support the motion. 

Itr. Jll1b&mmAd Na.aman: S:r, I think Government should be thankful to the 
Jionourable Mover for giving them a lead at the proper time for the acquisition 
.of these steamer companies by the State. This question, as is clear, has been 
.agitating the minds of Indians for a long time and was brought before this Houl!Ie 
as earlv as in 1928, 1929 and 1930. And the Member in charge of Railways at 
that tii'ne-th.3 Honourable Sir George Rainy-had no other ground for opposing 
it than want o~ funds to make the purchase. He did not accept the principle in 
80 many words but the way in which he opposed it makes it clear. 

I do not want to deal at length with the history of navigation in this country 
-and its alliance with trade. But anyone who has read the history of this country 
-of two or three t ~ul and years. ~o knows that even in the days of the Mtauryas 
·and Asoka the entire trade of thls country used to be done by me-ans of naviga-
-tion through country boats which used to ply from Cape Comorin to Chittagong 
··and other plaees. During the Khiljis and Moghuls it had reached a stage when 
Chittagong used to be considered as one of the biggest ports for having dry docks 
-where the biggest country boats were made which used to ply not only in 
Indian but also in European waters. A lot of trade was being done in silk and 
·other finished goods from India to European ports from Chittagong by means of 
-these boats which were made by Indian labour. Since the East India ComP&n1 
-assumed power the:t toOk care to replace all this by a navigation syetem of their 
'Own. They not only cleverly toOk charge of the steamships but they were clever 
'enough to take charge of the entire trade of this country, and manipulated the 
'eXpori and' import in their own way. Even now preferential treatment is beir:Ig 
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shown m ~de.to Emopean merchants and firms like Hoare M'll & C . ..\.._ tt f' t h' h . ,1 er o. In ~--lIla er 0 ~u e w IC comes t:> their mills at Calcutta by the I.G.N.R., and the 
.~. . . In the form of rebates and pther concessions. There is thIs dis('rimi-

natIon; .however :much Government may deny it, that fact remains. When it is 
~ questIOn of prIvate enterprise and of private arrangements the State cannot 
mterfere; and therefore I feel that it is high time o~ Government to take -over 
:these steamer- companies. 

~not~er point is t~t t ~ Railway Board or Government ha;e shown • at\. 
:anxIety ~n the matter of raIl-road co-ordination in post-war conditions. The 
Honourable Railway Member last year mentioned co-ordination between rail 
and air. Then why leave out water? my not have co--ordination between raU 
:an.d water? Why should these steamer ~om anies be allowed to remain under 
pl'1vate companies, which should have been co-ordinate~ with the railways ,long 
ago? I hope the Honourable Member win seriously consider this point of co-
-ordination of rail and water by linking up passenger traffic and gooda traffic, 
which is the life of the entire trade of this country. 

The Ho~ourable Member 'for Railways interrupted the Honourable Mover 
by asking whether be wants it to be on a Provincial basis or 011 a Central basis. 
We want it to be done on the present basis. When you have two centres there 
will na~ural1y be division of everything, including railways and steamshipa. 
Pakistan will have its own railways and steamships, like the other parts of the 
country. So. thf:l question does not arise. So, we should ,acquire them in ollr 
present state of things. • 

Now, Sir, I will S:ly only a ~  words on the question of finance. It h;:.!;> been 
repeated very often, and it requires no argument, that we want to utilise our 
1Iterling balances in the best way we can. This investment policy would be 
certainly the most sound one, for this particular item will at least reduce the 
possibility of dumping goods in this country by the United Kingdom to a smaU 
extent. As I h3Ve said, the Honourable the Mover made it quite clear that the 
'Only objection which the Government had in 1928, 1929 and 1930 was mostly on 
the financial issue. In this particular case we find that that issue is most. ad-
vantageous to us now and financially a1so we are in a far better position than we 
would have expected at that time or we can expect to be in the future. And 
that is why I think it is the most opportune time to acquire the Steam Navigatior 
Companies by the Government for the people_ 

I do not want to indulge in details in regard to how these companies have 
behaved in the past; neither have I got time nor the inclination to go into all 
that. But I would only point out whi()h has been stressed by my Honourable 
friend from Assam thnt navigation hetween Chandpur and Goalundo has been 
stopped for the same purpose. It does not mean the passenger tr:lffic bet e~n 
Calcutta and Assam, but passenger traffic between the. whole of Northern Indis 
and Assam. 

About go:xls traffic, as I pointed out in my speech on the general discussiop 
of the Railway Budget, I know in my capacity as Presidem of the Hides and 
Skins Merchants Association what difficulties we have to enderg(l in exporting 
hides from the Calcutta market, and these difficulties are created by the steam 
navigation companies. If wagons are provided by the railways concerned, the 
steam navigation companies do not agree t{) give us the necessary space. with 
the result that the facilities which are offered by the railways cannot be availed 
of un1ess the steam navigation companies also agree to tranship in due time. 
These difficulties should be realized by the House and by the Government, and 
I hope the Government \\;11 accept thi.s a~ a good lead from this side of t ~ 
House. With these few words, I support the motion. 

Kr. G. W. Tyson (Bengal: European): Mr. Deputy President. In rising to 
oppose the motion before, the House, I confess that I find the speeches which 
have so far been made are in strange, almost remarkable, contrut to the obser-
vations which came from at· least one of the sponsers of the motion when llpeak:-
ing on the subject of road-rail transport co-ordination. We have heard a numbef 

• 
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of precedents cited for Government, or for' the Railways, participating or taking' 
over the river transport undertakings. Mr. Nauman took us back to two or three-
thousand years, he said, a~d t hen he went on to deal with the Mughal period.;: 
but I confess that I WM surprised to listen to Mr. Neogy, in an apparently 
strange regressive mood, quoting a decision of the Government arrived at in 1884. 
What has not been said so far, on behalf of the river transport companies, is' 
that they came into being at a time when capital was shy and when service. 
were required of that kind, and they have done a very great deal to open up 'the-
oommunications system of Bengal and Assam. And, let it be said, that since 
the first company started, the river steamer oompanies a~ by no means been' 
the monopoly of British ,;enterprise. I believe I am correct in saying-I have 
no means at the present moment of establishing the fact-that of the three chief 
companies that are now operating iil Eastern India, one of the largest is a pri-
vately owned Ind~an company-Indian operated and m!lnaged. One of the other' 
largest ones is, it is true, a British company, but it~ shares are freely dealt in-
'the stock exchllDge of this country, and to that extent it· is a fact toat Indian-
ownership prevails over some part of the concern. 

Xl. 'Sri PrabIa: What a~ol1t thE' EllSt India Company? 
JIr. G. W. 'fyIOIl: You had better ask Mr. Nauman. 
Anyhow, Mr. Neogy has gOne to the real crux of t.hematter in quoting-

Sir George Rainy when he advocated a policy of "buying out tIle steamship· 
companies." I do not know how he and his friends can quite reconcile their 
attitude over the steamer companies with the very strong stand they took on the· 
lI~b ect of the road motor transport companies. My Honourable friend,. 
Mr. _Krishnamachari, on that occasion said: 

"What would the Railways bring to the operation of roa.d transport excent theil' wooden' 
idea.s! They have no expert knowledge to bring to improve road transport." . 

Well, Sir, I am prepared to admit that wood is 01 use in water transport, but 
I do not believe that as a matter of hard practical fact the railways are really 
endowed with the necessary gifts and experience to improve the river transport· 
services of the country. 

Further, an Honourable Member speaking from the Benches occupied by the 
Muslim League demanded that---

"The people who carried on the business of road t.rangJ)Ort RO long should not now be 
ousted, nor their employees replaced by men relea.sed from t.he Army." 

If you are going to take that attitude over road motor transport, it seems ro-
me, at least, a case can be made out on the grounds of efficiency and on the 
grounds of public FH3rvice for river transport undertakings. I have no doubt that 
at the end of this discussion the Honourable_ Sir Edward Benthall will disclose 
what is in Government's mind. But in the meantime so far 'as we know their' 
intentions which are embodied in the Second Report on Reconstruction Planning, 
a document which, I may' say in parenthesis, is not predisposed in favour of 
established interes~s of non-Indian origin, that document declares that the main 
obstacle to any considerable development. that is of the waterways undertakings 
is the condition of the waterways themselves. I \!uggest tha.t, as the determfha-
tion of prioMi-;p," is of the very essence of planniT!e. Government would be well 
advised to look into that aspect of the matter before they con eider adopting a 
poliey of socialisation or thinly veiled expropriation of existing interests. 

Sir. &, little further li!!'ht was thrown on the subject by Sir Edward Benf,hall 
ruS) when he addrp.ssed the Policy Committee some time in JanuB.r"t". What he 
then said was that Government recognises the need to develop inland water 
transport in ~t9 p,roper sphere and in harmonious relationship with the railwa'\Ps 
and road transport and it recognises that the rate st,ructure of mechanically 
propelled inland water transport must be eo-ordinated in harmony with the rate 
flttucture of other media, particularly of course that of the railways. "In Eastern 
India", he added, "I hope that all '8 fiNt step the looal rail and inland water 
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interests will get together in order to Bet out t ~ robl~m and see how far they 

can reach agreement". I suggest, Sir, that the risk whICh .t es~ words re re e~t 

is just about the -limit .to which Government can proceed m thiS mat~r at this 

time. It also represents the kernel of 8 policy which, if I ~ay say ~o, IS one well 

worthy of Government's consideration and ultimate adoptIOn by ~bls House. 

Jlr. T.· T. ltrl&bnamachari (Tanjore c~m Trichinopoly: ;OI.l.:Mul~ammadan 
Rural): It gives me very great pleasure indeed to c.ome to grips. with the r~ 
Government, of this countrv and not that pseudo-National Government that SI~S. 
on the Treasurv Benches .• ' Sir, the debate 011 the RailwlIJ' Budget was devoid 

of all interest because of tame proposij;ions having been put forth and tamely 

voted upon, and I a~ glad that my H? o~le friend on my left has pro-

"Yiaed us one opportumty to show up which IS the retr.l Government of t?e da.y 
and where exactly we come up against. that stiff proposit,ion tbat goes m thlll 
country, namely, t ~ Briti!>h vestf'd interests. 

This is a very insignificant matter, a matter involving a comparatively minor' 

asset of a big company, a company owued uy Lord II~c ca e ,and othel'l!. It 
is perhaps a matter covering Rs. 2 crores, a mere f,achon of the amount that 

England owes' to this country to-day, and ,,if we ~ lggest that as de~ stllIlds 

the risk of being scaled down by the vag8rl~s. of bme . and by. the whims and 
fancies of those_ people who control the destlIlle,;s o! ~ lS cou.ntry, the Govern-

mt'nt had better buy up t.his RS8et, are we .c~mnllt~mg a sm? We,. say ~ at 

bere is one portion of the assets owned by Bntam whICh can go to mlTllgst~ m a 
very small mlJIlDer the debt owed to U8 by that country. Let us buy It up. 

Is there anything seriously wrong wit.h the l>uggestion? 

Sir Edward Benthall laughs but let me tell him that ae laughs best who' 
laugh!:. last. I wish to utter warning to him. I have here the records of the 

proceedings of the First R{)und Table Conference when he had a verbal dual 

with Sir Phiroz Sethna, when he W3£ arguing the Ca.5e of the Europeans in 
India. I wish to tell Sir Edward Bent-hall that he cannot in fairness rise and 

speak on this motion if he still hoMs the views that he then held. II he plays 

the part of an apologist of that community which he represenie(f iil the past 

and gets up and defends or supports the caSe put forwl:lrd boi my Honourable 
friend. Mr. Tyson, or join hands with him. I say that the pseuct0-natiollalist 
character of t,his Government will .then be proved to the hilt. I wish to ask of 

you, Mr. Deputy President, permission to read a portion of the proceedings 
of the First Round Table ConferenC6. Sir. Sir Phiroz Seth!1.a, the most con-
servative of liberals of his time gave a history of thf' case of the two steam 
navigation companies to which my Honourable friend, Mr. Neogy rcfai'red. He, 
Sir Phiroz, characterised Bengal as a maritime provincp. with a net work of inland 

waterways and referred to the '>teamer lines run there. He referred in parti-

cular to the Indian General Steam Navigation and Rail\\ay Company and the 
River Steam Navigation Company: 

"These two companies, (lboe said) were' previously run Ly diffei'nt European agencies. 

::rhey are now run by one a.nd the same European mana.gement. These companies have 

do~e well for t~emselv:es. They have al ~ys tried to stille opposition and succeeded in 

domg 80 by cU.ttm.g do~n .rates. . Lord ~lng obser,:ed ~ at if there is unfair competition 

we should be Justified m mtrodu~mg leglslatlon. LeglslatlOn .• of this nature was brought in 

the Assembly by a very energetic Member of that day, Mr. K. C. Neogy, amending the 

Inland Steam Navigation Act and that legislation was being defeated at every .tep in 
actual practice." , 

The BOIlOIU'able Sir Ildward Benth&ll: Would the Honourable Member not. 
do me the favour of finishing the story? _ 

Kr. T. T. Krishnamac.bari: If the Honourable Memher could makE' an 
arrangement with the HonourablE' the Deputy President to give me two hours 

J could relate to the House the disgraceful story of what the rApresentatives of 
the European community in India did at the Round Tilble Conferences. 

• 



772 ~ IS TI  ASSBIIBLY [28BD FlIB. 1946. 
JIz." Sl'i PrabIr.: And they lived ha.ppily ever afterwards I 
JIr.T. T. ltriahuamaChari: In fact when a re~olution was movE!d by 

Mr. Neogy in 1930 for a committee to be appointed to recommend measures to be 
taken to harmonise the working of the railways and the Inland Steam Naviga-
tion Companies. Mr. S. N. Thji. a Member of this House in those days and 
well known for .his knowledge of all matters maritime and those relating to 
inhnd waters. gave instances of how by a process of rate cutting, and by a 
process of offering gifts like silk handkerchiefs these big companies drove the 
small ones out of the field. Mr. Haji in his speech referred to a statemeni 
made by the Eastern Benglrl River Steam Company which categorically stated 
that the Honourable Mr. MacKenzie who was concerned in the management 
of the India Steam Navigp.tion Compllnies went so far as to say that unles. 
they sold and made over the management of this company's business to the 
British interests. they. the British interests. were determined to smash our 
company. That was the type of fair competition that these companies engaged 
in. Mr. Deputy President, my Honourable friend, Mr. Tyson. says that those 
Members who spoke before him, and he referred in particular to me. as well 
incidentally were talking in contradiction to the speeches made in regard on 
the cut ~OtiO  on road-rail co-ordinatiQll. I am afraid that if anybody -takes 
!' ar~icular. sent.ence out of the speech of an Honourable Member and quotes 
It agalDst him divorced from the text. it can even be proved that God is the 
-devil. But so far as my spef.!ch on that cut motion is concerned, I would 
like to say this in reply to ¥r. Tyson's charge that I was extremely careful 
a~ut whatever I said. I emphasised the fact tha.t the issue was very narrow. 
~ at I wanted W8'S to make sur£' whether the railways got all that they wanted 
by way of safeguards by the operation of the Indian Motor Vehicles Act. I 
objected .to .this financial participation of rail a~ in provincial motor trans o~ 
bt!cause .It IS 11'. matter to be left to the provlDces and ~e railways as s!)ch 
bro~ t III ~ot mg useful to the matter and only complicated the issues. Bub 
·can It be said that the Railways -are not participating in inland navigation and 
',~ at they do ·'tot run fel'l'ies? 

I would refer the House to Demllnd 6-D. where revenue is shown in regard. 
to what was obtained by working ferries. Here I have a statement which was. 
fUl'Dished to my kiend on my left which says that on Bengal and Assam Rail-
way certain ferries were being worked on RE.'ngal Nllgpur Railway, also femes 
are being worked between Shalimar and Bhagalpur_ On South Indian Railway 
ferries are being worked between Dhanushkodi and Talaimannar and on Grea1i 
Indian Peninsula Railway ferries worked likewise. It is a type of service t a~ 
is already being underta-ken by the railways_ We are not asking the railways 
t-o do anything new and my Honourable friend Mr. Neogy's suggestion is cer-
tainly not on all fours with the proposition. of railway participation in road motor 
transport. The rivers are not crcated by the Provinces. There is absolutely 
nothing that needs to be done in regard to rivers, maintenance of these rivers 
in a navigable condit.ion is similar to the maintenance of roads lind where does 
the comparison reaUy come in? But if my Honourable friend. Mr. Tyson, will 
persist in this charge of illoonsistency if the question is put to me categorically, 
I am not ashamed of owning that my attitude in this matter is entirely raeial 
:and I say, Sir, that that attitude is supported by my Honourable friend the 
Finance Member: otherwise he would not allow the surplus sterling assets of 
this counWy' to be used for purchasing railways. railway annuities. publio 
utility companies, telephone and telegraph companies and so on. If he hac! 
not done 'hat perhaps I could not hllve had the same justificlltion for st.ting 
thia proposition here and urging its acceptance. 
. 'l.".Ile Honourable Sir Jeremy Bai,mID (Finance Member): The devil can 
!luote. scripture for his purpose I 

Jrr; '1'. '1'. ErildlDamachlli: I Iml not quite sure whetber tbere isa God and 
~ devil. Perhaps the Honourable Member knows more about the latter. 
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One other point which I would like to urge before I sit down. I' would 
al!k my Honourable friend, the W8J. Transport Member, not to draw a red her-
ring over the whole issne, because he asked my Honourable friend on my lefj 
specifically some questions about. Provincial interests in these matters. If 
that be the case I would like to warn hiJiI. not. to twch that particular queRtion. 
I would tell him that he a·nd his colleagues are not competent to deal with 
the constitutional issue. Further let me remind him 'that. Item 32 of List No. 
S ·of Schedule 7 of the Government of India Act completely covers the positim. 
Besides there is an Inland Steam Navigation Act, still alive, the amendment 
of which can be undertaken by this House and there is no question of any over-
lapping of Central and Provincial inierests. Therefore I would remind him 
not 1)0 raise the bogey, that hall been miscd time and again in this House, of 
the interests of Provincial Government.s being itlIVolved and the fear of tne 
Central Government to tread on the corns of the Provincial Governments. 

Having proved that. our suggestion is the logical sequence of a policy pursued 
by the Government, and having admitted that our attitude is undisguisp.dly 
racial and that we want .these European ownea companies to be secured 
because they are doing no good at all but pos;tive Barm to Indian intsrests. I 
would like to wind up with an answer for the laHt point raised by Mr. Tyson. 
In dealing with this issue Mr. 'l'yson_wants us to ta·ke into itcoount. the facti 
that these companies have done a great deal in tfpening up these services. But, 
may I ask, did they enter this trade for the sake of health of our grandfathers? 
They came here as traders. They came here to make money. They opened 
up these services because these s~rvices gave them a handsome return: other-
:wise the parent companies at home would have asked them to close down the aer-
:v.il"es and return home. If the Honourable Mr. Tyson did not make finan-
eially a paying concern of his "Capital", I am sure the people who owned the 
business at home would ask him to close the show down and stick to the Legis-
lative Assembly. So far as Mr. Tyson's intervention is concerned, I sym-
pathise with bim. He probably did not know what line ~Ir. Neogy would tal{e. 
He probably suspected that the debate would take a racial line and he did 
not have much to tell us about it except making a few gt'lleralisations and giving 
a few quotations from the Honourable Sir Edward Benthall's statement before 
the Transport Policy Committee as if Sir Edward Benthall's statement Will 
commit any of us in this House. What is that wonderful statement that Sir 
Edward Benthall has made and what is the reference to the l'lec:ond repert of 
Beconstruction Council worth, which Mr. Tyson himself has said does not pre-
judge any issue and calTies no sanction with it? I think faimess and clp.cency. 
requires that the Honourablp thF. War Transport Member should have nothing 
more to say except that he will accept the suggestions made by Mr. Neogy, 
that. he will implement them as carly IrS possible and that he would seek the 
RUpport of his Honourable colleague on his It"ft 8Jld which, I hope, will be given 
be or~ the Honourable Member leaves the shores of Imlia. IrS I am sure the 
Honoul'll.ble thfl Finance Member will have no difficulty in. finding for him 'enough 
money at the earliest ·possible moment to buy these steamlr compan'es out So 
that they can be run by tbe Railways. 

The Honourable Sir Bdward Benthall: Sir, bt'forf, I begin to deal with the 
substance' of t.he issue I should like to refer to the unfinished quotation con-
cereing what took place at the Round Tablfl Conference 'in 1931 or 1932. I 
recollect. the discussion in which my late lamented friend Sir Phiroze Se~na. 
was trying, I think, to prove that thcre wag no redrel'lI against preferential COD-
eessions and I also seem to recollect that I proved to the satisfaction of the 
meeting out of his own mouth that that was not the case. My Honourable 
friend was trying to prove that I was a devil but I think that, if he had finiSh-
ei his quotation, ·he would admit tb,~t it WIlS unfair. However that is entirely 
a.n aside. ' . • • 
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~ 'bit 'Edward. Benthall1 . . . 
Wit.h. reference to th.e subject ma.tter l welcome thia disCua81OD, al.~ougll 

it; is not a question which arises on the Railway Budget, becAua8 there 18 Jio 
vote in CODIleotion with it,. All the same, I am very glad to have the oppor-
tuinty of 'gettinginformatiw. conceming the vie~ of th& House and I hOpe 1 
may be able ~ give son:te inforn1lltion toO the House. 
~.. I must. say that I am struck, when dealing with this matter oj. co-

ordination between river and rail. how well the Opposition Parties have already 
co-ordinat~d their views. 

My Honourable friend, the last. speaker, said that. he hoped I would no~ 
draw a red herring across the track. I am very sorry if my Honourable friends 
do not. like what. l am going to say but. I am not. going to drag a red herring 
across the track. I IIDl going to :10 what. my Honourable friend Mr. Nauman 
wip.hed me to do, deal with the situatioll on the basis that exists today. These 
problems are simple enough for Members with no resP.onsibili"ty but..as a Gov-
ernment we have to deal with the constitution as it. is. If we do not., we shan 
800n hear ab.out it.. " 

.The aetual position is, ,as I fancy the. Honourable the Mover well knew, that 
inland waterways and the traffic thereon are subjects scheduled ~ger List. ill, 
Part II, the CQncurrent List and List II, the Provincial I .. ist ill the Constitution 
Acb. List II. Item 18 eovers inland waterways and traffic thereon subject to 
~e provisions of List III. List. Ill, Part II, covers shipping and navigat.ion 
.on inland waterways as regards Dlechanically propelled vessels and the rule of 
the road on such waterways, also cQJTiage of passengers and goods on inland 
waterways that is in List 3, Concurrent List. If you look at section 313, proviso 
1, the authority of the Centre does no~, save as expressly provided in the provi. 
£lions of this Act for the time being in force, extend in any Province to matters 
in respect to which the Provincial Legislature has powers to make laws. 
Under 49 (2) the executive authority of each Province extends to the matters 
With respect to which the Legislature of the Province can ma ~ laws. I am 
advised on that infonnation that this u~stion is a Provincial m&tter. 

_ lIr. E. O. lhOU: Which queatioD: the railway owning even ferry services? 
'l."b.e JloJ1oDrable Sir Edward 'BenthaU: Not ferry s~rvices but. steamer ser-

vices. May I proceed? The positlon really iR exactly analogous to the road 
position, at least is very closely ana.]ogcus to t~e LOad position and in the past, 
:so far as I am awme, we have not enacted as a Centr~ll GovE.-rmnent, a11Y legis-
lation such as we have carried through in 1939 in the case of Motor Vehicles. 
In this matter we, therefore. have to co-ordinate our policy with the Provinces. 
iln war time; however, we have taken powers under the Defence of India Act to 
(lOntrol the traffic of the river steamer companies and we have done so. The 
.question arose whether we should requisition the steamer lines for war pur· 

poses, but we came to the conclusion that the steamers were carry' 
4 P.M. ing out their duties so adequately under their. own steam as com-

. panies that there was no necessity to do t!tat. I),nd they tn'e carrying pn under 
the control of theSWar Department.. t-hcir duties of moving traffic to the front 
'and, of course, civ~l supplies to East Bengal and Assam. Naturally, the deve,1op-
ments which have taken place in that palt of the world in war time have creaied 
some and enhanced other difficulties of the probl£'1n. We have, as ~verybod1 
knows, greatly increased the railway fadJities in that area which compete with 
the steamer companies, and that will enhance the- need for co-ordination. We 
have also plans for building national highways and provincial roads which will 
-also compete with the steamer companies and hrilways. We have also dooe 
~ur best to dev..elop country craft ill that a;ea. In consequence of all this .. 
complicated problem has to be tackled, and you cflnnot say it is just. a plaln 
issue. Quite frankly I have deferred takin,:t any .. teps on this questioh of rail-
.teamer co-ordination for the simple reason t.hat I have not wanted to divert the 
attention of either the railway or the steamers from their proper ,functi.on ·c,f 
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.mOVIng. troopS and goods to the front.. But ill the last month we ha.ve begun 
~ ~n81der the problem and the first move really was taken in our letter sum-
.monmg the recent P06b-WIIl" Policy ~ommittee. 

. I s~o.uld er a ~ gi~e the House one more piece of information, namely, that 
m addItIon .to nllVIgatlOD on rivers thf>.l"e is also tl* problem of irrigation IIIld 
hydro-elect}'lc development whjch is being co-ordinated by the Labour Depart-
~ent by .mea.ns o~ aBoard of Irrigation &ndWa.terways. It will' consider irriga-

'<tion! ' ~dro-electnc development. water·conRt'rvancy of aU descriptions and allo 
naVIgation. That refers puticularly to inter-provincial riverine questions .. 

I entirely agree with my friend, Mr. Nauman, that there is a clear need for 
.co-ordinlltion in the case of rivers as ·well as roads, and the need applies, of 
-course, in that part of the world to the four subjecta.. rail, river, road and alSo 
country craft. Before the war there were certain arrangements for co-ordina-
~tion between the raihvays and the steamer· companies-I have not got any 
.detailll of what t ~y were-but I believe there was an agreement between the 
E. I. Railway and t.he deamer companif's on the Ganges, and there were SOUle 
working arr:u~ements between the steamer companies and t.he E. B. Railway 

cas it then was, and theA.. B. ~il ay as it then was. What they were I do 
:not quite know. 

We took tip this matter of rail-steamer co-ordination on the Policy Com-
.mittee, and in my opening speech I made ~ e statement which" Mr .. Tyson has 
.read out, that we recognise the lleed for the Ifevelopment of at~r transport 
in the provinces, a.nd tha.t the relationship between railways and road tra.nspor1i 
.and their rates structure must be co-ordmated. We did not discuss this matter 
on the Post-W8l' Committee at anJ' great length for the reason that most of 
our time on that day-we had only one day-was taken up with roads. Cer-
.tain views w.ereexpressed by different ;;peakers. Sir Bijoy Prasad Singh Roy 
.pressed the impo$ulce of waterways;Mr. Santanam .said that the railway policy 
had been detrimental to Indian river tl'affic, and thBt the riVel"- traffic was of 
.equal import:.e.noo, and he added that there ~ ould be a full report on the deve-
.lopment of. inland wat-er transport •. Dr. Sunyal stressed the inter-provincial 
.aspect and asked for lr rpgional authority or the Centre to deal with it, us it would 
be better than a. Provincial authority from the scit'ntific view point. He aug-

:gested that water· transport should come under a. National Transport Authority. 
:Later, in the meeting he referred to a Ipttpr he had written which asked 
lor planning of road II'Ild railway development in. the Eastern provinces, main-
-tenance and conservancy of the water-courses, zoning ~d allocation of traffic, 
,and machinery for effecting co·ordination between rail, road and water trans-
:port and machinery for preventingund.ue pr.eference, rate-cutting and blocking 
·of ·traffic in connection wit.h water-transport and rail·cum-river service!!. 'fhil.t 
.is really about -aU that happened, 8ftd in ·our minutes we noted that the Com-
:mittpe desired that there should be fI.nother meeting as soon as practicable ati 
'which proposals for development and QO·oordination of ull forms of transport 
particularly in respect of development and co-ordination of railways and inlanl! 
\Water transport could be considered. Sir, that. is thf" pgsition as it stands 
Way. 'Government have formed no policy ia this connection, and before we 
·do so we must consult tbe provinces within whose i;phere the subject lies. n 
is evident from what has gone before that. there are two courses open. One is 
that advocated by the mover, i.e., State acquisition, but there will still remain 
the problem whether that acquisition should be by the State as the Centre cr 
by the StBte as the Province. As Honourable Members know, in the case of 
TOads certain ProvinCial Governments aTecolltem 1:~ting owning and controlling 
their own 'road transport entirely. They aTe proposing that they shaH entirely 
.own the ·transport within toeir own proVinces. It is perfectly within their rights 
to· do so, 'sna if they Wiso to do so, it is not for the Centre. to overrule them 
'in any way. As I see it, exactly the same position prevails in respecfi of 
water transport. It 'is a matter which we must discuss with the rovi~cel 

• 
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U1d find out. wha.t. their. policy is and s ~  ours in accordance with theirs;. 
The sit.uation does not rule out. Central ownership if the Provinces are in agree-
ment with it., and it does.~ rule out. state ownership by t.he Provinces if t.hey 
decide to acquire and own-the steamer companies. The- subject. is within their 
sphere, but if ftbey acquire ownership there would be all the more need for co-
C\,'"tlination between the rail and the steamer services, as tliere would be in the 
parallel case of state ownership of roads by the provinces. If the decision 
is for the companies to carry on by themselves, then I take it the obvious policy 
would be .the same as for road and rail eo-ordinatwn. ;But as- I havE' said, we have 
no policy, we have not formed any policy 'in this connection; we have no~ any idea. 
of the views of the rovin~s in this matter. What we should be doing in any case, 
and what we shall be doing is to take up this matter with the Provinces, having: 
regard also to the work which is going on. (of which I am- nat. well in onned~ 
of the Central Board of Irrigation and Waterways; and what we should also. 
naturally do would be to follow out the minute of the Post-War Transport 
Policy Committee on which steamer companies and ProYineial Governments are· 
represented,. and we should further discP8S the matter on the Transport Advi ... 
sory Council which is an official body representing the Provinces and the Centr&; 
.Not till that process has been gone through can we arrive at a. policy" When' 
'We have reached a policy, it will naturally come before the llouse in the ordi-
nary course. I think I have • given the House all the 'iIiformation that I can 
of the position. I am glad to have the vip-ws of the speakers, but I mus" 
oppose the cut motion as it is in the form of a vote' of censure on Government .. 
. Mr. Deputy President (Mr. Akhil Chandra. Datta): The question is: 

"That the demand under the head 'Railway Board' be reduced-by Rs. 100." 
I find that on this very page there is IlDother mof!on of Mr. Neogy's a.nd1 

if the words in brackets are not .read, the motion is exactly tile same and there-
. is some confusion in the minds of Honourable Members as to which motion·· 
is placed before the House; and therefore I shan read those words within brae-· 
kets also: . 

"(To discuss the post-war policy regarding oWnership and management of steam-v8Iaea 
plying in the inland waters, that either link up Railway systems or compete with them.)" 

The Assembly divided: 
[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed the, 

Chair.} 
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Mangal Singh, Sardar. 
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Nauman, Mr. Muhammad. 
Nt'ogy, Mr. K: C. 
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Sinha, Mr. Satya Narayan. 
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Subbarayan, Shrimati K: Radha Hai. 
Yamin Khan, Sir Muhammad . 
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AhlQd Nawaz Khan, Major Nawab Sir. 
Ambedkar, The Honourable Dr. B. R .• 
Benthall, The Hono~rable Sir Edward. 
Bewoor, Sir Gurunath. 
Bhagchand Soni, Rai Bahadur Sir seth. 
Caroe, Sir Olaf. 
Chapman-Mortimer, Mr_ T_ 
Chatterjee, Lt.-Col. Dr J. C. 
Daga, Seth Sunder LaU. 
Dalal, Dr. Sir Ratanji Dinshaw. 
Dalal, The Honourable Sir Ardeshir. 
Dalpat Singh, Sardar Bahadur Captain. 
Habibur Rahman, Khan Bahadur Sheikh. • 
Haidar, Khan Bahadur Shamsuddin. 
linam, Mi_ Saiyid Haidar. 

. Inskip, Mr. A. C. 
Ismaiel Alikhan, Kunwer Hajee. 
Jawahar Singh, Sardar Bahadur Sardar Sir. 
Kamaluddin Afunad, Shamsul-Ulema. 

• Khare, The Honourable Dr. N. B. 
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The motion was adopted. 

Kushal Pal Singh, Raja Babadur. 
Lawson, Mr. C. P. 
Muazzam Sahib Bahadur, Mr. Muhammad;' 
Mudaliar, The Honourable Dewan BabMIU'f 

Sir A. ~8 ami. 
Mudie, The itonourable Sir Francis. 
Piare Lall Kureel, Mr. 
Raisman, The Honourable -Sir Jeremy. 
Richardeon, Sir Henry. • Roy, The Honourable Sir Asoka. 
Shahban, Khan Bahadur Mian Ghulam Kadu' 

Muhammad. 
Spence, Sir George 
St-okes, Mr. H. S. 
Sultan Ahmed. The Honourable Sir. 
Thakur Singh, Capt . 
Trivedi, Mr. C. M. 
Tyson, Mr. G. W. 
Tyson, Mr. J. D. 
Wagstaff, Col. H. W . 
Zahid Husain, Mr. 

DESIRABILITY 010' JUDICIAL EXQrIRIES INTO RAILWAY ACCIDENTS INVOLVING Loss; 
OF HUMAN L[n' • 

Pandit Lakshmi Kanta K&iva (Presidency Division: on-~u ammadl ll' 
Rural): Sir, I beg to move: • 

"That the demand under the head 'Railway Board' ~ reduced by RI. 100." 
Sir, this motion is designed to impress on the railway aut, oriti~s the· 

desirability of ha.ving judicial enquiries instituted in all cases of accideniis on 
Indian railways entailing loss of human lives. Sir, I am afJaid the time at the 
disposal of my Party for discu.ssing this Cut Motion is very short and within-

_ this short time, I will place a few points before the House. I am anxious to 
have the verdict of this House on this important question. Sir, it is weR 
knoWn in this country that railway accidents on Indian railways are not ma. 
ters of rarity. In fact their number has been steadily on the incre~se' during' 
the last decade. I quite realise that notwithstanding the best scientific arrange-
mentS and the best coneeivable safeguards, it is absolutely impossible perhaps 
to prevent railway accidents altogether. But even conceding that, it must be 
said that railway accidents have been happening in this country, in a manner, 
which, in the opinion of the pUblic, might have been prevented had the· 
authorities taken adequate and necessary steps beforehand. I will ask the 
House to turn to page 272 of the Railway Administration Report of 1948-44; itt 
will give an idea as to how these accidents have. been steadily mounting during 
the period of the last four years. There have been 59 cases of railway accidents 
in 1948-44 as against 82 in 1989-40, and 81 in 1940-41; other accidents such as 
derailment of passenger trains and other trains, light engines and so on, have-
registered a steady increase. In 1948-44, there had been 343 cases of derail-
ments of passenger trains and 7,911 cases of derailment of other trains. You 
have sustained a very huge loss. I do not want to take up the ·nne of the 

. House by referring to further details, but the House will realise that this is-
steadily growing into a menace to the travelling 1 bli~ of the country. The 
House will get some idea of the casualties involved in these accidents, if ii 
turns to page 273. The number of persons killed in 1943-44 was 4,064 and' 
injured 9,670 and under the head accidents to roIling stock and permanent way, 
there have been 235 persons killed, 788 injured in 1948-44 as againfilt 96 killed 
and 800 injured in 1939-40. Now, Sir, what I am asking the Railway authorities 
to consider is this. Thet'e is provision in the Railway Act,-Chapter VIII,-
which provides for enquiries in case of railway e.ccidents. But it ;11 my consi-
dered opinion that the kind of enquiry that the Railway Act prescribes does noi 
satisfy. the public demand. This Act was passed long ago and the provisions· 
thereof have now become obsolete, and from the trend of accidents that I have' 
just shown, it is quite conceivable that these accidents have been due-I do not 
lay the blame entirely on the railways, I do not say that they have deli~ly' 
caused loss of human lives-to excessive wear and tear to the railway coaehinr-
atook, in-attention to permanent ways and things like that. The stocb lis. 
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deteriorated to such an extent t a~ these incidents can no~ bu~ happen frequen'-
ly and almost regularly.·· There has been no replacement or renewal all these 
J'earB. And look at the toll of human life ,*hich these accidents exact. It .. 
pretty heavy. But the grievance of the public is that they are not ~ er11 
:informed as t.() the causes l\9d actual number of casualties. Recently. railway 
accidents are not allowed even to be reported in the newspapers. About a 
·month ago-I state it for the information ~  the. Railway ~ember-t ere ~a  
u.' accident on the Bengal and Assam Rallway on the Lalgola Ghat section 

:m Murshidabad. For one whole day the train services remained suspended 
;bu. not a· single line appeared in the press. 

fte .Bonoarable Sir Edward I .~: That was because the fact of publi-
,cation might be of interest to the enemy. 

'I'&D4lt Lakabmt EaD.ta. .. JIaltra: Whatever that may be, my point is that in 
·:these days the lay public have no access to this kind of information. The Ac' 
,provides for an inquiry by the departmental authorities. I do not deny the 
.necessity for it; I admit that the railway administrations concerned should hold 
'8 departmental inquiry to satisfy t.hemselves as to what had been the laches on 
their part 80 that the position may. be rectified and future accidents avoided. 
I'here is also an inquiry held by the Government Inspector of RaiJwa.ys. .But 
that is an inquiry purely oft technical matters, like defects in the line, equip-
ment, speed, working and things like that. What the public is ,more or less 
eoncemed with is this, that whenever there is a departmental report or a report 
by the Senior Govenlment In'Spector of Railways, it should be a true and 
'impattial document and not a. purely whitewashing report. It is unfortunately 
a fact that enquiries made by the agents of the Government or of the Railway 
Board do not inspifae confidence in the minds of the people and they simply do 
-not beHeve their Reports. I do not know who is to be blamed for that; at any 
'rat-e, Government should thank themselves for ii. They have created this situa-
tion in this country that whatever comes from them is not believed by the 
people at large. So I assert that in all cases of serious accidents it will not do 
for the Honourable Member or for his department or for the Senior Government 
Inspector to say that they were due to s!lobotage. We have heard too much of 

,.,botage. The bogey of sabotage on Indian railways has been trotted out too 
-often and too much and it does not carry any conviction with the public. Even 
if there are suspected cases of sabotage there should be an inquiry by judicial 
officers in every case so that people may know about the inquiry and have 
· .. ccess to everything and see thiD«s with their own eyes. It is in the interesll 
.of railway authorities themselves that such inquiry should be ordered because 
'it allays public suspicion and pacifies the public mind, Otherwise imme-
·diately after the accident all manner of fantastic stories and rumours will go 
about. There is a feeling in the popular mind that the higher the casualty roll 
the greater is tJ:J,e liability of the railways to pay compensation; so the public 
'feel that in order to reduce the compensation they reduce the· death-roll. Tha' 
il not right or fair. And in· view of the .fact that Government have now become 
the owners of practically all the railways in this count.ry, it is all the more 
:ineumbent that they should not be content merely with a departmental inquiry 
-or an inquiry by tho Senior Government Inspector of Railways. In the earlier 
days the railways were company-managed and the Government Inspector ~ 
'some independent status. He could hold an independent inquiry and submit 
Dis report. As against the companies he had sufficient power and sufficienti 
voice and independence. Now that all the railways have been purchased by 
.Government an officer of the Government, however high-placed he may be, is 
not e_xpected by the public to give an impartial and just report of things that 
have happened. Besides, there are many things that arise in connection with 
.an accident. Itils not a question only of the death-roll or the cause of the 
>disaster; the question ilaa tel be looked at from the point of view of the meaaure8 
-taken for the unfortunate victims, the time when and the- extent to ~  relief 
"':atI given to those who suffered injury, the way in which the dead bodies were 

. ,di6~ed oil ·.nd thinJi lib -1ha*. Fl'Om ~ ~  considerations it is neoe...". 
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~ -~at the Governmen$ of India should definitely decide that whenever there iii ( 
railway accident in which loss of life involved there should be a judicial inquiry 
so that people may really be satisfied with the reporU I may perhaps be told 
that this is a matter which ik ure~ a provincial concern because inquiries will 
have to be ht'ld by the provincial officers. . j 

'ft. o~our ble Sir Edward BenthaU: No, not ~is time. 
P&Ddit·'.aksbmi Kulta Kaita: But I know the District. Magistrate is no\ 

oclebarred from holdfng an inqUiry ir he 80 likes. -But his scope is limited, ac-
-cording to the provisjons of the Criminal Procedure Code. He may go to the 
1Ipot and try to find out the delin u~ts if any, so as to bring them to. justice or 
within the· ambit of the law. Beyond that the District Magistrate is not en-
titled to go. He cannot. determhle the causes of the accident· which may be of 
.a technical nature, nor to decide the question of giving relief or aid to the 
victims. I suggest to the Honourable Member that 'he should declare ·here and 
now that i~ is henceforth the accepted policy of the Government of India not to 
pursue the method of hide-and-seek in these matters but to lay everything 
. before the public so that they may judge what has· actually happened. The 
railway administrat·ion cannot claim perfection for itself; no human organisa-
tion is perfect and there are bound to be laches in such a big organisati()n. But 
honesty demr.nds that they should face up to it, and if these accidents are due 
iio any. laches on the part of Government or  of individual railway a~ministra
tions, the public should be allowed to know it. In past years though there 
had been so many railway accidents we had only one judicial"inquiry and that 
in connexion with the Bihta train disaster. T ~ death· roll in thati case was so 
appalling that the Government of India was compelled...:...or rather the Viceroy 
felt compelled-to direct a ju.dicial enquiry. This was held under the chair-
manship of Justice Tom. The House is aware that the original official report 
that was circulated about this disaster alleged that sabotage as itii cause; but 
.JusticE' Tom came forward with certain definite findings which were different 
'but of immense value to the Railway Board. For the first time he brought cu~ . 
the fact that XB engines were used on the Indian Railways which were a source 
·of real danger to the travelling public. The en~ines st·arted hunting and lurching 
-whenever they gathered speed and he recommended their discontinuance in 
serviee and after that recommendation the Government of India appointed the 
Pacific Locomotive Committee to go into this technical question. They came 
··to this country, investigated this question thoroughly and changed the specifi-
·cation and design of these engines. 

1Ir. Pnsident (The Honourable Sir Abdur Rahim): The Honourable Mem.ber 
has one minute more. . 

Pandlt Lakshmi ][anta llaitra: Therefore from all these points-of view I 
suggest that t.he House should with one voice make this demand and urge the 
Government of India to make a statement that they view with fa-wur the quetl-
tion of holding a judicial inquiry in all cases  of railway accidents where loss of 
human life occurs. 
Sir, I· move. 
Mr. PreaideDt (The Ho~ourable Sir Abdur Rahim): Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced l1y Re. 100." 
Sir Q.1I1'11D&th Bewoor (Secretary, Posts and Air Department'). Sir, my objeci 

in taking part in this debate is to explain the present position with regard to In-
-quirie:! into accidents. The House is aware that a considerable debate took 
:place in this House with regard to the undesirability of the Government Rail-
'.way Inspectorate working under the Railway Board, because whenever any 
·accident was being inquired into, the railway ;ldministration was somewhat in 
the position of an accused, Rnd it was felt that ~ the Inspector who was enquir-
iing was subordinate to the Railway Board, which was the superior authority. to 
the Railway Administration, there may be a tendency for that Inspector, to 
~e the word which my Honourable friend, Mr. Maitra, . used, to whitewash the 
adminitltration. In response to the desire of the House, it was decided by 
~v:emment to separate the ove~ment Inspectorate from the Railway Board . 

• 
• • 
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I may explain ~re tllat formerly Government Inspectors were selected from 

among railway engineers and'" they worked a's Inspectors for a certain number of 
years, and when their tum for promotion c~e they e~t back ~ .Chief 
Engineers or Deputy Genel1'l Managers of the Railways to whlCh they ongmally 
belonged. It a~ felt, therefore, that if an Inspector behaved in a very inde-
pendent mannep and condemned some Railway Administration, the prospects of 
hb promotion may be affected and therefore" his independence of judgment 
may be ~ected if he remained a part of tfe original Administration. The final 
decision of Government was therefore to separate the Inspectorate and I would 
like to explain a~ the pesent organis,.tion is. 

The Government Railway Inspectorate is now under the Posts and Air De-
partment which, as you know, is not in the charge of the Railway Member but 
is in the charge of a separate Member of Council. There is under th:1iI depart-
ment a Chief Government Inspector of Railways and he has under him five-
Inspectort;, two of them are in Calcutta, one looking after t,he E. I. R. and .8. 
N. Railway, and the other looking after the B. & A. Uailway. We have got an 
Inspector in Lahore, we have got one in Bombay and one in Bangalore. These 
Inspectors once they are appointed as Inspectors cease to have any further' 
connectiQn with the Railway" Administration. Their further promotion is witH-
in this particular Inspectorate· organisation. I am explaining this· in order to-
show that the In.,pectors are no longer in any sense subordinat,e t.o the Railway 
Board or Railway Administration, nor can they look forward to any favolll'S 
from that Administration or fear it in any way. 

What exactly are the duties of the Inspectors? Section 4 of the Railway 
Act states: 

"The safety controlling authority may appoint peraona by name or by virtue of their 
office to be Inspectors of Railways. The duties of an Inspector of Railways shall be (&). to 
in8pect railways with a view to determine whether they are fit to be opened for public 
earriage of passengers; (b) to make periodical or other inspection of any railway; (c) to 
make enquiry under this Act into the cause of any accident on a railway." 

In actual practice, the Inspector receives the very earliest intimation of an 
accident. He is required by the orders issued to him to enquire into every. acci-
dent which involves either loss of human life or damage to Railway property 
exceeding I think, Rs 10,000. But this does not mean that he cannot enquire 
into other accidents. He has full powers to enquire into any accident which 
may strike him as being one of some importance because eYen though in tha.t 
particular case no damage had occurred and nobody had been killed, a similar 
accident may occur again. When the Inspector receives his report, he proceeds" 
immediately to the place of the accident. He ~as the power under the Act ~O' 
call upon any railway servant to appear before him. He inspects the site, he 
gives intimation of hi; enquiry to the local district magistrate, to the Police-
authorities and to the Provincial Government and these ar£' all invited to be· 
present while he is holding an enquiry. . . . 

Pandit Lakshmi Kanta KaUra: Not the public. 
Biz G1UUDath Bewoor: It is an open enquiry and open to the public. . 
Pandit Lakahmi Kanta. llaitra: No notice is published of that enquiry; 

nobody gets to know about it. 
Biz G1I1'1Ul&th Bewoor: Actually, it is fully published in the locality. It i~ 

not published in the Hindustan Times if an accident occurs on the BenO'i,r 
Assam Railway, but the local people know and everybody is informed and "'in 
every enquiry report which I have seen there are statements by' any numb~r 
of 'private gentlemen who either travelled on the train, or who saw the 's,cd-
dent, or who attended the place of accident after it had occurre.{: 

:Mr. Jlubammad Bauman: May I ask one question, Sir. With regard to 
the last acciilcnt wbieh occurred near "Behea, may I ask the Honourab1e 
MC'mber in which Papers notice regarding an enquiry was published, and wh() 
"me invited to appear before the Railway Inspecfur? 

Biz G1U'IUl&th Bewoor: I have not got the record of the Behea acoidentl 
bef,re me, but I know that something like 30 witnesses from the public were' 
~1amined and the 10csl people all round knew that the enquiry was being ~ 
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JIr. Muhammad .aumm: I assure the Honourable Member that it wat . 

_Dot published. in the press at all. I 
Sir G1U'IlII&th Bewoor: I accept tlbat. It may not have been published in .. 

. the press, but.a notice was given to all those who were concerned with ~ e. 

· acoident. r 

When the report is submitted to the Posts and 1ir Department, it is exa-
· min~d and -the Railway Administration is called upon to explaJ.n the various 
.accusations that may have been made or defects that may have been fou'l4 
by the Government Inspector df Railways. The duty of the Inspector is, 
firstly, to find ~ t the cause of the accident~ secondly, to examine and report 
·what exactly were the measures taken for the relief of those who were 
· in u~ed in the. accident; and, thirdly, tit report the exact damage to men and 
· property. He always makes a recommendation at t ~ end of his report stating. 
,,·hE:ther there. are any defects in the rules. He also reports whether tM 
a~cident was due to human failure or failure of the machine or a defect in the 
: system. And every time an accident is enquired into and the final repor' 
received, the Railway Administration takes steps to remedy the defects point-
· ed out by the Inspector. I t was the practice in the ·past to publish these 
!reports. Every year a book was issued containing the reports of the Govern-
llIent Inspectors. Unfortunately, due to the wa! w. have had to discontinue 
· the· pu.blishing of these reports. I would like to point out that these' reports 
· are sometimes very voluminous. Every railway accident involves a number 
·af-tecbnicalquestions. It is not ea!!y for a layman to be able to find out why 
an accident occurred. That is why we have these experts who do nothing 
· but inspection, who have before them the reports of previous .accidents in 
this country and 0f previous accidents on other Railway Administratioosiu 
··theworld. 
·Pandit ·t.,kabmi KaD.'-IIaltra: A!l experts in hiding the deathrolI. 
Sir GU1'1IIl&th B.woor: That, Sir,. I consider is an unjust accusation. n 

. .is very easy to make such an accusation. I do riot see any reason why tho 
Inspector ·should hide the number of people who have been killed; and in view 
··'Of the f-act that the Railway Administrations have undertaken to pay compen-
Itation whatever may be the cause of accident, there is no reason why "be 
Railway Inspector or even the Railways themselves should try to hide the 
· number of deaths or attribute the accident to sabotage in every case. .  .  .  . 
(Interruption.) I should like to point out .that the statement made by my 
Honourable friend, Pandit Maitn, that every accident is attribut.ed to sabotage 
is far from the truth. I myself have been in charge of the Department for 
three years and I have seen quite a number of accident reports and I only· 
lrewember .two cases in which it was attributed to sabotage and I do not think 
thPl'e was any doubt about those two cases. 

. Pa.ndit LalrJIlmi lCmta llaitra: The country knows about it! 
Sir Gunmath BeWOOl': I have taken part in this debate to explain t.he 

present organisation of the Government Inspectorate of Railways-and I lI&y 
an accident must be enquired into by people who know something about it. . 
. Pandit I.a.ksbmi Kan1la Maitra: I ~ant a judicial enquiry over and above 

thi!! I • 
Sir Gurunath Bewoor: The Inspcetors ure experts. They are not under 

tile railway administration and they have no reason to whit-ewash any raiIw:1Y 
dministration and they give a report which is ordinarily published for public 
infcrmation. 
Pandit l.a.kahmi ][an'-Kala: Have a judicial enquiry also. 
Sir Gurunath BeWOOl: That I consider is unnecessary unless the Inspector 

rroduced a report in which there was something, a defect or some point which 
would justify a judicial enquiry. The Honourable Mr. Maitra's whole ar~

tllf"nt was one of suspicion of the Government Inspector. I have tried to an.:>. 
tho.' there is no justification whatsoever for such mistrust and that the exisl-
ing sys~m provides for an inquiry by a qualified and experienced techni(lal 
o ti~r who .gives you an impartial and complete report on every accident and 
as luoh no judicial inquiry ia caned for. •  • 
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The Bonour&ble Sir ~ lld BenUla1l: I do not think it is nece88ary to 
add very much to what the Secretary, Pusts and Air, whose Departmen. is 
in charge of the investigation into railway. accidents, has said. I cannot how-
evel refrain from lnaking once again the point that it is most unfair to vUfY 
tile officers of overnm :n~ without any foundation whatsoever. 

Pandi\ I,..jnj KaDta KaitD.: Who is doing that? •. 
u The BODOurable Sir Edward BenU1all: The Honourable Member has ca.t 

aspt.l'sions. . . . • 
. Puldi\ LMsbmj ltanta lIaitra: Nobody has. I was referring to suspicion 

in the l;Dinds of the public. I do not know who is your Inspector. 
fte BOD01U'able Sir :Edward Bent.ha&: ... on the impartiality of the inde· 

pendent Government Insnector, and, Sir, as I have said already in the .... 
PaIldit IralWtmj ][aula JlaitA: Everyone in your department is, like 

Caesar's ~ e, above suspicion I . 
; 1Ir. Prlllideat (The Honourable Sia- Abdur Rahim): Let! the Honourable 
Me~nbergo on. 
. '!'he JIoJlourable Sit Kdward BenU1all: The House wiII never get reason-

able service from its officers unless it learns to back them up when they are 
de-jng their duty. 

1Ir. Sri PrakaIa: You will nevel' I;!et your taxes unless you pat us on the 
back I 

"!"he Bonourable sil Ed..,. :&eathal.: I do not think I need add much to 
ihe discu88ion except to reiterate that the position has changed very consider-
ably in rerpnt years largely as a Iesult of debates in the Legislature. It was-
ulter the Bihta arcident when the Pacific Locomotive Committee came out 
thr...1. they recommei1ded that the Railway Inspectorate should be taken away 
from the Railway Department where· it was then and - placed under an inde-
pendent Department, then the. Communications Department" and now the 
PC'sts and Air Department. The change took place from May .12, 1941, and 
as the Secretary df the Department has pointed out, this is an independent 
enquiry and the officers concerned with it hate no further connection with the 
railways. They are not eligible for any appointment under the Railway Board 
thereafter, alid there is no reason whatsoever for suspecting the bona fides of 
their reports. 

Subsequent to that Committee reporting, there were debates both in the 
Council of State, a short one, and in this House. A motion was moved by 
Mr. C. C. Miller of the European Group and supported by Sir Abdul HaUm 
Ghuznavi for the appointment-if I remember the debate correctly~  an 
independent inspectorate. A debate took place and various Members still in 
the House took partin it. One Member pointed oui; that a judicial enquiry 
was both expensive and lengthy and quite unnecessary, and another, Mr. 
Joshi, agreed with the general principle but suggested that the inspectorate 
should be under the Home DepariJment. It was not put under the Home 
Department but under the Communications Department. That was followed' 
by Dr. Sir Zia Uddin who, presumably on behalf of his Party, agreed with 
thE' same principle .• But he suggested that we should get a report from the 
inspectorate and decide after receipt of the report whether any further enquiry 
is necessary: and that is the policy of the Government. . 

There was a question in those days which used to exercise the mindll of 
the House very much and that was the question of compensation. In those 
days if the Railway Department was held responsible for an accident; t.he 
~8i ay Department paid damages but the Railway Department in those days 
was not responsible for dRmages ill the event of an accident caused by 
IInbotage or forces outside their control. As tlhe House will remember, there 
wns very active interest on behalf of the public and particularly friends'lild 
relations of the victims as to whether Government were to blame or not. 
Naturally if there were any suggestion that ·the fault was being conceaJed in 
any way, feeling ran very high. We recognised that and. in 1942 we brougbi 
in ·8 Bill for compensation to be paid in all cases subject to a limitation of 
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1,s. 10,000. Actually I made my maiden speech iII this House on that Bill • 
and the House discussed it and p8jsed it without o'pposition and I think! 
that the feeling that the ail ~ Department had an interest is concealing" 
act~ in order that they might es pe paying damages has to a large extent beell 

done away with, because the R ilway Departmenta now pays compensation in 
exactly the same way, whether the accident is caused by sabotage or whether' 
it is an accident due to the fault of railway servants. • 

Now the Honourable Mover quoted a number of figures in which he geve-
the number of accidents which had occurred in 1943-44. If I have the figure· 
correct, he. said that that year t~ere were 59 accidents. Some of them. . . . 

. (It being Five of the Clock.) 
di~ J..a.Irshmi Xaata Jlaitra: I would request, Sir that you would allow" 

just five minutes so that we might have a division eon. this motion. 
1Ir. reaide .~ (The Honourable Sir Abdur Rahim): It is 5 O'clock and the 

Demands for Grants must be put to vote. 
The question is: 
"That a reduced sum not exceeding Ra. 22,64,599 be granted to the Governor Generat 

in Council to defray the charges which will come iii course of payment during the f--" 
ending the 31st day of March, 1946, in respect of 'Railway Board'." 

The Assembly divided: " • 
AYE8-45 

Ahmad Nawaz Khan, Major Nawab Sir. 
Ambedkar. The Honourable Dr. B. R. 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath 
Bhagchand Soni, Rai Bahadur Sir Seth. 
Caroe, Sir Olaf. . 
Chapman-Mortimer, Mr. T. 
Chatterjee, Lt.-Col. Dr. J. C. 
Daga, Seth Sunder LaU. 
Dalal, Dr. Sir Ratanji Dinshaw. 
Dalal. The Honourable Sir Ardeshir. 
Dalpat Singh, Sardar Bahadur Captain. 
Dam, Mr. Ananga Mohan. 
Das, Pan<iit Nilakantha. 
Habibur Rahman, "Khan Bahadur Sheikh. 
Haidar, Khan Bahadur Shamsuddin. 
Imam, Mr. Saiyid Haidar. " 
Inskip. Mr. A. C. " 
18IIlaiei Alikhan, Kunwer Hajee. 
Jawahar Singh, Sardar Bahadur Bardar Sir. 
Kamaluddin Ahmad, Sham8ul·Ulem:a. 
Khare, The Honourable Dr. N. B. 
Krishnamoorth), Mr. E. S. A. 
Kushal Pal Singh, Raja Bahadur. 

Lalljee, Mr. Hooseinbhoy A. 
Mehta, Mr. Jamnada8 M. 
Muazzam Sahib Bahadur, Mr. Muh!IDI.m"d. 
Mudaliar. The Honourable Dewan Bahadur" 

Sir A. "Rama8wami. 
" Aludie, The Honourable Sir Franci •. 

Piare Lan Kureel, Mr. 
Raiaman, The Honourable Sir Jeremy. 
Richardson, Sir Henry 
Roy, The Honourable Sir Asoka. 
Sant Singh. Sardar. 
Shah ban, Khan Bahadur Mian Ghulam Kadir" 

Muhammad. 
Spence, Sir George. 
Srivastava, The Honourablt Sir Jwaia Praeacl. 
Stokes, Mr. H. G. 
Sultan Ahmed, The Honourable Sir. 
Thakur Singh, Capt. 
Trivedi. Mr. C. M. 
Tyson, Mr. G. W. 
Tyson, Mr. J. D. 
Wagstaff, Col. H". W. 
Zahid Husain, Mr. 

NOES--45 
Ahdul Basith Choudhury, Dewan. 
Abdul Ghani, Maulvi Muhammad. 
Abdul Qaiyum," Mr. 
Ayyangar, Mr. M. AnanthaSByanam. 
"Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chettiar, Mr. T. S. AvinaBhilingam. 
Chetty, Mr. Sami Vencat.chelam. 
Choudhury, Mr. Muhammad HUISBin. 
Daga, Seth Sheodas. 
Da8, Mr. B. 
Datta, Mr. Akhil Chandra. 
Deeai, Mr. Bhulabhai J. 
Gauri Shankar Singh, Mr. 
Gupta, Mr. K. S. 
Habibar Rahman, Dr. 
Hans .Raj, Raizida. 
Hegde, Sri K. B. Jinaraja. 
Hosmani, Mr. S. K .. 
Iamail Khan, Hajee Chowdhury Muhammad" 
Kailaah Bihari Lall. Mr. 
Krishnamachari, Mr. T. T. 

Lahiri Chaudhury, Mr. D. K. 
Lakhichand, Mr. Rajmal. 
Maitra, Pandit Laklhmi Kanta. 
Mangal Singh, Sardar. 
Manu Subedar, Mr. 
Misra, Pandit S amb~udayal. 
Murtuza Sahib Bahadur, Maulvi Syed. 
Neogy, Mr. K. C. " 
Pande, Mr. Badri Dutt. 
Raghubir Narl.l.in Singh, Choudhri. 
Ram Narayar" Singh, Mr. 
Ranga, Prof. N. G. 
Raza Ali, Sir Syed. 
Satyanaraya:ta Moorty, Mr. A. 
Sham Lal. Lala. 
Siddique Ali Khan, Nawab. 
Siddiquee, Shaikh Rafiuddin" Ahmad 
Sinha, Mr. Satya Narayan, . 
Sri Prakaaa, Mr. 
Bri-v:aatava, Mr. Hari" Sharan Pruad. 
Subbarayan. " Shrimati· K,- Radh& Bai. 
Zafar Ali Khan, Maulana. • 

• 
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The result of the votin, Mr. PnIicleDt (The HonoUl'&ble Sir /1.bdur R.him): 
is: Ayes: 45 and Noes: is. 
Following "he principle that the Chair WIll, in such cases, try to maintain 

the status quu, I must give my clJ,sting votJ) with the Ayes. I dec' are that 
the Ayes have it. r-. 

The motion "\Vall adopted. 

lI ~m No.2-AUDIT. 

JIr. PnBlden\ (The Honourable Sir AbdUl Rahim): The question is: 

"That a aum' not exoeeding Be. 17,11,000 be 19ranted to the Governor ener~l in Council 
·to defray the chargea which will come in courae of payment during the year ending the 31.at. 
-day of March, 1946, in respect (of 'Audit.'." 

The motion was adopted. 

DBMAND No. S---MISCELUNBOUS EXPBNDITURB. 

'1Ir PresideDt (The Honourable Sir ~bdur Rahim): The question is: 

"That a aum not exceeding ~. 18,82,000 be granted to the Governor General in Council 
>to defray Ibe chargea which will come in courae of payment during the year ending .. he 31 • 
• cIa,. of March, 1946, in reapect of 'Miscellaneous Expenditure'." 

The motion was adopted. ~ 

.I)BlIAND No. &--PAYlfENT8 TO INDTAN STATES !ND COMPAlo'IBS. 

111'. PresideDt (The Honourable Sir AbdUl" Rahim): The question is: 

"That a sum not exceeding Rs.. 2,14.00,000 be granted to the Governor General in CouacU 
:to defray the charges which will come in courae of J!&yment during the year ending t.he 
.311i day of March, 1946, in respect of 'Payments to Indian States and Companie.'." 

. The motion wlIoBadopted. 

DBJlAlfD No. 6-A-WoRKING EXPBNSBS--M.uNTBNANCB 01' STRUCTOBAL WORKS. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Be. 15,65,48,000 be granted to the Gov:ernor General in Council 
~t.o !iefray the charges which will come in course of payment during the year ending the 
.. 31a' day of March, 1946, in respect of 'Working Expenaelt-Maintenance of Structural 
Woru· ... 

The motion was adopted. 

IDIPUND No. 6-B--=--WORltING EXPBNSES-MAINTENANCB AND SUPPLY 01' LOCOM:9-

TIVB POWBR • 

•• Prelidem. {The Honourablt! Sir Abdur Rahim): The question is: 

"That a sum not exceeding Be. 45.40,14,000 be granted to t.heGovernor General in . Council 
110 defray the charges which will come in course of payment during the year ending the 
31st day of March, 1946, in reapect of 'Working e~Maintenance and Supply of 
Locomotive Power·... ' 

The motion was adopted. 

;J)aAND No. 6-C-WoR.B:ING EXPBNSR.8--MAlNTBNANCB 01' CAUIAGB AND WAOO'll 

STOCK. 

Mr. PnII4eD\ (The Honourable Sir AbdUl Rahim). The queetion is: 
. "That a aum not exceeding Be. 29.17,87,000 be granted to the Governor General in Council 
'io defray the chargea i~  wiD come in coarse of payment during the year ending the 
Iht day of March, 1946, m respect of 'Working Expenselt-Maintenance of Carriage aDd 
~II O  Stock'." 

:The motion was adop\ed. 
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6-D--WORKING EXPEN8ES-MAIN'fENANCl AND 
STEAMERS AND HARBOURS • 

185 
WORlUNG OF FERRY • 

• IIr. President (Thfl HOl1 1 ra~e Sir Abdur Rahim): The question is: 
"That a sum not exceeding Rs. 4e 55,000 be granted to the Governor General in Council 

to defray the charges which will co e in course of paylAmt during the year "'ilting the 
31st day of March, 1946, in respect of 'W()rkillg Expeoses-"MltiotplIvnce and ,,""'king of 
Ferry SteaItlers and Harbours'." • 

The l-.o:otion was' adopted. • 
I ~I.  )(0. 6-E-\VOR1HXG EXl'ENflE8-EXPEN;;E8 OF TRU'FJ(' I ; T~r T. 

IIr. President (The Honourable 8h AbdUl' Rahim): The question is: 
"That a sum not exceeding Rs. 16,70,40,000 to gl'anted to the Governor Ge.neral in ('ouncil 

to defray the charges which will come. in ~ours,e of paymePit. durin~ .t,he year eJl(ling ~ ,~ 
3!,( day of :\larl"h 1946. 111 rp"ped of "\01"1<1111( r',xppm, -- en~  of Iraffie nppart1l1rnt. 

The motion was adopted, 
DEMAND No. 6·F--WOmnNG ' 's s-l~ F; S OF GENERU, l>EPAR'IMENTS. 

IIr. President (The Hon~urable Sir Abd'}!' Rahim): The question is: 
"That a sum not exceeding Rs. 6,22,33,000 be granted to .the Govel'llor General in Coilllcil 

to defray the eharges which will come in COIlI'S6 of payment. during the year @ndiug the 
31st day of" March, 1946, in respect of 'Working Expen,es-Expense, of General Depart-
ments'." 

The lllotion was adoptf.ld. 
DEMAND No. (j·G-·-WORKIYG EXPENSES-l\!ISCELLANROUS EXPENSES. 

Mr. President (The HOllomable f::iil' Abdur Rahim): The question is: 
"That a reduced 8um not exceeding Bs. 20;51,70,000 he granted to the GOV6l'llOr General in 

Coullcil to defray the charges which will come in course of payment during the yt!al' ending 
the 31st day of March, 1946, in I'esped of 'Working en8e -l is 'ellaneou~ Expen.ea', .. 

The motion was adopted. 
DEMAND ~ . 6-H-\YOIUUNO RxPENSER-ltiXPENSES OF ELECTItlCAL ~: TM o1 '1'. 

Mr. President (The Honourable Sir AbdUl' Hahim): The question is: 
"That a sum not exceeding Rs. 5,04,31,000 be granted to the Governor Geneml ill Coullcil 

to defray the ch&rges which will come ill course of payment during the teal'. eJl(lillg the 
31st day of March, 1~6. in respect of "Vorking Expenses-ExpenRes of Ked·neal Depart· 
ment'." 

. The motion was adopted. 
DEMAND No. 7-\VORKING EXPENilF.S-ApPROl'RlATlON TO DEl'RECHTLON FUND. 

K!. PreSident (The Honourable Sir AbdUl' Rahim): The question IS: 
"That a surn not exceeding Rs. 17,12,20,000 be granted to the Govel'nor Genel'al in COllUC1\ 

to defray the charges which will come in course of payment during the year ending th 
31st day of March, 1946, in I'llI"pect of 'Working eu~es- l'O riation to Dl'pl'cciRtio 
Fund'." .... 
, The motion was adopt-ed. -

DY-MANTI No. 8--INTEKFST Cn ~. 

ilr. President (The Honourable Sir Abelu)' Rahim): '.r ~ question IS: 

"That a sum not exceeding. Rs. 94,000 be granted to tl>e Governor General in Couucil 
to defray the charges which will come in course of payment during the year ending tIM 
31st day of March, 1946, in respect of 'Interest Chargee', .. 

The motion was adopted. 

DEMAND No, 10--AJ>PROPRIATJON ToRRNIm"E, 

lIr. PresIdeDt (The Honourable Sir Abdlll' Rahim): The question 18; 

"That a sum not exceeding Rs, 4,50,86,000 be granted to the Governor General in COll!lCil 
to defray the charges which will ('orne in course of payment during the yelll' ending the 
31st day of March, 1946, in respect of 'Appl'opriation to e~el' e'.  

The motion wa.s adopted. • • 



'. 
,1186 LEGlSLA1'lVE ASSEMllLf l2aBD .*B. 

DEMAND Nf.. 10-_"---WITHDRAWAL FROM UESERVE. 

HH5. 

Kr. PreaicleD.t (The Honourable Sir Abdur Uabim): ,The question is: 
"l'hal a Fum not exceeding Bs. 5,80,00,000 be grant\\d to the Gov;ernol' General in Couucil 

to defray the charges which wit\ come in couue of ;ayment during the year ending the 
31st day of March, 194i, in respect of 'Withdrawal from Resen'e'." 
,:-a. . t 

Tpe motion ,~'as adopted, 
DEMAND No. U-NEW CONSTRVOTION. 

K.r. PrIIIident (The Honourable Sir Abdur Rahiin): The question is: 
"That a sum not exceeding Re. 3,000 be granted to the Governor General in Couucil 

to defray the charges which will come in cour'se of payment during the year ending th. 
31st day of March, 1946, iu resrect of 'New Construction'." 

The motion was adopted. 
DEMAND No. 12-01'EN LINE WORKB. 

Ill. Preeideat (The Honourable Sir Abdur Rahim): The question is: 
"That" Bum not exceeding RB. 3UI9.00.ooo be granted to the Governor General in Council 

to defray the charges which will come in courae of payment during the year ending tile 
31st day of March, 1946, in respect of 'OPen Line Works'." 

D 

The ruotion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Wedne,sday, tbe 

28tb February, 1945. r 
\ . 
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